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INTRODUCTION 
1, the Chairman of the Public Accounts Committee, having been 

authorised by the Committee, do present on their behalf this Hundred 
' an4 Fifty Fourth Report of the Public Accoums Committee on Action 

Taken by thc. Government on the recommrndations contained in their 
126th Hcpon (Fifth L.oL Sabha) on ~arngraphs relating to Railway opera- 
tions and expenditurc in~luded in thc Report of the Comptroller and 
Andtor Gcneral of India for the year 1971-72, Union Governmmt 
I Hailways). 

2. On the 31st May 1974 an 'Action Taken Sub-Committee' was 
appointed to scrutinise the replies reccived from Government jn pursu- 
ance of the recommendations niade by the Committee in their earlier 
Reports. The Sub-Committee wns cnnstitutcd with the following mem- 
bers : - 

Shri 11. 37. PatcLCorwt.ner. 
MEW~ERS 

2. Shri Sasankasckhar Sanyal 
3. Shri Jagannathrao Joshi 
4. Shri S. C. Besra 
5 .  Shri V. B. Raju 
6.  Shri Mohammed Usman Arif 
7.  Shri P. Antony Reddi 
8. Shri Narain Chmd Parashar 
9. Shri T. N. Singh, 

3. The Action Taken SubCommittee of thc Public Accounts Com- 
mittee (1974-75) considerrd and :~Joptcd this R e p r t  at their sitting hcld 
on 33rJ April. 1075. Thc rcport was finally ildoptcd by the Public 
Accounts C o n i n i i t t ~ ~  on 26th April, 1975. 

4. For facility of rcfcrencc the main conclusions/recommendntions of 
thc Committee have h e n  printed in thick type in the hodg of thc Report. 
A Statcnicnt showing the surnm,:ry of the main reconimend~ticlns/ob~enfa- 
tions of the Committee is ;sppcnricd to rhc Report. 

5 .  The Committee pi;~cr. o n  record thcir :~pprcci;~tion of thc nssistnnce 
rendcrcd to rliem in thi, milttcr b!. thc Comptroller and Avditnr General 
of India. 

-.-.* .. 
NEW DELHI; JYOI'IKMOY BOSU, 

26th April, 1975. Ciwirmnn, -. 
6rh Vnisakhn, 1897 fS).  f ' i ; l~ l tc .  Acn)~i f~t .s  fimmitree. 



REPORT 

1.1. This Report of the Committee deals with action taken by Gov- 
ernment on the, recommendations contained in their 126th Report (Fifth 
Lok Sabha) on 'paragraphs relating to Railway Operations Expenditure 
included in the Repon of the Comptroller and Auditor General of India 
for the year 1971-72-Union Government (Rai1w;iys). Action Taken 
Notes have been w i v e d  in respect of all the. 48 recommendations con- 
tained in the Report. 

1.2. The Action Taken Notes on the recommendations of the Com- 
e e e  have been categorised under the following heads:- r j  

( i )  Rccommcndutions/obsc~ation.r r h t  h a u  been occep!ed hy 
Government. 

S .  Nos. 1,  2, 3, 5 ,  6, 12, 13, 16, 18, 25, 26. 27, 32, 33, 
34. 40. 45. 48. 

(ii) Recmmdatiom/observatiortr wluci, the Committee may not 
dexire to pursue in rhe light of the replies of Governnunt. 

(iii) Rerommrnda~ionslobs~'r~~atio~~~ replies to which have not been 
iacceptnl by the Cornmime and which requirc rcitrrarion. 
S. Nos. 4. 10, 28, 29, 35, 36, 37. 

( iv 1 Rec.ommendarions/obscrvationr in respecr of whiik Govern- 
nvm have t d s h c d  irurrim replies. 
S. Nos. IS, 17, 19, 23*, 30, 38, 39, 41, 43. 44. 

1.4. Ihc Committee will now deal with the action taken on some of 
the recommradadonr, 

SJ. Cammenlng on the gradual deterioration in the index of wagon 
tura~ouod and wapa utiElsatiap on the railways during the last seven 
pain, tbc committee had in peragroph 1.26 o b w m d  as under: 
. *  - - .  

*Iritcrh reply In respect ot ptrt of the raommeduiah 



"The Committee consider all this to hc most unsat~sfactory. With 
augmentation of the capacity of inlportant marshalling yards, 
increnw in the speeds of goods trains follo\vinr dicselisatim 
and electrification of traction at i1 verv hiell c t ~ t ,  strenmlin- 
ing of traffic. increase in Mock rake movements. n prokressive 
reduction in the indcx for wagon turn-round ought surely to 

have c n s m d .  The cx~lmnt ioni  given hefore the Comniittce 
nrc not at all convincing. l'hc situntinn calls for a radicd 
rethinking on Railways' control avcr operations. The pro- 
blcm should therefore. bc studitd in depth and rcmedial step 
taken forthwith." 

1.6. In their reply dated 2nd Novcmbcr. 197.1, the Ministry of Rail- 
~ , : y s  (Rniluay Board) h a w  stated: 

"The wmnlcnts of the Comn~i t t i .~  arc notcd. It is, howvcr,  
stated that the position \ v ~ s  fully cxplaincd to the Commitlcc. 
It  is once again r~ifcriitcd :h f i t  i s  t h ~  constant c r :dc ;~ \~ur  
of the Railways to imprwc thcjr performiince notwithstanding 
the difficulties that &e from time to time. It may :dsv bc 
mentioned that a studv in dcpth has nlrcady bccn undcrtakcn 
to locnte areas in whkh further improvement could bc cfli'ct- 
ed." 

1.8. Dealing with the increased dctcntions to wagons in Stcel Plants 
and ports dccpite comparative reduction in traffic, the Cornmittce h:id in 
paragraph 1.27 obseivcd: 

'The  Committee are distressed t o  learn lhdt of I,tte the nurnbcr of 
wagons held up inside steel plants hits considerably incrcazed 
in spite of comparittitvely reduced traffic. The average num- 
ber of wagons held in steel plants daily which was 5.956 in 
1969-70 went up to 6,312 in 1971-72. Thc payments made 
by the steel plants to  Ruilwoys on account of demurrage for 
wagons detained beyond thc permissible frce time, increased 
from Rs. 61 l a b  in 1963-64 to as much as RRI. 2.38 crorcs 
in 1972-73. During evideaco the representatives of the 
Ministry of Railways poiakd out that the handling methods 



Eoh+'ed h i d o  the S k d  plwts were mainly responsible for 
the &tention of increising number or wagons in steel phnts 
for longer p e r i d .  At the salnc tilr~e the rc'prescntative 
the Ministry of Steel attributed the held-~lp of wagons in 
steel plants to  changes in niodes of traction of railways, fie- 
quent dislocations in the railway system attccting uniformity 
of flow of loads into and horn the steel plmts, frequent impo- 
sition of route restrictions clc. 'The Committee wcre informed 
that a revicw conimittce had bcen set u p  by th: Ministry of 
Steel to go into thc entirc quc.;tion. I hey desire that the 
rcview should he complzlcd cxpeditiiti~sly and the rcrncdial 

measures suggested by Rcvic,v C~nlmit tw to o\:r<orne the 
present shortcomings spet:dily inlrlenl~nird. .4ctiun t ~ k n  in 
this behalf may be intimated to the Committee within six 

months. Similar action is urgmtl:; c::llcd for in reqpect o? 
detention to wagons in ports 3150. 'rtv Committcc are grcat- 
ly concerned about the hold-ups of wagons in s t c l  plants, 
pons and elsewhere becnii1,c to ti1:1t cstcnt other uscrs are 
deprived of mgon. and th,: K;hilwz!.s losc rcvenuc. A very 
high-powcr reviewing commiltc~. consisting of academic all^ 
educated transport ccononiists and others should be constituted 
to go into this question i rnnd i i t td~ . "  

1.9 b their reply dated 21st October, 1974. the Ministr): of Railways 
(Railway Board ) have stated: 

"This concerns mainly the Ministry of Srcd ,and Mines and the 
Ministry of Transport. A copy of this p:ira has becn sent to 
both the Ministries for taking funher ncccssny action. The 
Ministry of  Steel and Mincs have k e n  requested to supply a 
copy OE the report of the Review Committee and the action 
taken on their mmmendat ions .  Further action will bc taken 
on receipt of the reply from the &p.lrtment of Sted. The 
matter is also being penued with the Ministy of Tmsprt  and 
Shipping." 

1.10. In their note dated 26th Octoher. 1974, the Depnrtment of Stecl 
have stated : 

"The Rcvicw Committee wt up by the Dcpwtrnent of Steel under 
the Chnirmanship of Shri G. D. Khandelwul. former Chnirman, 
Ridwily Board slnrtcd functioning from Dccemkr.  1973. 
Ahcr mamining in dctail the R:lilway fxilities available and 
thc present opcr~ting practices adopted, thc Conlrnittec have 
already submitted four rcports-onc c . ~ h  in respect nf Rour- 
kela Stecl Plant. Durgapur Stccl Plant (including .411oy Stncl 
Piant), the Indian Tron and Steel Co. Ltd.. and the Tata Iron 



and Steel Co. Ltd. These reports contain recommendations 
for short-term remedial measures as well as suggestions for 
implementation in the long term. The Recommendation t o  

be implemented by the Railways and by the steel plants have 
also been indicated separately. Action has already been takm 
by the plants to stan implementation of these recornmendatiorn 
and some of them have already been implemented whik the 
rest are in the process of implementation. A review of the 
progrcss of implcwentation of these recommendations will be 
done by thc Steel Authority of India Ltd. 

2. The tenure of this Committee has been extended upto 31st March, 
1975. The Committee is now engaged in studying the problems 
relating to the other integrated steel plants. The reports On 
these plants arc expected to be available by March, 1975. 

3. The High Power Review Committee consisting of academic U U -  
port economists and others, it is presumed, will be canshtuW 
by the Ministry of Railways as it is intended to cover Steel 
Plants. Ports etc." 

1.11. Tk Railway Board have quite obviously not been able to under- 
kd (Lc Co1mitlee's recommcndarion. That it was mot obscmcly worded 
i r ~ h o c t b c f r c t M t b e D e p o r t n o n t o f S t e t l k a s u a d ~ ) o o d  w h ~  
tlls Copaabn wanted, u n c l y  a Hi@ Power Review Committee to be set 
q by tbe R a i l w q  Ministry consistiag of mpnscatdlm of roacarnd 
~ ~ m M i . b t y d T r r r o p o ~ , D e p r b c a t o f S I c c l t t c ~ -  
r ~.ac brrsport economists. Rcvkr  Committee wodd examine the 
~ ~ d d e t e n ! i o n d w ~ h s t e d p l u 4 p o & s a a d c E a C c l r s  
b dctril rJ rec0mml.d ndt.ble for bprovi- tbe dtp.110~ 
m.rpcctbrmkcrr-upqbytbcR.UnryBoudi~tbdrrrpll. 
b ~ ~ ) . e u t d t b ~ ~ ~ r C d l a r d a r s i ~ C a p d t y u b  
i q o o t d t b w ~ , i b e C ~ r r o u l d r r i l c n k i t s ~  
( l o l r ~ & R d h v ~ r l k r d ~ d o p p d . t ~ t ~ k a s d t h c  8 
E@ Pomr Review Cot~rnittec coasisting of .ewkmial ly  q d h d  tmmb 
p t  tumds8a ud othcn to go into Yc eaffrr q o e b a  d detcltbma to 
~ b r s W p b ( s , p a t b a a d o t L e r p b o g .  l l r c C o m d t h r b d d  be 
iaorsbd aa soon as tk sagpated Review Committee Ls cond(ll1sd rt rp 
ww-b w l e d *  
North-Eamrm Railway-Increa~e in the number of engine fa;lure- 

Pmagroph 1.76 (S. No. 10). 
1.12. Takiq note 04 the actual performance of cet.rain Railway, 

vis-a-vis the targets laid down in regard to performance index of kms. pcr 
clDgine f a k e ,  the Committee had In paragraph 1.76 obm'vd : 

"From the idonnation made a d a b l e  to the Committee it is wen 
that keeping in view tbe figures d foreiga countries the initial 



performance index of 160,000 kms. per cngine failure was 
revised by the Railway Board to 2,00,000 krns. in November, 
1966. If the actual performance of certain railways such as 
Northern, Weslern and South Central Railways is any guide 
this index is anything but ambitious. The Committee desire 
that the Railway Board should reassess thc situation and sea 
whether highcr targets could be laid down for achieving better 
results." 

1.13. In their reply dated 26th March, 1974, the Ministry of Railways 
(Railway Board) have stated : 

"The target of Kms/engine failure was increased from 160,000 Km. 
to 200,000 Kms. in November, 1966. The average perform- 
ance on the Indian Railways for the BG aod MG steam lom~ 
during the last 3 years has been as under : 

B.G. M.G. 

1971-72. . .  . . .  135,868 158,479 

1072-73. . . . . . .  119,681 151,266 

1973-74 . . .  . . . 73,010 72,300 

Thc above clearly show that Railways are far below the target of 
200,000 kms/engine failure and this performance was even leru 
than 100,000 kms/engine failure in 1973-74, particularly c~ 
account of various staff problems on the Railways. Therefore, 
it will not be prudent to rdse the target beyond the present 

level of 200.000 kmdengine failure. Railways have rather to 
strive hard to achieve the present target before raising their 
sights further. So far as diesel and electric locos are concem- 
ed, the targets have been raised, as the criterion for 'engine 
failure' has since been modified and instead of detention of 60 
minutes now 30 minutes and above detention constitutes an 
engine failure in nspect of diesel and electric locos. Therefore. 
for diesel and electric locos higher targets have since been 
prescribed from January '74." 

1.14 In lke Comdttn's opinion, prima facie, tbe Railway Bordra 
ssqlurfioa for aot nUng the perltbrarracc index fa em@e fallwe simm& 
LPriolrn For jud#ng ttc pdomaaa d cllei R d h q  visa-vis the 

Idd d m ,  tbe &edute @we d Ihe pcltonnrece i n k  lu9 bo k 
~ ~ o f . a d s o S ( L c r ~ a t r P t b e R d h n J s .  1Zi~oaudUet&d 
Y u o r ( i c N a r ( k m R & m j d r p e r f ~ ~ o f  Lne.per e m g b  

m &38,000 b 1 WO-71 rd 3#7,000 1. 1971-7L 
8 i r k r l y  aa Wcstm Rwlhvnp the r e q d v t  llgom w e n  2.61.000 and 



2,05,000. I n  fact, even on North Eestem Railway a performance of 
2,36,000 had beein d y e d  mg 1966-67. llrcre should be IW m o m  
why the North Eastern and North-east Frontier Railways cannot emulate 
'the performance of other zonal Railways. It is in this context that the Corn 
mit& had suggested a reassessment cvt the situation, 

1.15. The Committee desire that the situation ma! Lw. reviewed witb a 
view to laying down m e t s  which would be edequatc!y challenging. While 
reassessing the situation, the Railway Hoard vvould no doubt critically 
analye the performance of thtse Railways whosr. pcrfomrance is below 
tbeir existing targets and hl ie  suitable remedial mesures to improve the 
performance and ensure optitnurn uiiliaation of oapinrs. 

1.16. Dealing with cases of ,ivoiddie cupendirurc ~ncurrcd b! the North 
Eastern. North-e:ist Frontier and Western Railwiiyc due to non-cornplimce 
with the provisions of the Induqtrial Disputc* .Act. 1947. thc ( 'omn~~ttce had 
in paragraphs 4.13 and 4.14 ~ h c r v e d  : 

"4.13. '& Comn~ittee note that North Eastern, Nor:h East Frontm 
and Western Railway Administrations h:~d t c r  incur avoidable 
expenditure of thc order of Rs. 4.82 I;ikhc due to non-c4mpli- 
ance with the provisions of the Industrial Disputc Act, 1947. 
A study of three cases referred to in tht ,Atidit pxtgraph indi- 
cates that thc Administrations conccmcd had no C I C H ~  under- 
standing of the legal position. lo this wnnection it is strange 
tbat the fact regarding applicability of the Industrial Disputes 
Act to Railway staff became known to thc North Ei~stern Kail- 
way only after 14t41 Janusry, 1970, following a court judgement 
on writs taken out by affected employees. Further. :~lthough 
the Railway Board had ~ J S U C ~  inqtructions in Deccnihcr. 1959 
clarifying variouq points conncctcd with the retrenchment beae- 
fits to casual labour on Railways under the prolision~ o f  the 
Industriui DIS~LI ICS Act, the North-atst Frontier Hi~ilw:ry auttlo. 
rities conccmcd wcrt: blisfully ipnorant of Ihe pnition :1n4 !hc 
poor retrenched workers had to ~ e e k  expensive Iryl remctly 
which thcy ccluld ill aflord Lo. All this demonotr:trec, that the 
authorities concerned were utterly careless and reqardlew of the 
rwlfare of subordinates. & particularly the daily wagc eamcrs 

must have been pilt t q  considerabtc expense, the Committee are 
very much exercired on the iqsut. They desire th3t rhc ccw ot 



litigalioa should be recovered as Br as possible from the ollicers. 
found responsible. 

4.14. The Committee would also like the Railway Board to find out 
if there have been similar cases of non-compliance with the 
provisiaas of the Act on other Railways and take suitable action 
under intimation to them. The Railway Board should also 
issue clear and comprehensive instructions on the applicability 
of the Industrial Dispute Act to railway employees for the 
guidance of the lower formations without any delay." 

1.17. In their reply dated 2nd November, 1974, the Ministry of Rail- 
ways (R:tifway Board ) have statcd: 

"The observations of the Committee have been noted and brought 
to the notice of the Railways concerned. 

2. As regards the question of recovery of cost of litigation from the 
officers found responsible, it is submitted that the couru in 
their judgements have not awarded wsts of suits in favour of 
the employees in the three cases on the North Eastern, North- 
east Frontier and Western Railways reported in thc audit para, 
and. as such, the question of recovery of cost of litigation from 
the oliicers found responsible does not arise. 

~imilar c w b  of non-compliance with the provisions of the Act have 
come to notice on South Central and South Eastern Railways. 
On the South Central Railway, since the discharge of the em- 
ployee was not due to retrenchment but due to the employee 
having been involved in a theft case it was anticipated that 
kcepiiw him in service would involve some complications. 
Thc rule\ relatlnp to the Act verc not faliowrd in th~s case 
due to a misapprehension. As a result of the court judgement, 
an amount of Rs. 209.50 was reimbursed to the plainm 
towards legal expenses. It is, however. not pssible to recover 
t h ~  amount from the offi~:n conccrntd a4 thr dicch~rge of 
employee in this case was duc to his penonal misconduct and 
not due to any reduction of work resulting in retrenchment. 

In the case of South %stem R i h y ,  81 casual labourers were dis- 
charged on the ground of closurc/completion of work for which 
they were initially appointed. Against these retrenchment 
orders the labourtrs went to the court and claimed legal ex- 
penses. The High Court, however, did not award any costs or 
legal expenses in this case. T h e  retrenched staff were taken 
back to duty against additional vacancies. 



A copy of the instructions issued to the Railways vide Railwuy 
Board's letter No. E(U)72AT/lD/ l -2  & E(LL)71 /ID/l-7 
dated 5th March 1973 and 22nd January, 1974, respectively 
are enclosed (See pages 40-41)." 

1.18. Tbat the Committee bod in mind was dta! ruitable disciplinaq 
+etCon, iodpdCae rrcovwy of ccat of litiptiolr sbwLd be taken a p h t  the 
dsasrs rrspol~sible. Hta mcb Qiscipliaary action been taken? Even if 
tbe court's judgements rule out recovery of cost of litigation, they do mot 
row ia the way of dCpBrtmenbj action for negligence against the officen 
cbacwecd behg Whd. Tbc Commbe would like the Railway Board 
to examiae th is  aspect and take appropriate action. 

Chittaanjan Locomotive Works-Loss of Cash-Purngraphs 5.1 5 untl 5.1 6 
(S. Nos. 28 and 29) 

1.19. Commenting on a case of non-settlement of a dispute between the 
Chittararrjan bcomotive Works Administration and the State Bank of India 
in regard to tbe li3bilities for the loss of cash of over Rs. 18 lakhs arisiry. 
rntt d nn armed dacoity in the premises of State Bank of India, Chittaranjan, 
the Committee had in paragraphs 5.15 and 5.16 observed : 

"5.15. T h e  Committee are distressed to learn that even after the 
lapse of about 3 years it has not been possible for the Chitta- 
ran@ Locomotive Works Administration and the State Bank 
of India to reach a settlerncnt in regard to the liability for 1 . h ~  
loss uf cash of over Rs. 18 lakhs arising out of the armed 
dacoity in the premises of the State Bank of India. Chittaran- 
jan. 'The Committee wen informed that the Railway Admin- 
istration trid to negotiate with the State Bank of India, but 
their efforts did not fructify. Tbe Reserve Bank of M i a  llao 
refused to intervene and the Ministry of Finance ?hen appro- 
ached by the ~ a i h a ~ ' ~ < a r d  for arbitration in the matter add& 
cd the latter that there was no scope for arbitration M thc dik- 
putc was between a bank and its client. At at present the CLW 
Administration have been advised by the Railway Board to file 
a suit against the State Bank of India. The Committee regret 
to say that the authorities in Stote Bank of India, Reserve B h  
of India and the Ministry of Rnance took too technical a view 
of the matter without making any serious effofis fa r  moldn) 
the dispute emlcably. As a mult  not only the dispute has nat 
k e n  settled but the Raftway Administration have also been 
forced to go in fa litigation. The Committee have also a feel- 
ing that in this process the State Bank might have fwfeked b l r  
right to wovw the loss from the insurers at premmablv dl the 
cash transactions of the Brnk are insured. The ~6mmittw 



desire that the whole matter should be reviewed at a high level 
and the result intimated to them within three months. 

5.16. The Committee are astonished at the manner in which the 
various organisations bchavea. An issue like this must hare 
been settled by referring it to some one at a high level, say in 
the Ministry of Finance. It is unseembly to allo.., ;hc organisa- 
tion in the Public Sector to go to court of law. Government 
ebould examine the matter for laying down general instruction8 
forthwith." 

1.20. In their rcply dated 30th Savcrnber 1974 the Minictry of Rail- 
,way> ( Railuq Bcurdj have stated: 

"5.15. The observations of the Committee mainly concern the Mi.- 
istry d Finance (Department of Banking) who have offered tho 
following comments : 

'It is submitted that neither the Ministry of Finance nor the b 
serve Bank of India nor the State Bank of India ever in- 
tended to take or has taken too technical a view in thi, 
mruer. The State Bank of India refused to accept the liabi- 
lity in this case, because, according to it. the money carried 
m a y  by the dacoits belonged at the time of the dacoity to 
the client. The entire money had been handed over to and 
was in thc powssion of the Railway Cashier before the loss 
occurred. Acco~ding to thc Rank, thc payment of thc che- 
ques was con~pleted on the basis of the following evidence: 

(I) The cbeques discharged by the beneficiary were in its 
possession along with the relative tokens which were 
banded o v u  by him. 

(b) The necessary entries in the Branch books had been made. 
(c) The entire cash was taken away by the Cashier a d  nu 

packed/bcing packed by him in boxes. 
(d) The residual amount of Rs. 13.0001- that was lying on 

the floor was taken away by the CLW Cashier after 6n 
mid. 

I b e  Resewe Bank of Indin holds the view that as the dispute w 
lates to the question of ownership of the money when it war 
stolen, it had better be decided only by the court and that, 
as the mattu it subjudice, it may not be appropriate fat it 
to okr any comments. As regards the question of havily 
recourse to thc RanL'> insiirancc cover, the S t ~ t c  Bank d 



lndia submifs that no such cover is available to the baDk h 
the present case since the bank's own-money was not 
involved. Et may also be submitted that this loss of a sum of 
Rs. 18 lakhs is now to be considered as an irrecoverable lojs, 

Whether it is ultimately to be borne 4, the Railway Admin- 
istration or by the State Bank of India either wholly or par- 
tially, the loss public money cannot bc retrieved. 

On a consideration of the various issues raised, it appears that the 
cl:m*'on ac:i1:111!. h i q s  on "facts" i ts to whether the hand- 
ing over of tbe money was completed or not before the 
dacoity took place. As a money suit has already been filed 
by the Railway Administration at Asansol against the State 
Bank of India, it is felt t h a t  it  would be desirable and appro- 
priate to await the findings of the court before a decision is 
taken as to who should bear this loss.' 

5.16. It is respectfully submitted that this matter was taken up with 
the Minisuy of Finance on 9th May, 1973, vide U.O. No. 71- 
AC. III/25,'1. It was again taken up with the Secretary, 
Department of Banking, Ministry of Rnance, vide D.O. No. 
71-AC. III,'25/1 dated 26th July, 1973, by the Financial 
Commissioner. Railways. t o  which reply was received from the 
Secretary, Department of Banking, Ministry of Finance on 5th 
September 1973. Copies of these three letters are encloscd 
See pages 75-80. 

Tlis rcommendation was also referred to the Ministry of Finance, 
Department of Banking, who have furnished the following 
reply : 

'It is submitted that the communication, in this regard sent by the 
Minis:ry of Finance to the Railway Administration, was not 
only approved but issued under signature of Secretary, De- 
partment of Banking, Ministry of Finance. It may, there- 
fore, be seen that this matrer was considered in this Depart- 
ment at a sufficiently high level. In so far as laying down 
general instructions and guidelines in tho matter is con- 
cerned. it may be submitted that guidelines and instructions 
r e ~ r d i n g  settlement of disputcs between Government De- 
partments and Public .Sector Undertakings already exist and 
that this Department had examined this dispute b the light 
of instructions on the subject.' " 

1.21. Tbt Committee m n o l  understand why It hm not been porrdm 
to 8 dispute mcta hro CiweraaKaU orltsntsationn bl. 
w n .  Instend t8e pertlea have had to mod to I-, tbrYo 



irclarq noidable erpendilun. Tbe Committee derire tbat the exist@ 
hstmeZiw for setfknrat of dbputcs between Government Departments 
rd hblk Sector Uadertrkhqp rhoold be reviewed thorooghly and a 
dtrlrb macbinmy evolved for the fwolutloa o# inter-departmental and 
hkr-Covernmeatal disputes. Ibo Committee suggest that this recom- 
anendation may be brought lo the notice of the Cabinet Secretariat. 

Supply of Inferior Quality Coal to the Railways-Paragraph 6.13 
(S. No. 35). 

1.22. Taking note of the fact that after nationalisation of coal mines, 
there had been a marked increase in supplies of inferior coal to Rail- 
way& the Committee had in pagraph 6.13 observed: 

"6.13. I t  is deplorable that even after nationalisation of coal 
mines the position far from improving has dctorioratrd. 
During tbe seven month period, February to August, 1973, 
after aatioaalisation the percentage of wagom found to coa- 
tain inferior cual on visual inspection was 5.7 as againa 
only 2.5 per cent for the corresponding period in 1972 
before nationalisation. Thus there has been a 128 per cent 
increase in inferia supplies. The Committee understand 
that the Department of Mines are considering to set up a 
machanlcal service unit to control the quality of coal suppli- 
ed by the nationahed mines. The Committee trust that this 
will be done wIy. The matter should be gaac into by r 
high powered Cornminee drawn from otber spbera 
Govenunent." 9' 

1.23. In their rcply datcd 14th January. 1975, the Department of 
bfbm have stated: 

'?be Coal Miaes Authority which supplies mote h a  80 per 
cent of tbe loco coal R not in 1 position to coadnn tb 
C ~ C ~ O ~ S S  of the figures quoted in respect of wagons stated 
to contain inferior ma1 on visual iaspactian. Since the& 
quality eoatrol and technical ssrvice units ue m the procesr 
of formation. Bharnt Coking Coal and Singarrni Collicric\ 
haw statd that the percentage of deductions on account d 
interior quality ot cael is much l o w .  Hmever, the aced 
for ensuring !bat the quality of coal supplied conforms to 
thb required tpcci&atioas, the Coal Mmm Authrity have 
taken action ro establish Quality Control and Techaical 
3ervke Units. Oaaccn bve kea recrutttd, rtaCl beial 

,aapttbd1Dd11,* Q 1 5 ~ t o r c u t  h b n i a r  
a W y ,  A &@a omaisation is king proposed in B.C.C. 



Singareni Collieries already have fully quipped .and pro- 
pcxly sraffed laboratories for analysis of cod s e  (. 
the Railways. Dun'ng the period FebPPary to A q w ,  197) 
they received complaints from the Railways in respect d 
only 0.66 pur cent of the total supply. 

The Coal Producing Organisations are being advised to complete 
the formation of the Quality Control Units expeditiourly 
md take immediate romdiral action wherever a complaint 
is d v d  fran the Railways. 

In view af the foregoing it is fall thnt it might not be necessary 
that the matter should k examined by a high porrsrsd 
Committee." 

l . 2 4 . I n ~ d t b t f r c t t h t a U c o r l m b e s b r * c W b e e ~ u ( L a u  
&mi, 4k Committee considn Iht It rrabl br worthrhPt for r 
power committee comprrbeasivdy to  view h e  wbak production and 
wpply d q d @  cool for laying down procedures wd guidelines. The 
Committee, accorrlirrglj, mittrate tbtir earlier mmmmen&fion that the 
qocstion of supply of po- cod should be gone into b~ a high power 
comdttte. 

Pwagraphs 6.1 4 & 6.15 (Sf. Nos. 36 & 37). 

1.B. Commenting on !be poor performance of the wal inspection 
machinery of the Railways, the Committee had in paragraphs 6.14 and 
6.15 observed: 

"6.14. The problem of supply of inferior grades of coal to W- 
ways agqcd the atteation of the Committee earliar also. 
They wue thm (November, 1965) assured that steps bad 
been taken to tighten up inspection and that the Inspection 
Or- would k suitably manned. However, it L 
mgrrttabse tbrt tkc iPspcch contin\Letl to be absolutely 
inadequate aod inefficient as thc supply of inferior grades 
of corl bas i a c t d  from yeu to ytar. Farther, ma tbo 
porn gacfbed ttx tb ,bpe&n Organitstion were a& 
-0p. 



murt be very mriw, Tbc loss apart from tho rtrai& 
tary loss arising from the payment of full value of coal rrblch 
was of inferior quality there must bave been loar suffered due 
to inefficient functioning of engines. it is evident that inspec- 
tion machinery has functioned extremely incompetently. 'Lbo 
Committee desire that the entire quertkm should be cuefully 
studied by the Railway Board with a view to taking such degs 
as would ensure the elimination of losses to Railways from 
ineficiency and canlcmness and possibly also of corrupt prw 
ties. In this c<mnaction, the Committa would suggcst t&t 
h e  entire inspection machinery should be reramped and that 
b s b  procedure devised which would ensure that coal d rw 
quality is accept&." 

136 In tbrir reply dated 6th November, 1974. tbe Minimy of Rail- 
ways (Railway Boud) have stusd: 

"6.14. The Railway Inspection Organisation was set up in 1960 
and developed b mdMalce percentage checks at loading poiatr 
to ensure supply of pmper quality of coal. As results of pa- 
centage tests can be adjudged on a statistical h i s  on sample 
analysis methodology it is neither felt desirable nor necessary 
to have a 100 per cent check. At best such tests should be 
on a scale which can be haadkd dectivelg and the inhrstrucc 
ture required should not be uawitMy. 

The pasts for the organisation originally sanctioned were based oa 
tbe requirement for controlling supplies from about 400 colli- 
eries. The number d collieries supplying coal to the Railways 
had gradually reduced and at present stands at about 175. The 
requirement of coal for thc railways which reached the peak 
figure d 17.2 mitlion tonam in 1965-66 declined thereafter 
a! acownt of extensive dissellsation and elcdrScation on 
Railways and stand at about 14 mitlion tomes a! present. In 
the c&cu~tances it was not felt naes~ly  to 6ll q 31 the 
posts originally saadianed. However, all the poets u pa 
current wnctionod wenfi required for undertaking inspec- 
t i o n o n t h s d e s a ~ u 8  mraoedexcspttro lordial 
brpedors. Amrg~mcnb am 00 hand to Ull the rrcrada. 

Coatrd on quality d cad larded lar the R I J ~ ~ J  L exerrired by 
tbe inrpectioa orpnirrtfon by mdwtbg vhwl c'ktk dmr- 
ing umples for grade checks and keephe a watch on miniv 
a m m m s r a d ~  ~ 8 ~ t r i s  c d a i a .  
Apllta*rch#tpkhldbamTorSbgetcsat*rl~,  



the inspection organisation has been able to cover 65 per c a t  
of the supplies. As coal is graded by Coal Board, m indepen- 
dent body, supply of correct grade can ,bc ensured by verify- 
ing that the supplies come from the gradd section of tho s e w  
and adequate grade separation arrangements exist at thc co~ji- 
erg. The inspection organisation has been concentrating on 
this aspect besides drawing samples for grade chscL whicb 
could not be sUpprd up on account of limitation of laboratory 
facilities. Action is already in progress to further step up the 
percmtage d iaspectioa by introducing inspection at urrtrllib 
ed points and drawing more samples with tbe help of mobile 
trucks and augmenting facilities for analysis. 

6.15. The Railway Board have all along endeavoured to ensure that 
tbe desired quality of coal is received by the Railways and tho 
payments are made for the quality of coal that is rooeived. It 
is towards this end that the railways' own Inspection Organisr- 
tion was set up, whose working is kept under scrutiny regu- 
larly. In addition, to guide thc Inspection Organisation re- 
garding the emphasis that is to be paid on particular collieries. 
Raihvag Board also directed the Railways to conduct percent- 

age checks of the qpplies is received. 

Unlike manufactured products the quality of coal varies not only 
in the same colliery but also in the same seam. The gradation 
has to obviously take into account the avaage quality on the 

a basis of which the independent statutory body vir. the Coal 
Board gives the grades certificate. Thus it would be obvious 
that just as some supplies would be superior to the average 
grade, some supplies are bound to be inferior to tbe average 
grade. Accordingly, it was ensured as per Mntractual condi. 
t i m  to levy deductions in case of inferior rmppliw dctccted 
on the basis of joint checks conducted at the loading points. 
The railways, therefore, have bttn safeguarding its interest 
effactivety. 

Any system of determining the quality of caal has to be necessarily 
with mutual agrament d the producer and the consumer and 
the qoarttutn of checks should be such as to justify the infra- 
#Ncturc required by both the parties. 



Action has duo been initiated by ordering procurement of mobils 
Vucks equipped witb crushers for drawing more sample tot 
grade analyris. Further action for facilities for analysing in- 
messed number of samples and undertaking inspection at 
antralised paints is also being considered. In case of colli- 
eries with mcchanised handling plant, procedure for drawing 
samples from the conveyer belt to cover 100 per cent &- 
patches is being worked out in consultation with the Nationa- 
l i d  Coal Producing Autharitlss. 

It may again be reiterated that the responsibility of quality control 
primarily rests with the producer. With the nationalisation of 
coal industry, it has now been possible to undertake close 
coordination with the public sector companies and the Depart- 
ment of Mines, who are regularly being urged to take necemry 
steps to improve the quality of coal supplies. The Department 
of Mines have indicated that action has already been initiated 
for establishing fuifledged Technical Service Unit for quality 
control in the nationalised coal mines. 

1.27. Keeping in view the tect tbpt tbe Railways anumme cod rortb 
about Rr 60 aom anmdly, Lbc Committee c o d d m  lhrt tbc Rabat 
Board should be required to pay more attention to the quality of the cod 
nrppiica they get. As is wdl b o r n  ttn Railways ban bad to erarcl a 
hgcnomkrofb.hL1 bCCag~tbCywareaot abktogetstemt c d d  
. kqor teqd iQ .  l n t h i s e d c a ; t Y I s o a l y ~ t h t t L c ~ y B c m d  
r b o d d h n e a h a h l a o k a t t b s . u r ~ f a r h i n r p c c t k a o f d m ( b J  
I h c ~ ~ n b b t a g e t c d o f t b b q a W I ~ p r ~ ~ t a r .  

Otitsrandin~ Dws Non-Gowrnrnent Railways-Pora~taph 7.17 
(S. No. 39). 

1.28. In regard to !inaaciol arrangements aad machinery for execution 
of work an the broad puge lines propod to be constructed in place of 
three light railways, namely ShahdaraSaharanpur. Howrah-Amta and How- 
rah-Sboalthala, the Committee had in paragraph 7.17 observed: 

"Tbe Committee are informed that in place of the three light rail- 
ways which had been closed down, namely Shahdara-Saharan- 
put Light Railway, Howah-Amta and Howrah-Sheathala Light 
Railway, broad gauge lines are proposed to k constructed 
with 50 per cent puticjpation by the State Governmaats con- 
cerned. Tbe CodtMe desire that final decisian should be 

in rslprd to flnrncial vraagement and machinery tor 
rrmtinrrdrrorl,eutfeutf" 



1.29. !n their reply dated 15th July, 1974, the Ministry of Railways 
(Railway Board) have statad: 

"Shahdara-Saharanpur Light Railway: The Government of 1I.P. 
bave since a g r d  to sbare equally with the Carnal Govern- 
ment the cost of coacrrtIcdng and ~ n n i a g  the broad gauge 
line. Action is also b e i  talcen by tlte Gwerrraent of U.P., 
in consultptioo with the Ministries of Shipping a d  Transport 
and Law, to amend she Motor Vehicles Act (1939) so as to 
facilitate the formation of the Joint Corporation to be set up 
for rnnniag rail and road services in the area. The Ministry 
of Railway8 have also reminded the Ministry of Law in tbe 
matter. In the mamtime the Obvernmmt of U.P. have pre 
vided aa amount of Rs. 2 crm in their budget for 1974-75 
as their rhare of the otrtlay during 1974-75 in the comtnrc- 
tibn of tItb line and its cmmction has been mken in hand. 

Homlnrh-Amta and Howrah-Skakhola Light Roilways: The Gov- 
ernment of West h g a l  have yet not agreed to an equal put- 
nelship with the Mnistry of Railways in the Joint Corporation 
to be set up for constructbg and running the broad gauge 
lines. In the latest cammunication received from the Chief 
Minister, West Beagal, a suggestion has been made that the 
Government of West Bcngal may only provide the land r e  
quired fa the broad gauge lines free of cost, to the Indian 
Roilways. This proposal is under consideration of the Miis- 
try of Railways." 

13. 'Jbe ~omm#tsr rsr~: aPoL krta tW * p r o m  W a  
~ o m m t  ia mpcct d Ho-h-Amta and the H-0 

-ihg~s~aldk:.~-z-very q d k k d y d r b l d s c C  
d a & d b y f b e R i R n g B m r d m ~ t ( b c ~ d ( L t ~ b  
car rrb ame from weaker B&IODS d tk socktp, Pot Q 

r k d i m r .  '4rlgldtkEeabtbkfartbccwrpMkrd-pra)cct- 
hi- i-.~;--.-- a 8 vwy LbL p d d q  -* 



RECOMMENDATlONS/OBSERVATIONS 'IXAT HAVE BEEN 
ACCEPTED BY GOVERNMENT 

1.24. The Committee are concerned to note that the index of wagon 
lurnround for all railways shows gradual deterioration during the last 
7 years in spite of all the fanfare. The wagon turnround is defined as 
the time interval which elapses between two successive utilisation (Load- 
ings) of a wagon. The turnround of 11.8 days in 1965-66 deteriorated 
to 13.5 days in 1971-72 on broad gauge while the turnmond of 8.41 days 
obtained in 1965-66 on metre gauge worsened to 10.6 days in 1971-72. 
The performance of certain railways such as Eastern and Northeast 
Frontier on broad gauge and Northern and North  eastern on metre gauge 
has been particularly bad during this period. 

I Z. The other important indices of wagon utilisatim arc : (i) wagon 
kilometres per wagon day, (ii) Net tonne kilometres per w a p n  day, (iii) 
Average wagon loading during the run and (iv) percentage of ioaded 10 
total wagon kilornetres. According to Railway b a r d ' s  own assessment 
while the different indices of wagon utilisation lleve generdlly shown an 
improvement OVM the years, in some cases the position today is only what 
it was in 1965-66 or even slightly worse. In this connection it is worth 
nothing that the index of net tonne kms. per wapn  day on R.G. was 998 
in l%O&l ,  889 in 1967-68. 908 in 1970-7 I and 935 in 1971-72. The 
index of average wagon load during the run was 18.5 in 19@61. 18.6 
in 1965-66. 17.9 in 1970-71 and 18.00 in 1971-72. Thus the position 
is actually worse than what was over a decade ago. 

1.26. The Committee consider all this to be most unsatisfactory. With 
augmentation of the capacity of important marshalling yards, incrcase in 
the speeds of goods trains following dieselisntion ;nd electrification of trac- 
tion at a very high cost, streamlining of traffic, increase in block rake 
movements. e progressive reduction in the index for wagon turnround 
ought surely to have ensured. The explanations piven before the Com- 
mittee are not at all convincing. The situation calls for a radical rethink- 
ing on Railways' control over opcntions. The problcm should. therefore. 
be studfed in depth and r e d i d  steps taken forthwith 



Paras 1.24 to 1.26 The Comments of the Committee are noted. It is 
however stated that the position was fully explained to the Committee. It 
is once again reiterated that it is the constant endeavour ob the Railways 
to improve their performance notwithstanding the di5culties that arisc 
from time to time. It may also be mentioned that a study in depth has. 
already been undertaken to locate areas in which further improvement 
could be effected. 

This has been seen by Audit. 
[Ministry of Railways (my. Board) O.M. No. 74-BC--PAC/V/126 

( 1 4 )  dated 21-10-1974/11 Kartikn 18961 

1.52. The Committee are concerned to note that the percentage of 
wagons awaiting repairs in sick lines. Transportation Workshops (run- 
ning sbeds) and in Mechanical Workshops has been increasing over the 
yean indicating subtantially increased detention to wagons. though the 
Workshops capacity remain unutiliscd. The percentage of BG wagons 
awaitiag repairs to total on line increased from 3.99 in 1965-66 to 5.1 1 
in 1970-71. In the case of MG wagons the percentage of wagons await- 
ing repairs rose from 3.37 in 1965-66 to 4.46 in 1970-71. The Com- 
mittee were informed during evidence that for the purposes of me,tsuring 
maintenance efficiency of Railways it had been laid down that inelfactive 
wagons should not at any time exceed 4 per cent of the total stock. Judged 
on the basis of this criterion there has been severe deterioration during 
the years 1969-70 and 1970-71. Besides Ihc increasing trend in propor- 
tion of wagons awaiting repain, the detentions in Mechanical Workshops 
for repairs, have been considerably .increasing on most railways from 
year to year. FMher the percentage of overdue POH of BG wagons 
had increased from 8.83 at the end of March, 1968 to 22.18 (more than 
: b  gmes) at the end of July, 1973. Due to poor condition of such 
wagons, the percentage of wagons awaiting repairs is bound to increase. 
It i s  now essential to Bnd out the wagons that are being supplied by 
private companfls) &ether they are generally upto the mark or not. 

1.53. An analysis of the situation has intersila revealed that the main 
reasons contributing to poor standards of maintenance of rolling stock on 
Railways which have an impact on the detention of wagons in the 
workshops were: 

ti) Shortage of cepacity in the major sick lines for ordinary repain. 
(ii) Faulty repair techniques followed in the work&op. 

(iii) Lack of modern workshop facilities: an6 



(iv) Under-utilisation of available workshop capacity ior periodical' 
overhaul of wagons due to various reasons such as sbortage of 
power, shortage and irregular supply of industrial g w ,  heavy 
work load on the body repairs of four wheeler stock due to 
heavy corrosion etc. 

[Sl. Nos. 5 & 6, para 1.52 & 1.53 of 126th Report of PAC (5th 1 3 .  I ]  

Action Taken 

The observations of rhe Committee have been noted. 
2. The arrangements available for ensuring that the condition of' 

wagons built by private builders is generally upto the mark, are furnished 
below. 

(i) Quality control is effected through a system of checks and 
counter-checks. In the case of private wagon builders, it is 
insisted that the firm develops an effective internal inspection 
organisation for ensuring that the quality of work is to the 
standards laid down, before putting up components, sub and 
major assemblies and finally assembled wagons for inspection 
by the RDSO Inspection Organisation. 

(ii) The RDSO Inspection Oiganisation is manned by qualified and 
experienced officers and Inspectors. 

(iii) The inspection carried out by the RDSO falls into two distinct 
phases; one pertaining to the phase before commencement of 
mass production and the other during mass production. 
During the former phase an assessment of the availability of 
the requisite tooling to the desired accuracy, technical skill and 
facilities required for turning out quality work is mede. The 
inspection in the latter phase includes random checks on the 
quality of material used, stage inspection to ensure that the 
workmanship at each stage of manufacture is to the standatd 
required, and final inspection regarding the quality of the 
finished product and coaduct of performance tests such a$ 
water tightness in the case of covered wagons, amect  func- 
tioning of brake equipment etc. 

(iv) In mpect of important bought-out items, inspection is carried 
out by the RDSO at the respective manufacturer's premises. 

(v) Relaxations and deviations sought by the wagon builders are 
ad&y examined and only those justified and not likely to 
have an a d v m  effect on the perfmancc are approved. 



3. While the inspection at the wagon builders premises is conducted 
By the h t t .  Inspecting Emginacr and Inspectors of KDSO deputed to 
that firm, a watch on the quality of work turned out by them is main- 
tained by the concerned Deputy Director and the other senior officers of 
the I&L Organisation to ensure thet the procedures hid down for ensur- 
ing quality control are king adhered to. 

4. The Zonal Railways keep the RDSO informed of serious defects 
and abnormal performance, if any. in newly built wagons. No such 
reports have been m i v e d  in the recent past. 

5. The Zonal Railwtys are olso rquirad to conduct a warranty exa- 
mination after wagons newly placed on line have bcen in service for 11 
months. for defects, arising out of the use of inferior material, poor 
workmanship and improper production. These reports are scrutinised in 
the Railway Board's office for effecting recovery from the wagon builders 
against damages and deficiencies reported. 

6. T k  scrutiny of Warranty Inspection Reports being received from 
the Zonal Railways reveals that the defects reported occur in on'y about 
0.65 per cent of the wagons inspected and these are g c ~ r a l l y  of a minor 
nature. Necessary claims in respect of the damages detcc!cd are raised 
against the wagon builders. 

The condition of wagons king supplied by the Private sector is thus 
penerally found to be upbo the required standard. 

This has ban seen by Audit. 

[Ministry of Railways (Rly. Board) O.M. No. 74-BC-PAC/V/ 126. 
(5-8) dated 30-10-74/8 Kartika 18961 

Pma 2.29. It may be recalled that in peragraph 2.1 12 of their Seventh 
Report (Fifth Lolr Sabha) the Commitke had desired that the Government 
might consider whether it w ~ s  at all desirable to reson to local purchases 
at higher rates from the firms holding contracts to supply the same goods. 
The DGS&D had then slated as a matter of gweral policy, they did not 
favour direct purchases in re-t of slam on contract. The Comniittct. 
consider that only in exceptional cases should such procurement be resortcd 
to in msuhatian with the DGSdD. They desire suitable instructions in 
the matter should be issued to all the. indenting departments forthwith. 



Para 2.30. The Committee are also unhappy to note that 28,000 tonnes 
l o b  steel billets imported on an urgency basis and which were received in 
India by March, 1971, have not been Pully utilised. As at the end of 
February, 1974. 4,500 tomes of the billets were awaiting disposal. The 
Committee cannot but deprecate the locking up of resources in this manner. 

[S. Nos. 12 & 13 Para 2.29 and 2.30 of 126th Report of the PAC 
(5th Lok Sabha)]. 

Action Take. 

Para 2.29. As this rcrommendation is also marked to the DGS&D 
further necessary action will be taltcn on receipt of instructions from the 
DGSbD. 

Para 2.30. The observations of the Committee are noted. The present 
position regarding utilization of billets is ai follow:-- 

Out of the total quantity of 28,142 tonnes imported, only 2664 tonnes 
representing approximately 9 per cent are still to be utilised 3s on 1st 
July, 1974. Railways have, however. been instructed to ensure full utili- 
sation of these billets expeditiously. 

This has been seen by Audit. 

[Ministry of Railways (Railway Board) O.M. No. 74-BC-PAC/V/ 
l26( 1 1-13), dated 30th October, 1974/8th Kartika. 1 8961 

(Department of Supply) 

This Ministry is cmccrnod with the Comn~ittw'- recommendation at 
S. No. 12 regarding 4mct purchase of storcc by the indentors from firms 
already taking contracts from DGSBD. Neerlsl~ry instructions have k c n  
issued to the indentors as desired by thc Conlmitter. A cops of thls 

0.M. No, PIIJ-22(34\/74. datcd 21sl Deccmbcr. 1974 in 
this .regard is cnclwd.  

[Ministry of Supply & Rehabilitation (Department of Supply) PIIT-22 
(34)/74]. 



DEPARTMENT OF SUPPLY 
New Delhi- I I ,  the 2 1 st December, 1 974 

OFFICE MEMORANDUM 
 SUBJECT.^^^^ of direct o r b  by Government Departments on firms 

which are on contract for the same store with the Directorate 
Corcral of Supplies & Disposals. 

R m t l y  the Public Accomts Committee had occasion to be critical 
of the extra expenditure incurred by 3 Governmcnt indentor in procuring a 
particular store at a higher rate (Rs. 1.25 per unit) from a firm which had 
also a running contract with DGS&D at ii lower n t e  (Rs. 0:57 per unit). 
The extra payment. thus made to the firm worked to about .Rs. 2.21 
lakhs. Whatever the compelling reasons which might have prompted the 
indeatm to go in for direct procurement in this case, the Public Accounts 
Cummittte were convinced that proper coordination with DGS&D wwld 
have enabled them to tide over the temporary difficulties faced for want 
of the store and extra expenditure could have been avoided. The Com- 
mittee having mted that DGS&D as a matter of general policy did not 
favour direct purchase by indentors in respect of stores on DGSdrD 
cootract, considered that "only in exceptional cases such procurement 
should be resorted to in co~uultation with DGS&D." 

2. The rccommdations of the Committee are brought to the notice 
of all Ministries/Departments of the Government for necessary action. 
b y  are requertsd to bring the same to the notice of all the subordinate 
organisations/indent raising authorities under their administrative control 
as inter alio, placing of direct order on a firm for stores already a n  contract 
rvitb DOS119 could afltct supplies against DGS&D's contracts which may 
be mora urgently required by other Deprtmmts of the Government or 
even by the rrme Department. 

3. A copy of the O.M. No. 1/21/64-PI d June 24, 1966, issued by 
tl* crswhik Miistry of Supply, Technical Development and Material 
Plaaoing which sets out broadly the cinrumotallces in which direct pur- 
chases by indentors may be made is enclosed, the same belag ntiU in 
force tboryh as Mmdtd from time to time. 

(H. K KOCHAR) 
Joint Secret(iry to fie Govrrnmenr of India. 



1. All MinistriesIDepanments of the Government of India. 
2. All Administrators of Union Territories. 
3. Ministry of Finance (Supply W h g ) .  

4. Intern~l Finance. 
5. DGS&D, New Delhi (10 copies). 
6. A.  G .  C. W. & M., New Delhi. 
7. DG. ISM. Lodon!Washington. 
8. CP&AO, Department of Supply, New Dell~i. 
9. Dirrctor. National Test House, Calcutta. 

Copy for infnrmation to State Govcrnn~rots. 
Copy also I ( ,  PI/PIl/BEC/ESI/ESII/General Section. 



MINISTRY OF SUPPLY. TECHNICAL DEVELOPMENT AND 
MATERIALS P1,ANNMG 

(DLPAR? VENT OF SUPPLY AND 7"ECHNICAL DEVELOPMEWh 
Centrai Secretariat-North Block. 
Ncw Delhi, the 24th June, 1966 

OFFICE MEMORANDUM 

SVBJ~CT.-Procedure to be followed by [he Ministries/Deportmpnts/ 
Administrutors of Union Territories etc. for placing indents on 
the DGS&D, ISM, London/ Washingtion. 

The wdersipned is directed to say that in accordance with the existing 
~nsu'uctions cantained in Appendix 8 to the General Financial Rulcs, 1963, 
all stores should be purchased through the Agency of the Central Pur- 
chase Organisation. This condition is however, subject to certain excep- 
tions contained in the said Appendix and thc othcr special exemption 
sanctioacd from time to time. The question as to the oiticer who is 
mmpetent to place an indent on the Central Purchase Organisation etc. 
has been raised from time to time and it has therefore been decided that 
the procedure outlined below shall be followed by all the Ministries/ 
Departments/Union Temtories etc. If any purchase are made by thc 
Deparrment direct, they should be in strict conforr~riry with the "Rule 
for the supplv of Articles required to be purchased for Public Services", 
contained in Appendix 8 of the GFH. 1963 and other n~rtru~tions; issucd 
trom time to time. These orders shall be deemed to have retrospective 
effect, a d  all past cascs already decided othewise than in acwrdaace 
with the provieions herein shall not be reopened. 

2.  Power for plc~rin~ indentS on the Cenml Purrhaw Ommisation 
(irxluding 0 v e r . w  Ruchase Organisation in crrses where the indenrorx 
have been mdwisccd to p h  indtnfs diner). 

Tbe D;psrtmcnts of the Cmtral OavemmentlAdministratianr of linion 
Territories and the Heads of Dtpartmmts included in Schedule 1 lo Uk 
Delegation of Financial Powers Rules, 19511 (as amended from time to 
time) are authorised to place indsats w the Central Purchase Orpnbatbn 
ix.,  the DGSdrD, New Defhi, I S M .  LoadanfWashington without any 
mme!Py limit on the value of the indent. The Depwlmmts of the Cu- 
tnl  Oovcrrrmtm in wnsultation with the Ministfy d Finrace and the 
Adninhtratoa d Union Territories may also dekpe pmrn to my other 



subordinate authority tg place indents on the DGS&L), upto such limits as 
they consider necessary under intitmation to the D W D ,  New Delhi. In 
the absence of any separate orders, t l~c  subordinutc authorities have 
powers to place indent8 on the DOS&D to the extent to which they have 
been delegated powen to incur contingent expenditure for purchase of 
stores. 

3. Powem for plucing Supply 0rder.r d j rm on .firms with whom the 
DGSW have concluded Rate/Running Contracts- 

Subject to the specific terms and conditions of the RatdRunning 
Contracts, the provisions of para 2 above will apply nrutatis muundis to 
the Supply Order placed by the Direct Demanding Officers against the 
RatdRunning Contracts. 

4 .  Power~ for ~igning indents: 

The indents and Supply Orders can also be signed by the Head of 
Office or my other Gazetted Otticer authorised to do so by the Ministry/ 
Head of the DepartmentiAdministrator for and on behalf of the authority 
empowered to place the indent, provided that:-- 

(a )  'I'he approval of the Officer who is authorised to place the 
Supply Order/hdent is obtained on file; 

(b)  This fact is mentioned in the indent; and 

(c) the name and designation of thc 0fRcr.t signing the iudent is 
indicated in the indent. 

5. Powers for direct purchase of stores:- 

Except these who have been specifically delegated enhanced dirxt 
purchase powers under the orders issued from tirn:. to time the authorities 
mcntioaed in para 2 above may make direct purchase of stores. subject 
to the limit ptescrikd upto Rs. 5,000, at a time. The Departments of 
the Central Go*ernment/Administrators of Union Territories may pns- 
cribe lower'br the same monetary limit of Rs. 5,000 in r e s w  of subordinate 
authorities other thnn ?he Heads of the Departments. The h i t  of 
Rs. 5,000 applies to the vdpt of each articl. or class of similar or mter- 
connected articles purchswd at onc time. The indents should under no 
circumstances be spHt up to bri~g them witbin the limit prrsciibed. These 
Iimlh fhrll aot app4y to Item for whish RacclRuaning Contract exist. 
For su& i w m ~  & aplPimbk limit will be Rs. 500 in each wse and not 

~ s ,  99 i.e aggregate in any onc year. Indents below the 
lhit (d m, 5,000 can be placed OD t k  W S D  only the dore, 
cannot be convsnkatly obtrtncd dbect- 



6. Direr1 pmharex in excess of Rs. 5,000 or higher pavers delesated 
i n  urgent CQPCJ. 

No purchase in excess of the delegalcd powers should be made without 
thc prior w n c m n c e  of the Administrative Departments, associated 
Finance and the DGS&D Ministry of Supply, Technical Development and 
Materials Planning. Reference for purchases upto Rs. 20.000 w i l l  bc 
made to the DGS&D while reference for msking pnrchases in excess of 
Rs. 20,000 will be made to the Ministry of Supply, Technical Develapment 
and Materials Planning. The actual purchases will also be made in 

.consultation with the internal Finance. 
7. Purchase on grounds 01 emergency: 

( a )  The authoritis mentioned in para 2 above have full powers to 
make such purchases in consultation with their infernal Finance upto Rs. 5 
lakhs, and in consultation with the Ministry of Finance in other cases. 

(b) The responsibility for the declaration of the cmerpency necc5- 
sitatinp the purchases rests with the Department who should consult their 
internal Finance. The powers should bc exercised in cases .where the 
nm-acquisition of the articles concerned is likely to hold up work or 
movement. wch purchases should be limitcd to the absolute minimum 
r a p l e d  10 tide over the m r p n c y  in a particular situatiql created by 
a sudden failure of machinery or by an Act of God. 

(c) If dhe subordinate authority do not have any internal Finance 
attached to them the emergency powers may be exercised by them without 
ammlting the Fiancr subject to such monetary limits as may be 
prescribed by Administrative Department in consultation with thc 
Finance. 

Id) T!lc Authnritics exercising such powers should not he multiplied 
as frequent resort to these powers will prejudice supply against contract\ 
placed by ttre Purchxing agrncies and will tcnd tn intl,?tc the prices. 

8. Refemces for checking up the rcawnablencss of the prices paid 
etc. should not be made to the Ministry or the DGSdrD and its Regional 
Offices in the case of Direct purchases madc by the indentors. 
9. All purchases made under the provisions of the powers delegated to 
the indenton from time to time, the valtre of which excecdr RE. S , h C  
shall be aatiAed in the Indim Trade Journal with FUJI particulars, vide 
profoma enclosed, Annexun I. In cases of purchases, value of whidr 
exceeds Re. 5,000 which cannot be publbhed in the ITS duc to one reeson 
p the 0 t h  may be intimated to the DGSU) in the lam of half p d y  
mum in the pra&bed protorma. vide Anaexure n. 

Ma/. R. DAYAL, 



"The Committee would Iike to know whether there were similar lap% 
. in respect of other contracts entered into after 1st December, 1967 and, 

if so, the action taken." 

[S. No. 16 (para 2.44) of 126th Report of PAC (5th Lok Sabha)]. 

Action taken 
A statement showing contracts placed by DGS&D after 1st Decembe~, 

1967 for C.1. Bearing Plates in non-mctri:: units and indicating their 
present position is enclosed. (Annexure 1 .  

The disciplinan aspect is however being further examined separately 
and the findings would be intimated to the Committee as soon as possible. 

This note issues with the approval of Secretary Supply Department. 
[No. PIII-22(35) /74 Ministry of Supplyl. 



ANNEXURE 

Statement showing details of contracts placed after 1st December, 1967 for 
C.I. Bearing Plates in mn-Metric Units 

S. No. Contract No. and Dare. Remarks 

I RGC. No. S R - ~ ! R G C - ~ ~ S Z  (4)l Out of total ordered quantity of 4~4,783 Nos. 
CIBP:IiRoma'3ox !PAW dt. the furn supplied a q w W y  of 3&2,489 Nos. 
26-4-69 on M!s. h a  Engg. and the balance quanotp of 72,294 Nos. 
Works, Motihari. was cancelled. There has been no loss 

since the cancelled quantity was not re- 
) purchased. 

2 A,'T No. SR-~/~OZ'Z~/O~S/I/RP/ Out of total ordered quantity of 1.61,.$35 Nos. 
305 dt. 8-5-1967 on Mls. Rama the firm supplied a quantity of 9j.320 NOR* 
Engg. Works, Motihari. and the balance quantity of 70.115 Nos, was 

cancelled. There has heen no loss due to 
non-purchase of cancelled quantity. 

3 A'T NJ.  SR-7'522 z7'355'I'RP 314: This A T  was placed for a quantity of 15.015 
PAOC dt. 8-5-69 on M,s. R. M. Nos. The stores failed in the test. The 
Charterjet & Sons. contract was cancelled at firms' r~sk and 

cost (matter now in arbitration on the Go- 
vernments* claim to the extent of 
Rs. 26,336.31. and a fresh contract No. 
SR-~~SOZ:Z~;O~~/RP;~O~!PAOC!~ '352 dt. 
18-9-70 was placed on M s. Rnma Engg. 
Works. Motihari. The supplies stand 
completed. 

"Arising out of this unfortunate cast are the following procedural 
lacunae: - 

(i)  The firm in question is stated to have been registered with the 
Government. both with the R;rilways and the DGS&D, since 
1942. The relevant orders werc placed on the firm about 
two decades later. The Committee are. therefore, unable to 
agree that there was no necessiiv to ascertain the capacity of 
the firm to manufacture the equipmcnt at the time of placing 
the orders. According to them it is not correct to assume 
that a certification of the capacity of the firm once done will 

hold good for all times. A system of periodical verification, 
ray once in five yean, appears called for in view of the un- 
pleasant experience in this case. 



.(ii) la this case it is chimed that the entire quantity to be supplied 
was hpccted by the Inspection Authority. It is, however, not 
clear now, having not despatched the stores in full, the firm 
could obtain advance payment merely on tbe basis of Inspection 
Notes. The Committee presume that the firm war required 
to produce a proof despatch also. The matter may, therefore, 
be gone into for appropriate action. 

'(iii) This case points to the necessitv of ensuring that the stores 
inspected are in fact despatched. The DGS&D should, there- 
fore, immediately address themselves to this question in order 
to lay down a suitable procedure. This is necessary because 
the possibility of the firm tendering for inspection the same 
quantity again and again cannot be ruled out." 

'[S. No. 18 (Para 2.62) of 126th Report of P.A.C. (5th Lok Sabha!]. 

As for the procedural lacunae pointed out by the Committee the 
psi t ion is given below seriatim. 

(i) The procedure being followed by the DGS&D in regard to 
registration of firms is that new firms are granted only a provi- 
sional registration for oae year after checking their capacity 
etc. Thereafter an extension of 3 years is given on the basis 
of the perfonnance of the firm. Thus a firm is registered with 
the DGS&D for 4 years initially and thereafter the registration 
is renewed on a request from the firm. h'ormally fresh veriti- 
cation of capacity at the time of renewal is not made unless 
circumstmces iikc change in the specifications or change 
the size of the mrrteri;:] manufactured. shifting of factory 
.premises etc., warrant it. However, the performance of thc 
firm is taken into account at the time of renewal which inrer- 

ulicr inclt~dc their capacity, reliability etc. in the supply of the 
stores, for which they were registered. However. DGS&D 
.is examining whether at the time cf renewal of registration 

after every three yean, a fresh capacity report should be called 
f m  even in cases where the past performance has been satis- 
factory. 

~(ii) Advance papc rn  was made to the firm not merely on the 
basis of inspectinn notes but on their furnishing proof of des- 

patch of s t m  by quoting the R/R numbcn etc. 

~(iii) According to the procedure followed at present, with a view 
to sure that the stores shown as despatched are in fact 
despatched, the Pay & Accounts Officer are required immc- 

diabdlr dts malting advance payment to the supplier, to send 
a letter to tb consignee by registered post intimating the fact 



30 
of payment to the firm and asking the consignee to confirm 
within 45 days that the stores indicated in the R/R had been. 
received by him in fuil. As a furfher measure of safeguard it 
has been decided in consultation with the Ministry of Law and' 
the Ministry of Finance to obtain a certificat: on the bill from 
the supplier attesting the gcnuincness and correctness cf the. 
R/R Nos. quoted by him and holding him personally respon- 
sible for the correctness of the statement made by him. A 
copy each of the following orders issued in this regard arc 
enclosed : - 

(i) O.M. No. PIXI-9(9)/67, dated 2nd August. 1960 issued by 
the Depanmmt of Supply. 

(ii) O.M. No. PIII-9(2)/69, dated 16th October, 1969. issued 
by the Deptt. of Supply. 

(iij) Office Order No. 77, dated 27th October. 1969, issued by 
the D G W .  

13111-22 (36) /74 Department of SupWJ: 



ND. PIII-9 (9 ) f67 
~ O ~ V ~ R N M E N T  OP JHDZA 

'MINISZRY OF FOREIGN TRADE & SUPPLY 
DEPARTMENT OF SUPPLY 

New Delhi, the 2nd Augtut, 1969 
OFFICE MEMORANDUM 

S U B  J Ecr' : -Pii umenf Protmiurr-Mcusures fur preventing un.scrrrprtlorrs 
Fm from getting payments apainst DGS&I) confrocts by 
quoring fictitious/bogu~ rcilway receipt nwnbers and date in 
rhcir bills. 

The undersigned is directed to invite a reference to the Ministry of 
WH&S, De~a*ment of Sumly Office Memo. No. PI-9(9)/67, dated 28th 
June, 1968, wherein the Ministry of Defence, etc., were requested to issue 
suitable instructions to the various consignees under their administr;itive 
control to the effect that against the contracts placed by the DGSGrD on 
their behalf they should promptly report to the Pay & Accounts Officer 
concerned, with a copy to the DGS&D, any cases of shortages/discrepwcies 
found in the stores received by them. As 3 further measure of safeguard 
to prevent fraudulent payments, it has been decided that the P&AO would, 
immediatelv after makiag payment of the contractor's bill for advance 95 
per cent 98 per cent, send a letter to tlre consignee by registered post 
asking him to confirm within 45 days from the date of receipt of that 
letter. specifically in the columns provided therein, that the stores as 
indicate in the R/R were received by him in  full or were short received 
and if so. to indicate the extent of short supply and also whcther the 
goods answered to the description of the stores indicated in the R/R. 
The consignee(s) should make it a point ro furnish the aforesaid parti- 
culars complete in aU respects, to the Pay & Accounts Officer strictly 
within the prescribed period of 45 days. If in any special case. due to 
circumstances beyoad his control, the consignee is not able to furnish the 
full particulars as required within this period, he should communicate to 
thc Pay dlr Accounts Otficer vrhatcver information is available with him 
within the period explaining in full the reasons due to which full parti- 
culars as required cannot be furnished by him to the Pay & Accounts 
Officer, and supply the remaining particulars as soon thewafter as poniMe. 
In his registered letter to the consignee, the Pay & Accounts Officer would 
also make it clear that if no reply is received by him fiom the c o n s i ~ e t  
within the period of 45 days from the date of the letter, it would 
presumed by him that the stores for which ndvance pavments had been 
made to the supplier by the Fay & Accounts OBi~er have been m e i v d  by 
the consigpee(s) in full and in good condition. However- as Mn- 
acknowledgement of thc receipt of stores by the consignee invdvcs a tist 
,of fraud or other serious incgulanties, in the case of imponant stores Or 



32 
where it may be deerncd appropriate otherwise, the fact of non-receipt of a 
reply from the consignee within the prescribed period of 45 days may alsor 
be brought to the notice of the Head of the Deptt., and if necessary also 
to the Audit CMicer, of the consignee, by the Pay & Accounts Oftlcer. 

2. The Ministry of Defence, etc. are requested to issuc suitable ins- 
truotions to the various consignees under tSeir control to check the posi- 
tion immediately on receipt of a letter from the Pay & Accounts Officer, 
and thereafter, send a reply to him in any cnce within the prcscribcd period 
of 45 days mentioned above. 

Sd/- A.K. AGARWAL.. 

AU Ministries/Departments of the Gowrnment of India. 

All Sta:e Governments. All Union Territories. 

All Public Sector Undertakings. DGSSrD. New Delhi. 

CP&AO, New Delhi (Shri Bishan Chnnd) with thc request that suitable 
instructions may kindly be issued to the PkAOs for sending the letter to 
the consignees immediatciy after making payments of thc ad\irnce 95 per 
cent 98 per cent bills. It is suggested that :lrc lotter to bc sent I(.) thc 
consignees be standardised and a copy of it sent to this ljepartment for 
record. 

Pay & Accounts Officer, New Delhi. 

Pay & Accounts Officer, Calcutta. 
Pay & Accounts Weer, Bombay. 

Pay & Accounts Officer, Madras. 

Copy tcb- 

1. Purchase I Section. 
2. Purchase LII Section. 

3. General Saction. 
4. Guard Filc. 

Sd/- A.K. AGARWAL 

L'ndrr Secrerary to the Govrrnmenl of India. 



NO. PILI-9(2) /69 
GOVERNMENT OF INDIA 

h4NSTRY OF FOREIGN TRADE dr SUPPLY 
(DEPARTMENT OF SUPPLY) 

New Delhi, the 16th Ocfober, 1969 

OFFICE MEMORANDUM 

SUBJECT:-Paymenr procedure-measures for preventing unscrupuloits 
firm from gerring p a y m t ~ f s  againrr DGS&D Con~racts by 
quoting ~i t ious/bogus ruilwav receipt numbers and dare in 
their bills. 

The uPdersigned is directed to state that the question of providing 
adequate safeguards against firms obtaining payments fraudulently by 
quoting fictitious/ bops railway receipt number and date in their bills for 
i jdbancc pa)'mcnls has been uidcr consideration for some time. One 
such measure already introduced is that the Psy & Accounts Officers should 
immediately after making paymat of the contracfors' bills for advance of 
95 per cent 98 per c a t ,  send a lctter to the consignee by registered post 
asking him to confirm within 45 days that the storcs as indicated in the 
R/R were recciva by h ~ m  in full or were short received and if so to mdl- 
cate the cxtcot of short supply and also whether the goods answered to 
the description of the storcs indicated in the R I K .  llhis measure 
has been cmtxxficd in th~s Dcpartmmt G.M. So. Plll-919\:'67, dared 
2nd August, 1969 addrtsscd lo all Miaistries/Drparunents etc. of the 
Govemmcnt of India. 

2 As ;r furthcr meusurc of ~ i ! f ~ ' c ~ a ~ d .  it has hccn dccidcd in consultation 
with the Ministries of F~nance and Law to obtain a crrtificate from the 
supplying firm on the bill in thc prescribed form Nq DriSstD 135. about 
thc gtaurncness and correcmcss of the R/R number md date, etc. quoted m 
thor bill for :4dv3ncc payment. The text of the cen~ficatc will bc as 
under: - 

have persanally examined and verifitd and 3 hereby certify that 
the goods in rcspcct of which the payment is being claimed 
have been actually dcspatche4 by me/us under R/R No./BL 
No./Air Cowipnmen: note. No. Postal receipt No. . . .duly 

dawa in favour of the consignee which is genuine and mation- 
ed in the bill and Lhat 1 h d d  myself persmally responsible for 
the corrtrtness of this statement. 



I h t h e r  certify that the above mentioned R/R NoJBL NoJA'ir 
consigament note NoJPostal m'eipt No.. . . .has been forward- 
ed to the consignee mentioned in the contract under registered 
&mt acknowledgement due on. . . . " 

The certificate should be signed b~ an authorised person of the firm 
and he should be, the same as signing the bill. His designation and the 
name of the firm on whose behalf he has signed the Bill should also bc 
indicated below his dated signature. 

3. Necessary instructions for furnishing the certificate on the hills may 
be issued to the contractors througb a few insertions in the Indian Trade 
Javnal by writing to the trade associations and by incorporating sumble 
clause in new contracts. Arrangements m:jv also be made to incorporlttc 
thc text of the cenificate in the standard bill form (fXiS&D 135). The 
instructions should also be incorporated the pamphlet entitled 'Instructions 
to contractors for the preparation and submission of bills'. 

4. The above inswctlons will appb to all bills to oe submitted by 
fhc suppliers to the Pay 8; Accorrnts Otficcrj with effect from 1st Decem- 
ber, 1969. 

Sd/- A. K. AGARWAL, 

The Director General of Supplies & Disposals, New Delhi 'with 25 
spare copies). 

Copy forwarded to:- 

1. Chid Pay & Accounts Officer, New Delhi. 

2. Pay & Accounts Officer (Ministry of WH&S) New Dclhi/Calcutta/ 
Bombay/Madras. 



GOVERNMENT OF INDIA 
PIRECTORATE GENERAL OF SUPPLIES AND DISPOSALS 

COORDINATlON SUPPLIES SECTION-3 NEW DELHI 
Dated 27th October, 1969 

OFFICE ORDER NO. 77 
SUBJECT : -Pa~ment Procedure-Measures for preventing unscrupulous 

em from geltinip payments against DGS&D conlracrs by 
quoting fictitiour/bogus railway receipt numberr and date 
in their bills. 

The question of adopting measures for preventing unscr~pulous 
firms from getting payments against DGS&D contracts by quoting fictitious/ 
bogus railway receipt numbers and date in their bills has been under the 
consideration of the Department of Supply for some time. One such 
measurc already introduced is that the Pav & Accounts Officer should 
inunediately after making payment of the contractor's bills for ~dvance 
95 pcr cent 98 per cent bills, send a letter to the consignee by registered 
post asking him to confm within 45 day5 that the stores as indicated in 
thc R / R  were received by him in full or were shon received and if so, to 
indicate the extent of short supply and also whether the goods answered 
to the description of the stores indicated in !he R / R .  The details of this 
prtxedure are embodied m Department of Supply 0.M No. PI119(9)/67,  
datcd 2nd August, 1969, a copy of which was circulated to all Directors of 
Supplies under Cdn. Dte. D.0, letter No. CDN-3/1(19! /11/67,  dated 20th 
August, 1969. 

2. As a further measure of sirfeg~ard it has been decided to obtain 
a certificate from the supplying firm on bill form No. DGS&D-135, about 
the genuineness and correctness of the R/R number and date. etc. quotc'd 
in their bill for advance payment. The form in which the certificate is 
to be obtained is indicated in para 2 of Deptt. of Supoly 0 M. 50. P111- 
9(2 ) /69 ,  dated 16th Octokr,  1969. a copy of which is k i n g  circulated 
along-with these instructions. 

3. Purchase Oficers, ctc. are requested to ensure that in 1111 fu~ure con- 
tracts a clause is inmrporatcul to the effcct thtit the suppliers should in 
their own intercst furnish the prescribed xrtificate (the form of which 
mely k indicated) on the bill form No. DGSD-135 in respect of all bills 
for advance payments submitted to the Pay & Accounts Officer for payment. 
with effect from 1st December. 1969, in the absence of which the bills are 
lihle to be returned unpaid by the Pay & Accounts OAcer. 

Sd./- M. M. P.4L. 
Dy. Dirccvor ( C D N .  hupplit~ 1 ) .  

STANDARD DIS~RIBUTION -.-..--._ ,._. ._ ... . . . .. _. . . _. .-. .- 
(On file No. CDN-3/1(19)/11/67) 



Recommendation 

Suitable instructions should also be issued to obviate recurrence oE 
such mistakes in future. The Committee would also like to know whether 
legal opinion was obtained befwe entering into such a contract. The 
Committee find it difficult to understand how agreements are executed 
lmg aftcr the commencement of the work, which appears to be cammon 
on Railways. It is this kind d practices &at lead to malpractices. It is 
therefore desirable that the Railways should shun such practices. 

[S. No. 25. para 3.49 of 126th Report of the PAC (5th Lok Sabha).] 

Action taken 
It has been explained in the reply to thc above rec~rnmendation that 

there has been no mistake or individual failure in this m e .  

In the present case thc draft agreement was sc ru t~nwd by the Finance 
Branch and the Law Officer of the Railway. The position regarding delay 
in executmg the agreement has also bccn explained above. 

However necessary instructions have becn  wed to the Railways to 
avoid 3 similar casc of this nature in future vide Board's Icttcr NO. 74/W 1 / 
CT 30 dated 10-9-1974. ( Annexurc). 

This has becn seen by Audit who have stated that the factual position 
is under verification bg Chief Auditor. South Ccntral Railway. 

[Ministry of Railways, (My.  Board ) O.M. No. 74-BCPACIV I126 
(24-25) dntcd 30-10-1974:'H Kartika. 1896(S).] 



MINISTRY OF RAILWAYS (RAIL MANTRALAYA) 
(RAILWAY BOARD) 

The General Managers, 

All Indian Railways, including CLW, DLW & ICF, and MTPs. 
(Railways) at Calcutta, Madras, Bombay and Delhi. 

SCB J ECT : Dt4ay In execution of Contrucr Agreement. 

A case has come to Board's notice wherein the contract for fabrication, 
supplj and crcclion of steel g~rdcrs for a rail-t urn-road bridge was awarded 
to a firm sometimes in December. 1967 and an agreement was execrrted in 
1971. rue., aftcr 3 years from the date of award of the contract and 2 years 
aftcr thc commcnccmcnt of the work. 

Thc Public Accounts Committee in their Report No. 126, have dso 
cornrnrntcd upon the aspect of the abnormal dclay in execution of the 
apecmcnt after the cornmcnccn~ent of f i r .  work. which is not in Railways' 
interest and may also lead to malpractices. 

The Board have taken a scrious view of it and desire the Railways to 
ensure that agreements for the contracts awarded are executed invariably 
with the utmost speed so as to avoid such rccumnces in future. 

Sd./- G. H. JAGDALE, 

I t .  Director, Civil Engineering (BBS)  Raihuav Bomd. 



4.13. The Committee note that North Eastern, North East Frontier 
. ~ d  Western Raihway Administrations had to incur avoidable expenditure 
d the order of Rs. 4.82 lakhs due to non-compliance with the provisions 
of the Industrial Dispute Act, 1947. A study of three cases referred to' 
in the Audit paragraph indicates that the Administrations concerned had 
no clear understanding of the legal position. In this connection it is strange 
that the fact regarding applicability of the Industrial Dispute Act to Railway 
-staff became known to the North Eastern Railway only after 14th Jwuary, 
1970, following a court judgement on writs taken out by affected employees. 
Further, although the Railway Board had issued instructions in December, 
1959 clarifying various points connected with thc retrenchment benetits to 
casual labour on Railways under the provisions of the Industrial Dispute 
Act, the Northeast Frontier Railway authorities concerned wue blissfully 
ignorant of the position and the poor retrenched workers had to seek 
expensive legal remedy which they could ill afford to. All this demons- 
trates that the authorities concealed were utterly careless and regardless of 
the welfare of subordinates. As particularl! the dail! wage earners must 
bave been put to considerable expense, the Committee are very mucb 
exercised on the issue. They desire that the cost of litigation should be 

.recovered as far as possible from the officers found responsible. 

4.13. The Committee would also like the Railway Board to hnd out if 
there have been similar cases of non-compliance with the providons of the 
Act on other Railways and take suitable action under intimation to them. 
Ihe Railway Board should also issue clear and comprehensive inslructions 
on the applicability of the Industrial Dispute Act to railway employees for 
rhe guidance of the lower formations without any delay. 

[S. Nos. 26 & 27, Paras 4.13 and 4.14 of 126th Report of PAC (1973-74) 1 
Action U e n  

4.13 & 4.14 

The observations of the Committee have been noted and brought to the 
aosice of the Railways concerned. 

2. As regards the question of recovery d cost of Migation from @ 
offwn found responsible, it is submitted that the coum in their judgements 
have not a~ardcc! costs of suits in favour of thc cmployecs in the thrce 
cases on the North Eastern, Northeast Frontier and Western Railways 
reported in the audrt para, and, a, such, thc question of rccovery of cost 
of litigation from the officers found responriblc docs not arise. 

Sirnilat csses of nonoompliance with the provisions of the ~ c t '  haw 
,come to notice on South Central and South Eastern Railways. On the 



South Central Railway, since the discharge of the employee was not due to, 
retrenchment but due to the employee having been involved in a theft caw 
it was anticipated that keeping him in service would involve some compli- 
cations. The rules relating to the Act were not followed in this case due 
to a misapprehension. As a result of the court judgment, an amount of 
Rs. 209.50 was reimbursed to the plaintiff towards legal expenses. It is, 
however, not possible to recover the amount from the officers concerned 
as the discharge of employee in this case was due to his personal misconduct 
and not due to any reduction of work resulting in retrenchment. 

In h e  case of South Eastern Railway, 81 casual labourers were dis- 
chnrgcd on thc ground of closu~e/complction of work for which they were 
initially appointed. Against thesc rctrcnchment orders the labourers went 
to  thc court and claimed legal cxpenscs. The High Court however, did 
not award any costs or legal cxpcnses in this case. The retrenched staff 
were taken back to duty against additional vacancies. 

.4 copy of the instructions issued to the Railways vide Railway Board's 
letter No. E(LL)7 1 /ID/] -7 dated 5-3-73 and 22-1 -74 are enclosed. 
( Aniwxurcs, I and I1  1. 

I his has heen secn hy Audit who have stated that the factual position 
is under verification by concerned Chief Auditors. 

Ministry of Railways (Rly. Board) O.M. No. 74-BC-PAC/V/126 
(2627) dated 2-1 1-1974). 



ANNEXURE I 

Copy of Railway Bosrd's letter No. E(LL)72AT/TD/l-2 dated 5-3-1973 
AIl Indian Railways, CLW, DLW, ICF, etc, etc. 

;SUBJECT: Appliroabn of the provision of the Indru~rial Disputes Act, 1947 
relating lo payment of retrenchmcnr cornpemation to retrenched 
workmen. 

Reference para 7 of Railway Board's letter No. E(L)58AT4-10 dated 
16-1 2-1 959 wherein Railways werc advised to pay retrenchment com- 
pensation where due to a worker under the Industrial Disputes Act before 
the expiry of the second working day from the day on which his employ- 
ment is terminated in accordance with the provisions of Sections 3 and 5 of 
the Payment of Wages Act, 1936. In this context a question has been raised 
whether retrenchment compensation should be paid to a worker at the 
time of his retrenchment, a condition precedent to retrenchment, as laid 
down in Section 25.F(b) of the Industrial Disputes Act. 1947 or it should 
be paid in cmformity with thc provisions of the Payment of Wages Act, 
1936 in terms of the instructions contained in para 7 of Board's letter of 
2612-1959 referred to above. The matter has been considered by the 
Board in consultation with the Department of Labour and it h r  bcen held 
that the provisions of Section 5(3) of the Payment of Wages Act. 1936 
should be taken to have been supcrseded in so far as the payment of 
retrenchment benefits under the Industrial Disputes Act. 1947 is concerned. 
.4ccordingly, it has been decided in partidl modification of Board's lcttcr 
No. E(L)58AT4-10 dated 26-12-1959 referred to atxwc, that  in a11 casr 
where retrenchment has to be effected and seniccs of workers are to be 
ferminatd, retrenchment compensation where due should invariably be 
paid at the time of retrenchment in t e n s  of the ptovisions of Section 
25.F(b) of the Industrial Disputes Act, 1947. 

It has also been decided to amend para 2514(vii) of the Indian Railway 
Establishment Manual as in the advance copy of Correction Slip NO. 85 
forwarded herewith for information. 

7 % ~  Board desire that necessary steps should k taken by the Railways 
t o  ensun that the condition precedent to retrenchment in regard to payment 
of retrenchment compensation laid down under Section 2S.F(h) of the 
Industrial Disputer, An, b strictly complied with in all cam of retrench- 
w n t .  

Please acknowledge receipt. 



ANNEXVRE 11 

Copy d Railway Board's letter No. E(LL)71AT/IDJl-7 dated 22-1-74 
to All Indian Railways, CLW, DLW, ICF, etc., etc. 

.S~JBJEC'~:  Apylicuriorr of the provisions of the Industrid Disputes Act, 
1947--Main/en~ce of seniority list of workmen before rrtrench- 

m n t .  

Reference is invited to Board's letter No. E (LL) 7 1 ATIID J 1-7 dated 
10-1-1972. In response to Board's letter af even number dated 19-6-1973 
views had been expressed by -the Railway Administrations on the issue as 
to whether seniority list of casual labaur should be maintained for the 
division as a whole or according to each unit of recruitment. 

2. The matter has been further considered. The Board are advised 
that the establishment of the Senior Subordinate Staff is to be treated as 
the 'industrial establishment' in relation to casual labour, as the unit of 
thc recruitment of casual labour on the Indian Railways is the establishment 
,of t$e Senior Subordinate Suff namely, Inspector of Works, Permanent 
Way Inspector, Station Master, Traffic Inspector, Loco Foreman. etc. and 
casual lebour arc recruited locally and the services of such casual labour 
arc not also ordinarily transferable from one place to another. 

3. Accordingly, the Board desire that necessary steps should he taken 
to ensure that every such local establishment of the Senior Subordinate Staff 
should bc required to prepare and display seniority lists of the particu1;ir 
categories of casual labour employed therein, including those who, On 
completion of four months continuous senice, become eligible for some of 
tile brncfits ~ d t ~ ~ i s s i b l ~  to tmporary railway servants. H'hencvcr the 
nmssily of effecting retrenchment of any casual hrbour arises in any such 
lucal establishment, the seniority l ist ,  SO nuintnintd in such 
establishment, should be obse,rved in accordance with the provisiont of 
Section 2SG of tllc Itrdustrial Disputes Act and thc Rules 76 and 77 of 
thc Industrial llispu~cr (Central ) Rulcs 1957. 

4. Please acknowledge receipt of this letter. 

6.10. The Comminae are disappointed to learn that the Railways who 
arc annually using about 14 million tonnes of coal worth about Rs. 660 
crons do not have a satisfactory inspection machinery to ensure that they 
get the quality ot coal for wlhich they pity. Under the existing cod 



kpwt ion  procedure the staff of the Railway Inspection Organisation makes 
Y visual inspection of 50 to 65 per cent of the total coal wagons loaded 
at the collieries to ensure that the pexcentage uf shale, slack and dust is 
upto tbe acceptable limit. Althougb samples from 5 per cent of the 
loaded wagons arc requircd to be tested at Dhanbad Coal Institute for 
proper analysis to check the moisture and ash content, only 1.8 per cent 
is tested because of the limited arrangement made by the Railways with 
the Institute. At the receiving and the consignee Railways ate required to 
inspect a meagre 2 per cent of the wagons and report about thc quality 
of coal. That the existing machinery of coal inspection has proved totally 
ict-ffectivc-the nature itnd qumtun~ of inspection are such that thu inspec- 
tion is nothing but an evewssh-will be amply borne out by the following: 

6.1 1 .  In 1968-69. out of the total nun~bcr of wagons jointly inspected 
by B e  Railway Inspection Organisation and the consignee Railways follow- 
k g  complaints of the loco sheds. the contents of as high as 23 per cent of 
the wagons were found to be below specification. This percentage rose 
upto 30 per cent in 1969-70 and still funher upo  50 per cent in 1970-71. 
Moreover. tbe results d sample grade tests conducted hy the Zonal 
Railways revealed that during 1971-72 the perccntagc of wagons found 
subgrade was as high as 100 per cent on Eaatwn ond Northeast Frontier 
Railways. On other Railways the percentages of wagons found aub-pade 
ranged between 31.5 on Southern Railway to 64.59 on Western Rtlilwav. 
Similarly the percentage of coal wagon$ containing shale, slack and dust 
beyond the permissible limits was as high as 100 per cent on Central, 
Northern ad Nmheast Frontier Railways. 

6.12. The estimated loss due to supply of coal below specification in 
wagons tested by the Railways (except Western Railway) during the yean 
1969-70 to 1971-72 worked out to Rs. 20.57 lakhs This docs not 
prrsunsbly include damages dope to the boilers. I t  should be notcd that 
the tests conducted by the Railways cover wly a meagrc 2 per cent of the 
mil wagons received. Therefore, the total loss would have been 
approximately of the order of Rs. 3.43 cmes  annually besides increase 
m cost of operation, tbe benefit of which went to private colliery owmm. 
As against this staggering figure. the reduction in paymmt ordered as a 
d t  of visual inspeaions and penalties imposed on testing d samples 
aggregated only Rs. 3.95 lalrhs in 1969-70, Rs. 5.75 lalths In 197b71 and 
Rs. 7.69 lakhs in 1971-72. The Committee were informed that no rtcovef'Y 
muld be made of the loss actually sustained by tk Railways as the 
lreprcrentatives of the collicrics were not associated with the in~pcctioa 0f 
2 pr cast of wagons on receipt. Thc authorities concerned bave thus 
dearly failed to safeguard the interests oi the Railways ycar after ysar. 

(S. Nos. 32-34, Paa r  6.10 to 6.12 of 126th k p ~ d  of ?.A.C.*~ 
b k  Sabhrl. 



6.10. T h c  responsibility f o r  quality control cshcntially rests with the 
producers as pcr thc iiccepted cornrncrcial practices. However, in view 
of the large quantum of coal p ~ ~ d r . t s c d .  ridw'iys felt ~t necessary to wt up 
their own Inspwlion Organisation at the loading points to sjfepuard their 
interest by way of:-- 

( 1 )  Salutory effect on the coal producers t o  pay due emphasis on 
quality control. 

(2) On Lhe s p o t  checks of the underground mining u h ~ h  
supplics wcrc limitcd from acceptable collieries only. 

( 3  1 Joint visual inspection to covcr 50 pcr ccnt of thi' hilgons 
loadcd to ahsess percrntapc of >hale and slack b3s.d cn which 
suitable deductions were made as per contractunl obligation. 

( 4 )  Taking joint sarnpleh f o r  dctmnining the g a d e  based on whicb 
suitable deduction< were made as per contractual oblieation; 
and 

( 5 )  Follou up at var iou~ level, with the Coal Mines Olpaniwtioa 
for improving quality control. 

The gradation of c o d  is don: h! an independent body vi:., the Coal 
Board aftcr dctailrd invcstiga!iim and chcch\ of the warns mined in the 
collieries. Thus nornidly thrrc shcruld 1 ~ 1 t  hr: any n e c e 4 t y  for i u F r -  
check to bL. excrciseJ hy thc consumer provided adequate zegrcpntioa 
a n a n g m c n t s  .Jrc inwrcd ;!nd n i i n i n ~  i\ r ~ ~ s t r i a d  to thc p d c d  sC~t lmS 
only. Since Railway Inspc~tion Orgilni\i~tion conducts frcqacnr c-heckk in 
thc mines itwlf. t l r ~  need for u l i t l ~ . r t ; ~ L ~ . ~ ~  join! c;~rnplr., i. rc.;:r~ctc.'d to 
pcrccnt .~w h a s i s .  Ttw n u r n k r  of \ucli tc\t. hnd to bi' nc':ch.:~ri!! wrristc t 
to a wale which could & handled ctTc-ctivcly and for which thn infrdrtruc- 
turc rcquirod a n  bc justified. 

Thc CLmign~c railway, arc rcquircJ lo insp.ct ?. pcr writ of lhc TNc'lptS 
primarily to guide the railways' Inqwction Chpnisation with ~ p r d  to 
tightcnin!: thrir inspection, itt cpcciftcd ccrllicrics from whcrr. thc complaintl 
may hc highcr. This being a unili~tcri~l <.hccL docs not obviously rtprtsent 
the avcragr qi~idity of ccuI k i n g  rcccivrc! n\ ~ h c  tendency of the consumer 
is to subjwt prinlaril) inftxior \upply to tcbt. This ,  hthvr\c.r. SL'riL'S thf. 
purv*c of hiph-ligl~tin~ the tlcf;wlti~~p c.rllicric~. I'hc inffu- \ tnl~W'e 
required to increase (he quilntunl of ~cst\ :  :I! the desrin:~lions should not 
hence b justified. Htrwcvcr, ;rs an rxpr.rin~cnt;rl nleosure it has now h e n  
possiMc for  the rai lway to prcv:iil tlpcw thC C:osl Miner Aut%eritv I.intWd 
to undcnake joint check, on ;I limited scdc 81 fhc I..ucknow S h d  of 
NoRhcrn Railway, the rcu;rltu of which shall k h:ndinp for the purpcses of 
dctcrmining the quality of co;~l supplied. 

WJ L,S-4 



6.11. It may k ,pointed out at the outset that an increase in tbe 
percentage d complaints established by joint inspection as genuine at con- - points does not necessarily signify deterioration in quality. 11 
primarib reflects improvement in thc accuracy of the methods cmzloycd 
initially by the loco sheds for testing the quality of coal on thc ba4s of 
which complaints wuc lodged. 

The sampling and screening tests conducted at destination loco sheds zre 
more often selective and do not reprcscnt t h . ~  tlveragc quality. Evcn so, 
d y  o f m d o n  of the cumplaints are genuine as was rcveillcd join1 
c k h .  

The percentage of wagons found subgrade on Eastern Rai lw~y during 
1971-72 was only 29.5 and not 100 per cent ac quoted in the Audit Rcpr t  
The N. F. Railway mainly uses Asmu coal which is ungraded and for which 
no standards have been laid d o ~ n  hy thc Cod Board. Further. thc nurnkr 
of wagons tested in 1971-72 was only 31 and the results cannot reprcsenl 
the s w a p  quality. On other Railways the pcrccntage of wagons found 
s u m  ma@ trom 22.8 pcr ccnt on Wcstern R:~ilwii~ (against h4.3 
per cent reported by the Audit) to 56.7 per cent on Northern Railway. 

The permissible limits for slack/dust apply at the point of loading!. 
Fra-mentation takes place during transit over long di$t:~ncrs and :\1w on 
account of multiple handling at transhipmcnt points, pons etc. Therefore, 
even if the percentage of s1ack;dust at the point of loading is within thc 
pennissiMe limit, test checks at dcstination :ire I~liclg to ~hcw c x c ~ v c  
slack/dust. 

Th6 mclbod of grading adoptcd hy the CmI Bawd dcnc; not prcsmik 
complete elimination of shale bandc as i t  is not possible to do so. Tht 
extent of shale bands that p into the sample for determining the grade 
varies from scam to seam dependinc upon the thickness. As far as loco 
supplics are concerned a 3 p r  ccnt pcrmis\ihlc limit f o r  <halib h * t \  bccn 

Some coals have dull appcarrincc and arc likclv to hc niic~~Acr8 fa 
shale. Only, experienced mining pcrsonncl ciin disringui\h qh.11: from COP' 
by visual iaspection. 

During the cdurse of vicual mpectinn a t  Iodine *nts, cfforts :Ire 
made to get coal found ccmt.iin'op, \ l i ~ k l d ~ ~ l  and shale in r.cccss of tllc 
permissible limits r@aced by good coal. Howevcr. it is not alwsv possible 
to do so an ~ ' ~ n n t  of operational reasons. In such casts md is allowed 
b be hptchcd but suitable reductions in paymcni ar per contrachid 
pavirioar are impmad. If thc same wagons are tested at destination t h q  
arc bound to show more percentape d rlsck/dust r d  ckrk tbm jwmiasiMc. 



The results of the sampling tests conducted at the loading point give 
a better idea of the quality of coal received by the Railways. These :,re 
indicated below:- 

Year 
Peianlngc of samplm -- -Below grade 

Within grade Above grade 

Theabove figures show some deterioration in quality which was 
primarily due to disturbed conditions prevailing in the Eastern parts of 
the country during the period. 

6.12. The estimated loss is not realistic. The losq estimated on basis 
of 2 per cent check results at destination carmot be prorata increased to 
cover the total supplies due to:- 

( 1  ) Tests conducted by the consignee railwavs are nmrc often wlec- 
tive and not at random sample as the natural tendency of the 
ccmsumer is to subject only apparantly inferior supplies to test. 

(2) The unilateral tests coaducted when verified jointly with Rail- 
ways o w  inspection organisation revealed that only 23 per 
cart to 50 per cent results of infcrior quality could be relied 
UP'. 

(3) As per the cstahlished p t i c e  quality of coal has to be rightl! 
determined for the entire consi~amcnt as a wholc by takmg 
reprcsentatiw smplc. Wagons loaded cw a day in a colllrry 
do not necessarily go to a single shed, with the rcault the sheds 
sample can not be truly representative. 

(4) Credit for supplieq of superior grade t h n  invoiced hns not h e m  
taken. 

Normally, ust of infcrior coal does not nrsult in damage to bilers and 
no damage has so far k e n  reported on this account. 

'lhh hr b#rP wta by Audit, who haw statcd that tbe positim is under 
Wrikation by Chid Auditors concerned. 

[Ministry of Rnilwuyr (Roilway Board) 0. M. No. 74-BC-PACtV/12h 
02-37) dated 6m November, l974IlS Kartikn I8%] 



I t  is indeed surprising that even though the question regardmg monthly 
rate of consumption of gear case oil on WAG-2 electric locomotives is stated 
to have b x n  under continuous review almost from the time of commission- 
ing of these locomotives in 1964-66. no satisfactory solution seems to haw 
been worked out till date. If thc avcrage consUmption of 165 litres of oil 
per loco per month in the year 1969 ccvuld bc considered as optimum lewl, 
the present rate of ahout 51 1 litrts per month per locomdivc should cause 
serious concern. It should be naed that as compared to the consumptim 
during the period from f ine 1968 to December 1969 therc was an excess 
consumption of 5,649 litrcs per loco during the period from January 1970 
to September 1971 which entailed an cxtra expenditure of Rs. 4.91 lakhs. 
The Railway Board's argument that the CXLYS consumption was compcn- 
sated by indirect saving by way of reduction of bearing failures and By non- 
withdrawal d locos from traffic for oil seal changing docs not at all appeal 
to the Committee. T h e  Committee desire that thc question of Winging 
down the mnznmption of oil should be expectitiou~lg mamined so as to take 
necessiir). steps. ' f i e  Kailway Buard should keep a careful watch in this 
regard. 

IS. So. 40, para 7.24 of 126th Report of Public Accounrs Committee 
(5th Lok 9ahh:l)l 

Tk observations of the Committee are noted. Suitable insmctionn 
have been issued to the Eastern Railmy to further examine thc possibility 
of reducing oil consumption in consaltation with the R.D.S.O. and to keep 
a dose watch on tbe oil consumption. The Eastern Railway have also h e n  
asked to submit quarterly reports to the Board on oil consumption on thcsc 
locomotives. 

This has been sea, by Audit. 

Ministry of R4ilwab.s (Railway h a r d )  O.M. No. 74-BC-PAC/V/I26(40) 
dated 3rd July 19741 12As:idha, 1896.1 

T h c  Committee note that the commission paid to vcndcrs/barcrs 
Railways is fixed as a pcrcenlage ot the sales effected by fhcm. me w n  
to fix rates of commission arc delcptcd to thc Zonal Railways and as the 
various factors having a h i r ing  on the commission earned by v t n d o d  
bearers vary from Railway to Railway and fmm station lo station the 
samt  Railway, no uniform pocedurt has becn laid down which sbo~S -1- 
administration and mismanage man^ Howmr, while Mng the nltr the 



Zonal Railways are supposed to ensure that tho rate8 of commision are 
b e d  and adjusted among the various it- in sulch a way that the overall 
emoluments earned by a vmdorlbearer who puts in an adequate and 
strenuous effort, normally amounts to a reasonable wage in the area in 
which the vendor/bcarcr works. The Committee were also informed that 
the question of ensuring a minimum commission to these v&dors/bearen 
was being gone into. The Committee desire that while reviewing the rates 
the Railway Board may find out whether the Zonal Railways have actually 
lukcn care to ensure that the wmmission paid to a vendor/bearer amounts 
to a reasonable wage. Th.: Committee would further like to suggest that 
whilc fixing thc rates of Commission. besides, mnlring provision for a mini- 
mum amount payable on all Railways, the rates nircy bc fined in a graded 
manner relateable to quantum of sales. This ui11 not mly ensure a 
fair commissicm fur the vendors/karers but will ; i l ~  act as incentive 
for them. 

,[(S. NO. 45, Para 7.59 of 126th Rcport of the Publ~i Acxounts Committa- 
t51h Loh  Sdbh;~)  j 

TIE reasons for not having a vnifurm prmxdurc for fixing of cornmls- 
sions to vendon/benren, were cxplamed in dctail \idc reply to h i n t  No. 
142 of Public Accounts Committee arising out of C & Ar. G's Rrport (H, 

Railways for 197 1-72. As expkiined herein, the powers to fix mtcs or 
commission to vendon/bearers have been delegated to the Zonal Railways 
as the comm~ssion has to be fixed taking into account all Ibcal wndit~ons 
which may vary from sfation to station and from commodit) to commod~ty 
Cinerally speaking, the rates of commission ate fixed taking into considen- 
tlon the following facton:- 

(a) Qurntum of d e s  of different items on stations, 

(b) Pattern d train services, 

(c) Number of Platforms, 

(c) Numhcr of veodots/bcarm required to cater dquately to the 
needs of thb per#agen. 

Since there conditbnr are variable ones, it  is not desirable to lay d m  
a unibrm pmccdurc and to fix a uniform rnte of cimmission. Howcver. 
the Railways h v e  instnictions to see hilt tbe ammission .;c, fixed amnintq 
to a m m b l c  wage. 



Thc Committee's desire tbt  tbc Railway Board should find out whether 
tho am4 railways have actually taken care to ensture that the commission 
paid to vco.dmIbearen amcwrats to a reasonable wage has been noted for 
aamnliana 

The Committee's suggestion that while fixing the rates of commission 
besides making provision for a m i n i  amount payable oa all Railways, 
the possibility of fi* the same in a graded maher related to the quantum 
d sales, is being considered in consultation with the z m l  Railways and is 
expected to be finalised soon. 

'Ihir has baen saea by Audit. 
Flinrstry of Railways (Railway Board) O.M. No. 7CB(C)-PACD1126 

(45-47) dt. 26th Nccmbcr 197415 Pausa, 18961 

7.62. Tbe Committee have not considered it necessary to make spcific 
ncomwndations/observations on some of the pdragraphs indud& in the 
Rcpor( of tihe Compvollor and Auditor Gcnmi of India. They neverthe 
kss trust that the Railway Board will take such action as may be neccscary 
in re- of -such paragaphs in coosultation with Audit. 

[(S. No. 48, Para 7.62 of 126th Report of P.A.C. F i  Lok Sabha)] 

Ths obwvatioos of the Committee are sow. Thc linc of actinO 
requid to be taken in each d these cases was discussed with Audit and 
necessary action is being taken in the light of those discussions. 

This has been seen by Audit. 

[Ministry of Rlys. (Rly. Board) O.M. No. 'IJ-BC-PAC/V/~Z(I(~X) 
dated 2401 August 1974/2 Bhadta lK',(,? 



CHAPTER I l l  

REX30MMENDATIONS/OBSERVATlONS WHlCH THE COMMI'TTEE 
DO NOT DESlRE TO PURSUE Ih THE LIGHT OF THE REPLIES 

OF OVERNMENT 

1.54. The Committee w s e  given to understand that as far back as 1958 
tho Ministry of RPilways had sccurcd thc wrviccs of an cxpcrt Mr. Michael 
Dehm, Director d Productivi~y, German Fcdcral Railways for examining 
the workiq of repair workshops of the railways. The Repon given by tbh 
expert m t a i n e d  sevcral valuable suggestions for effecting substantial c ~ ~ a o -  
mics and increased productivity in r:~i!wa!. n:o:.kshcps. Thc Committee are 
very unhappy to know that nlthauph ccrtain facilities for the implements- 
$on of thew rocommendations were offcred. thC follow-up action cm &ate 
recommendations has not yet been completed nor the assistance offered was 
availed of. T h e  Study Team of the Administntive Rcform Commission m 
their report of Novrmhcr. 1968 on R;iilwn:i infer atin ohscnled: "It is an- 
fortunate that the follow-up action an  the rccornn~enddtims has been dehy- 
ed so long m d  that the a\sistanct. oflered was not availed of. We r w m -  
maid thal this report should be quickly rc-cxamincd and implemented to 
the extent found possible." During cvidcnce M o r e  the Committee it was 
statcd that the main recomnrendntion m.dc by the expcn relating to re- 
organisation of workshops on a central basis for central control was undcr 
rbc active consideration of the Railway Board. That the wcornrnPladations 
ma& by tin cxpcrt specially e n p p d  for thr: job in 1958 should remain to 
be considered after thc lapse of 15 ycars is indeed a very sad reflection m 
the working of Railway Board as 3 wholc. The Committee consider this as 
most d o n u n a t e .  They feel that after cnn\ptcticm of several Five Year 
Plans involving massive invcslmcnls in Railways the arguments that there is 
rhor\age of capacity in major sick lines and then i s  lack d modern w k -  
shop facilities sound absdutety Iudicmus. The Committea tre quire dear 
h &tit mind that most d the deticiencir! now haing noticed by the Railway 
Abmistrat ion in the functioning d their workshop could haw baen wdl 
mmdiCd if timely action had been initiated and infist that mpawibility be 
6xd under advice to them. 

1.55. TMy recommend that the question d rcorganisatioo d workshop 
faciiities on Railways may be re-examined at the highest l e d  withm r 
tuget date with a view to formulate a time bound prom- tor 



in the necessary improvcmcnts keeilinp in view particularly the Fifth PI- 
requirements of wagms.  Mcasurcs shtwld also be taken to improve the 
producwiry of the workshop.  

[S. Nos. 7 8r 8 Para 1 .51  ti 1 . S 5  of 126th Keport of the P.A.C. (5th Lok 
Sabha)] 

Action tnken 
Hhile  noting the observaticms nwdc by the Pdblic A a o u n r s  Committee, 

the Railway Ministry would suhn~i t  th:it the Gcrman Expert had made 14 
major recommendations for etkcting wbs!;ntial economics and increased 
p m d u c t i \ i ~  in Railway W o r k s h o p .  The recommendations were considcr- 
ad a n d  the action taken on thcrn hiis becn indicared In the Annexure. 

The question of reorganisation of \\ clrhshop fxililies and impro\ Lnp 
the productivity of the Workshops has bwn re-exarnincd at the highest level 
and the action taken is indicated under i!crns ( i ) .  ( v i i ~ )  and ( x ) .  

The Railway Board would, howwer,  w b n ~ t t  that the fonctloning of the 
workshops h3s k n  under constant ri.\ lru bj t h t  I30;lrd ill thc highest level 
and efirts arc continuously being m ; ~ d c  to rmprobc thcir working. It is.  
tberdore,  submitted that qucsr im of firing rcspvnsibilit~ for any failure in 
this respect would not arise. 

This has k e n  wen by Audit. 

[Ministq of R a i l w n ) ~  IRly. B w d ,  0.51. So. 74-BtC.7 -PAC,%'/ I X5-8) 
dated 26th rkcemtwr.  19741 



A N N E X U H E  

Action tilkcn on the rccornrnc.ndutions of the Gcrman Expert on the 
working of rcpsir workkhcp of InJ im Kailways. 

'l'hc P . A . ( '  hiivc rcn~;~rkct l  that its far back as 1958, the Ministry of 
Kitil\vill, had wcurcd thc scrvlccs of an expert, M r .  Michael Dehm, 
I ) ~ r ~ , ~ , t o r  01 ProCl~lrtivit\~. (icrrnan Fcdcral Railway for examining the work- 
ing 01' rcpirir workzh(~p\ of t h c  Kailwa)s. M r .  Michael Dchm had madc 14 
major r~~c~clmnlc~idi~tic~n. 'I%e ~ ! ~ m r n : ~ r i s e d  pmition of the 14 recommcnda- 
tion. ,trld coni~nrrrt\ on thcm is ac follows : 

i l l  rhc ~ppradiiti(nlh In hand, 11 has k e n  decided to have a Chic! 
Mc~t1;~nicill Engincw ca Icval I tiOD) on cnch Railway. inch:irgr. of the 
Work\;hop,. t -k will, thcrcforc., function as the technical head of Work- 
s h o p  on thc 7~-1niil R i r i l w y  and subject to policy dircctiws issued from 
~ h c  W'orLshop Dircctornt. of the B o ~ d ' r  office who s o u l d  organist the 
nrccs\:ln. cwrdin:~tion with ;I t i c s  to  optimise the existing built u p  
cspacirics 

A Su~ornnl i t tec  comprising of RDSO. S.E. and E. Rly represen- 
tatives has brought out that grit hlastinp of wagons would k desirable to 
minimisc cotrosion. As rrgards coaching stock, the anticorrosion ma- 
tures have been instituted MIW for some time and have called for chmm 
in the aubtitructurr: and uw of anti-conosive N a b .  



(iii) Chcmicd treatment of boiler feed Water to increasp POH oj boilers 
from 4 to 6 years. 

Chemical treatment is being undertaken as a regular measure and con- 
fined to boiler water in tender tank through dosing gear. The treatment, 
however, does not have an effect on reducing the period of overhaul, as it 
is dependmt on scvcral other fnctcus. 

(iv) Reductiott in IY3H rime- of pa.rsengc3r coaches from 20 to 3 days. 

The yrescno targct is 15 days and ~ i s i n p  from the cxisting facilities, lay- 
out. excecsive v.!ndalisrn, i t  has k e n  possible to work to this level of 15 
days. If trial with quick drying paint of indigenous manufacture arc suc- 
cessful and cconornical, some further reduction will be possible. This will 
be reviewed from time to time. 

The cc-ndirion c \ f  the <team locomotives necessitating periodical overhaul 
depends not only on the mileagc earned but also on the period it is kept in 
use. While on faster services WPs and YPs are bcing POHed after a kilo- 
me t rag  of 1,90,000 and 2.41,000 respectively, thc l~xomotivcs used on 
less impartant services, such as coal pilots are being called for POH alter a 
period of 4 years. 

The periodicity for POH of coaches has been increased and is  now an 
under : 

The periodicity far POH of wagons at presenr is as under : 



(vii) HeclOrnoJion of undetpruncs of condemned cooches rutd wagom 
whereby consideruble savings lsPd been eflected on the G e r m  
Railways, 

Wllcnever it has been found that underframes can bc economically reha- 
bililatcd, brakcvuas and cenain types of timber body coaches have beer, 
built on them. 

(viii) Muking a number 4 technical i~nprovement,~ and adopting methods 
o f  savings in the comumption nf materials upto 30 per cent. 

In the major Workshops (having more than 5.000 men), the long-term 
rcquirmen[ would be to provide full-time industrial enpjneers with a view 
to improve the manufacturing and repair technology. In the first stage, 
howevcr. there is no need for any substantial change in the strength, as the 
initial st-ps would bcst be taken by personnel already available in the 
Workshops. Optimising the training of existing personnel in Work Study 
Courses, etc. would be pursued. 

(ix Discoruinuance oj w d e n  b d y  coache.r and exrcnsi\v developmcnr or 
npelding techniques in rhe manufortrue of coaches & nwgonr. 

Manufacture of wooden bodied coaches have by and large been dis- 
continued exccpt departmental coaches. All the coaches on indian Rail- 
ways arc being made by I.C.F., BEML and Jessaps which rue all s t n l  
hodied coaches. 

The training centrc set up in I.C.F. for welders ensum a high standad 
of skill to all welders trained. Modem designs of wagons arc also making 
intensive use of welding to raplace rivetted consuuction. 

(XI Continuity of r e m  of Works M a u t m s  md giving thnn M o v d l  
control of dl Depvmvnrs h the Worksirops, Further h i ~ h i y  skilled 
workers in important @bs should k srlcrrrd on the h i s  of &or- 

m u m  and opn'tcrdes: 

instructions an being issued for officers of all diriplincs h the Work- 
shops being under the d i m  control of Workshop inchiups. 

Himy s k W  workerlr are selected for imponant job on the basis of 
their pcrfonnance, and aptitude. To provide avenue oi promaion and 
tncourap deve-nt of skill in various trades, p d a  of master Cnitt 
men have been provided by the Third Pay Commission. 



54 
follow-up of cost details in various workshops. It has not been possible to 
adopt modem cost accounting techniques in repair workshops. Howewr, 
cost accounting based on job cards has been adopted in 32 major work- 
shaps. This enables cenain measures of control on cost. 
Ixii)  Profornu depreciation and intercst on investment in a Workshop to 

be incorporated irr the eosr dater and taken ouf of the proform on cast 
figwe to enable the Works Manager m have a complete apprecialion 
of the incidence of COSIS due to investment in the Work.rhops with a 
view ro keep it down. 

In the ,present set up and form of accounts of the Railways, it  is not 
possible to include in the cost of POH, depreciation, repair and main- 
tenance cost and interest on capital cost in respect of Workshop, Machincry 
and Plant. 

Instructions have, however, been issued to Railways that the POH cost 
statistics should be prepared with and without including profcuma on cost. 
It is felt that the ob).~ of the recomnlcndiititm bill tx served hy thcsc 
instructions as the Works Managers uill also hive tk bencfil of havtng the 
POH cost statistics with nroformn on cost for propcr apprcciolion. 
( x i i i )  Smiul Wrlfa-c t 7 r ~ m d i t r r r e ,  which nznmtiturcr a fairly suhsrantial 

amount and which varies from d w p  to shop, lo be separdelv cucounted 
for and incorpnratrd in rht "pmfimna nn co.rt". 

The proforma on cost already include contribution to staff bencfit tund. 
educational grants, etc. constituting "social welfare cost". 

(xiv) The producrivity in ow npmr shops which whrn c o m p m d  with t k  
W e n  Germuny was only 30 per crnt i , ~ .  1 : 3.2 to be bmstrd to  1 : 1.4 
w i h n  a jcwl .years, with the itnpkmrntat~on of the &we reconarw 
datioru. 

The overall productivity increased to a peak of 66.2 per cent in 5969-70 
compared to 1958 as base. Subsequently. the productivity declined whtch 
was partly due to deterioration in industrial climate as a result of poor law 
and order situation particululy in the Eastern Region. However, it is  felt 
thu tbe productivity incnase as a muh of incentive working would remain 
in the region of 60 per cent over 19511 base. 

Eagiae failures which n&ct t k  degree of efficiency of maintenance of 
tbc ldeam locomotives involving standards ol maintaawx in sheds, work- 
mrnrhip in shops and operatim by cnwr had shown a datcrioratinq trend 
on tbe North Eastern Railway sincc 19-67, An engine is conridered to 



have failed when it is unable to work its booked train from start to destina- 
tion or causes a delay of one hour or more through some defects. Sucb 
failures on tbe N. E. Railway were 120 in 196667, 182 in 1968-69 and 
164 in 1970-71. According to the Railway Administration the main caum 
leading to engine failures were stated to be bad workmanship and mis- 
management by crews. The percentage of failures attributable to this cause 
was as high as 90.3 during 1970-71 as against 73.3 for the year 1966-67. 
Further the performance index of Kms per engine failure also deteriorated 
from 2.36.000 Kms. in 1966-67 to 1,83,W in 1970-7 1. The performance 
of the North-East Frontier Railway was the worst in as much as the index 
was 97,000 Kms. in 1968-69 and 96.000 Krns. in 1970-71. It was ex- 
plained during evidence that the "incidence of engine failure is a thing 
which we have had all along. The only thing is that i t  has increased 
during certain periods on different railways." The Committee regret to  
find a somewhat complacent attitude in the Railways towards this failure. 
They desire that Railway Board should go carefully into the matter and 
take suitable remedial measures to bring about necessary improvement. It 
should be pnicularly ensured that thc production of cnyinfi by the RaiJ- 
ways is satisfactory in terms of quality. 

[S, No. 9 Para 1.75 of 126th Repm of PACII. 

1.75. The performance of the N. E. and N. F. Railways in respect of 
"Engine Farlures" has not been satisfactory durin? the recent pact om 
account of staff problcms and wild-cat strikes in Loco Sheds:Shops w h m  
thue was concentration of labour. Thc position is cxpcctcd to improve 
now and a special drive has been launched. It is reassured that there is 
no complacency on the Railways in reqxcl of 'cng~nc fa~lurr's'. l o  bet, 
this consitirutcs an imgoflant facet of performaace which is reviewed at the 
highest levels of the Zonal Railways and as also periodically at the Board's 
level. 

I t  has k e n  statcd that it should bc particululy cnsureJ that the p m  
duction of engines by the railways is satisfactory in terms of quality. No 
steam locos are being manufactured eithcr in the Railway Production L'nits 
or in thu Private sector. However, in ciue of ncw production of diesel 
and electric locos proper quality control orpanisation exists and strict check 
i s  bcing exercised in this mpact. Similarly, proper check and control is 
being exercised in thc Loco ShedslShapu when! majhr maintenance sche- 
duks and mrhauling arc carried out. Howcvcr, in vicw of the s h o r t t ~ s  
d material nad indigenisation effort for dicscl and electric loco spms, dim- 
cultiu do * tnzt to the extent possible cvcry effort is made to ensure 
that the quality of material and workmanship kc s f i s f i i c t b ~ ~ .  Efforts at 



indigenisation with a view to save foreign exchange are fraught with con- 
sequential failures in service which have to be born a. 

This has been seen in Audit. 

[Ministry of Railways (Railway Boi~rd) O.M. No. 74-HC-PAC'/V/126 
(9-10) dated 26th September, 1974, 4 Asvina, 1896). 

The Committee note that three orders were placed in December, 1970 
and February, 1971 for supply of 3.25 lakhs of steel keys (Small track 
fitting) by South Central Railway Administration at the rate of Rs. 1.25 
ptr key on a firm which had failed to make supplies against a running con- 
tract with DG%D for supply of 14.44 lakh keys to the same Railway at 
the rate of Rs. 0.57 per key. The failure of the firm to supply agalnst the 
runmng contract was attributed to non-rcceipt of su,nphcs of hillcts at price 
fixed LY Jomt P1.m C on:rnittce and thc additional payment of Rs. 0.68 p.'r 
ke) u.is justified on the pound th,it the firm would h . 1 ~ ~  to prwurc f h ~  
biilets from open mukct. Whatever be the compelling reawns which 
might have prompted the Railway Administration to go in for direct pro- 
curement of keys, the Committee find no justification whatsoever for not 
having prior consultation with the DGSkD who hiid running contracts with 
the same fm. The Committee are convinced that proper coordination 
with the DGS&D would have enabled the Railway ~dministration to tide 
over the temporary difficulties faced by them for want of keys and extra 
expenditure could have been avaldcd. They therefore desire that rcspon- 
dbility should bc fixed for the lapse. 

[S. KO. 11 Para 2.28 of 126th Report of the PAC 15th L.oL Suhh.))]. 

Para 2.28. In thc course of cvidcnce, it has been submitted to I'm Com- 
mittee that undcr the rules the Ministry of Railways are empwcrcd to make 
some minimum direct p u r c h a ~  from thc open market to meet thc urgent 
requirements. It  has not been the practicc so for to adviv D.G.S&D of 
such direct purchase. Failure in this caw, therefore, to advise thc DGSBD 
of the direct purchaw made by the South Central Railway docs not there- 
fat constitute any vioidim of the prescribed nrles or procedure. 

2. It is a h  submitted that the South Central Railway ha, k n  main- 
taining a close contact with the DGS&D for the supply of h c  stcel kc)% as 
in t W  their letters to the firm were e n d e d  to the DOWD, The Rdl-  
ways hrd already beea delegated with pawets for direct pnmrnmcnt d 



rtorbs md at  tbe Conference of the Engineers-in-Qlitf (Track) held in 
Boards Wee in December 1969, the Board reiterated that, in view of tbo 
didlcult supply position of track fittings, they should make use of these 
powers. A copy of the minutes of that Conference was also adonad to 
the DOSdrD. The DOSD was, therefore, aware of the possible action 
k i n g  taken by the Railways in the matter. 

3. The South Central Railway issued a limited Eiider in October 1970 
for supply of this item and the Tender Committce while examining the ques- 
tion of accepting the tenders have stated as follows : 

'The DGS&D have $aced a running contract in April, 1970 on 
M/s. Punjsh Stccl Rolling Mills. Hartda at thc rate of Rs. 
0.57P each F.O.R. Rarcda and supply on receipt of raw 
materials. Against indrnts placcd on tXiS&D during, this year. 
they had issued a tender which was opened in July 1970 and 
they have advised that provision of funds at the rate of Re. 1 /- 
each may be made. It has also been ascertained that the 
DGSdrT) have not so tar finalized the tender a! the prospects 
of supply biiets against d e n  are still indefinite vide D:, 
COSII's note on page 6fn." 

It will bc clc;tr from thc ;tbovc rxtract that thr South Ccntrirl Rn~lway 
had been maintcliniq a close contact with the DGSdrL) -and the tat- 
accepted by the South C!ntnl Railway were not considt.ftd unreascrnable 
as against the D G S D ' s  current supply rates at that time. 

4. It is rcspactfuUy submitted that the South Central Railway have m- 
tinued to maintain closc coordination with the D G S D  and it would not 
bc appropriate to hold any person of the South Central Railway rcsponu'ble 
for failure in  his mpcct. The Committee mav kindly recoriiidcr and a p c e  
that the question of fixing responsibility in this case may not be pursued 
further. 

Recommendation 

The Committee nrc disrrcssrd 111 Icsrn that cvcn though the ucc of non- 
mclric units WLIF dcclared illcpal with effect from 1-12-1967 by 8 gazette 
ndficatioa issued ilndcr the Weights and Mrasurcs Act. 1956. contracts 
entered into by D.G.S.&D. aftcr this date stipulstcd supplies conf.)rnrin2 
to drawings in Lhc ncn-metric units. This h ~ s  hnd the cllcct of rendcnng 
tbe contracts void in taw which could nof k enforced against the rklaulting 



parties. As a result additional expenditure to the tune of severdl lakhs had 
had to be incurred by the D.G.S.&D. in precuring bearing plates for the 
Central Railway. In the case under reference the Central Railway Adminis- 
tration while placing an indent on D.G.S.&D. on 23rd December, 1967 for 
procurement of 1.95,000 numbers of bearing platcs failed to give thc 
specifications and drawings in metric units. n i s  is admittedly a serious 
lapse for which the responsibility should be fixed for appropriate punishment 
under advice to the Committee. 

[S. No. 14. Para 2.42 of 126th Report of thc PAC (5th Lok Sabha)]. 

Action takgl 

In connection with the introduction of metric systems of weights and 
measures on Indian Railways, the Railway Board appointed an a d 4 w  
Committee in 1955 to work out a programme of conversion in stages from 
the F.P.S. to the metric system. The detailed insttuctions for the change 
over wcre issued by tbe R.D.S.O. who were in charge of the preparation of 
revised specifications and drawings. So far as track items arc concerned, 
the work included revision of schtdule of dimensions, revision of track 
manual, and redesigning of track components like fish plates, firh bolts, 
nuts, bearing plates and other sleeper fittings etc. It also included the 
redesigning ol track assemblies viz ,  turnouts. diamond crossings and slips 
etc., with suitable rnodilkations. A revision of Indian Railway Way and 
Works Manual, Indian Railway Code for Engineering Depanment, and the 
specifications covering track items were added to the list at a later date. 
Tbere %ere 1250 drawings to be revised. Out of these, only 982 were 
decided for revision in metric units. While  rcdcsipninp. the rn~ti,hinp cf 
fittings of certain pans with other aswmhlics h J 10 hc k e p  in \ iw .A\- 
most all draainps which are of pcncral utility were mcrriciwd by thc cnd 
04 1966. Thc revised spifications ifid drawinp wcre i s w d  10 the 
railways from time to time. 

The railways, however. cxperienccd con\idcrablc dificulries in chancing 
over to mctric units fully as rerlaccmenr of old items which cmtinucd in 
service had to hc done according to the F.P.S. units. Thc railway therefare 
wntinucd to wbm~t tlw indent\ to D.Ci.SkD in  thc unlh In rcfp-"t 
of a number of P. Way items and othcr mechanical items. The railways 
were in a transition stage right upto 1969, in rcpnrd to the chanpltirvct 
from the F.P.S to metric system. 

The matter reprdinp failure to indicatc the rmcifications and drawinp 
in mctric unib in the indent submitted to thc D.Ci.S.&D, was invmtigtcd 
by the Ccntml Railway who hbve s latd that with the umditionc wcvniling 
at the timc d preparing and processing of thc in&nts in the Chicf Engineer's 
Oms, olcaaaty carc w u  being exnciwd to mention thc drawings and 



specifications in the metric units. It  would appftar that the failure in tnis 
& to indicate the metric units in the indent has occurred not on account 
of negligence by any particular official but dut. to inadvenant omission on 
account of the general prevailing practicc of wbrnission of such indents in 
F.P.S. units in many cases, which priict~cc continued right upto 1969. 
Considerinp thc clrcumstanccs of the  ciw. the & m d  consider that the 
fixation of individual responsibility would he considered rather harsh. The 
General Managcr, Central Railway, has however asked the  railway officials 
;.nd the suhord~natcs ~nncc twd  to hc cxlra carcfui in  drilling ult4 r1iii:t:ri 
where statutory obligations have to be observed. In view o? this position. 
it is submitted that the Committee may a p c c  nor lo purrue the quection of 
fixation of rcsponsihility. 

This has bccn wen by Audit. 
IMinistry of Railways (Rly, Boilrd) O.M. No. 7LRC-PACjV I26 

( 14-16) d;ltecf >O-l(L74, K A'ctrrlhtt i fi.ihl . 

Recommendation 



Icgality of the fixation of a rate in 1969 on the basis of the prices prevailing 
in 1968 for a work started in 1966. This question should, therefon, k 
examined in consultation with the Ministry of L a w  so that the Railways 
are not unnecessarily required to incur extra expenditm and to also 
ascertain wbether then bas been malpractice in this case. 

[S. Nos. 20-21, Paras 3.16 & 3.17 of 126th Report of PAC (5th L o k  
Sabha) .] 

3.16. At the time the tenders werc called for this work, no detailed 
drawings wen available for assessing thc dcsip of mix to be followed. 
The conventional mixcs viz., 1 : 2:4, 1 : 1 4  : 3 etc., which only contemplates 
ordinary grade concrete were providcd for in thc tcndcr schcdule. According 
to thc I.S.I. Specification, rcinforccd concrcte to bc adopted for building 
renstructions provides for "conlrolkd concrcte". \.i:.. concrctcs spccificd as 
having a strengtb of M-150. M-200 and M-250. The strengths corrcspond- 
ins to nominal mines 1 2 : 4 1 : 1 1 : 3 :~nd I : 1 .,1 and M- l SO. M-200 
and M-230 respectively. The preparation of the ingredients to he used lot 
thc c~n t r~ l l cd  concrete haw lo he dctcrmincd by sc!uLil field tcsts. In thC 
cirwmstances it was a mistake on thc part or thc. railway to have included 
nominal mixes of conventional type in the tender schcdule and simultaneourly 
to put under Special Specification a stipulnticm that all concrctcs in thc  
R.C.C. work should conform to the requirements of strength prcscribeci 
for M-250 in I.S.I. Specitication. T h e  conditions specified in thc tendcr 
sch=dules are mutually inconsistent. The Railway presumably did so unde.r 
a mistakcn idea that it would hc pmsiblc to pct a higher sncngrli of concrete: 
with lower padc mixes due to the lack of technical knowledge on the part 
of tbe ofkials who prepared (he tendcr schedule. When the drawings 
were received from the RDSO, specifying strcngth of M-250 .for reinforced 
concrete for beams it was not found pwsihle to atlain the hiphcr strcnpth 
with lower mixes. T h e  method of making thc cnncrctc and the preparation 
of the ingredients had !o be altered and this involved marc precise work 
and expn supervision on the part (if thc contrnctor and a highcr ratc had 
raturallv to tx workcd out. 'Tlw I. C .  H:~il\v;c\ hlil, tlwrcfore, no nl*cr.n:it i~'c 
hut tn r e 1 . i ~  the rate in  orJcr tcr :::rrrv tvl! t!re utrr \ .  1 1 1  thu dvtnilrd spccifico- 
tion prescribed in the designs prqurcd hv thc RnW. 

Aftcr having gonc through the caw in t1rt;ril th: Railway Board me 
of the vi:w that thic wac purclr :, tc~hni:.ifl failur~ on ~ h c   pit^ of ! h ~  J ~ l l  

railway office0 in sperifying the mixes invnlvcd wen before detailed 
drawing for the diflcrrnt t y p  of concrctc work wcrc ~vailabk from the 
RDSO for which ao rcaponcibility could be fixed. 

3.17. In regard to the dclav in fixation of the non-scheduk rat& it 
rubm&!ed that ever since the decision was taken by the Adminbtrarion to 



adopt 1 : 1):3 RCC controlled concrete in beams and also other RCC work, 
tbe contractors had been pressing the Administration far higher rates orr 
account of the richer mixes to be adapted and skilled supervision involved 
in adopting controlled concrete methods. Accordingly, the Administration 
had prepared a non-schedule rate for 1 : 1 8 : 3 in beams in RCC. Sork 
in 1967 itself based on tfle Master Analysis of Centrrll Railway 1964. This 
was s.~nctioncd by thc General Manager at Rs. 216.30 per Cu.M. for 
first Floor and a Subsidiary Agreement was executed vide Agreement 
No. CE(C) 1206 ISub.14 dated 20- 1 1 - 1967. The contractors however 
protcdcd in  November, 1967 against the low rate as it was unworkable f3r 
the standard of specification to be followed, and asked for the matter to 
be referred for arbitration. Later, on 2nd December, 1967 they represented 
that owing to thc rise in cost of labour and materials, the rates sanctioned 
under S:hsidi. ry Agreement No. CE(C ) f2M!Sub/4 dated 10- 1 1 - 1%' 
(which includcd RCC 1 : 1 1  : 3 in k a m s )  were unworkable ;rnd I!V-Y 
requested an over-all increase of 50 per cent over the tendered rntcs for !hc 
entire contract to bc paid to them to procced with the work. Later. in 
their letter of 161-68 addressed to fhc Chief Engineer they requested the 
Chicf Enginrcr for a dccision in repird to the rcvicion of the RCC r:rt:r 
and thcv would not insist nn an overdl increase of 50 per cent over 311 the 
tendered ratcs. Thc work wac inspected bv the Chirf F:h@wr in J:muxr\. 
'68 and after taking into account the nature of work and extra l a b u r  and 
matcrial rates involved in making controlled concrete, he pave directions 
for workiqp orrt fresh rater. On an acsescmcnt of actu.rl conditions rathcr 
thim invokc thc contr;~ctual ohligation to caforcc thc rates acrczd tn on an 
estimalcd basii and invite delay in carnplction of the work besides involve- 
m n t  in costly arbitration proceedings. Accordinply revised rate was worked 
out for the RClC 1 : l t : 3  in beams, and aftcr obtaining concurrence of the 
FAkC'AO. rcvised rntcs for h q m s  in diffrrcnt Rocrro wrrc wnaiowd hr 
thc General Manapr  and Sub-Ameemcnt No. CE(C\ / Z W ~ u b l l 3  dated 
243-1949 was executed in rccard to thev it?ms. It mnv h? pointed out 
thret this work was actunllv ccnnpletcd towards the end of 1971. including 
thc 7th floor. 

It will be observcd lfmrn the n b v e  thnt matter had b-:n cwmined 
pcrsonallv by thc Chief Engineer and thc rcsised rates had becn sanctioned 
by the Gcneral Manaqer on afom$aid conzidcrntion and thcre was no 
mal-practice in fixation of rates. 

As regards legal validity of fixation of thr rate in 1969 on the hnsis 
of prices ~nva i l inp  in 196R. the matter has hecn examined in consultation 
with the Lcgiil Adviscr of the Railway Bonrd who has adviscd ns undcr: 

"paniez to n conmot can nlwaw murunllv agree on such terms 
a they consider fit and proper for a satkfactory pertmancr 



of a contract. The fact that they mutually agreed on the terms 
in the year 1969 on the basis of prices prevailing in 1968 for 
a work started in 1966, will not sender the terms of agreement 
illegal. " 

Tile La& Officer nf thc south Central Railway has also confirmed that the 
sctrlemcnt of the rate for the non-scheduled item is valid from the legal 
:~nple, 

This has been seen by Audit who have stated that the position is under 
wrification by Chief Auditor, South Central Railway. 

IM~nisrr~ of Railways (Rly. Board) O.M. No. 74-BC-PAC \'/I26 
(20-21 ) dated 3-12-1 974/l2. A~raha~una 1896.1 

I t  i \  re$r:tr:tblc. that 1ns7i:e of a general directive issued b) the H : I I ~ N ~ !  
Bi1;ir.j cm 9th Scp:emkr. 1969 which was reitcratcd on 4th Yovember, 1969, 
in  regard to provision 0.' adequate free board under the new bridges the 
Watern Railway failed to take note of it while finalising two contracts 
relating to earthwork on Kota-Alnia doubling work. Even though the 
tenders for these works were opened on 30th Au-a t  1969. the contract for 
the work was awarded in the first case on 20th November 1969 and only 
on the 20th Februaq 1970 in the second case. Further, since the Railway 
Board directive involved reassessment of the quantum of eanh work it was 
only reasonable that the Railway Administmtion should have either 
reassessed the quantity of earthwork or providzd for such variations in  the 
contracts. Leaving a loophole cost the public exchequer an additional 
expenditure of the order of Rs. 4.65 lakhs. The reasons given by the 
Railway Board for not doing so arc ( i )  cancellation of tenders already 
finalised and inviting new tenders would have delayed the work, and (ii) the 
invitation of new tenders would have pushed up the cost. The Committee 
are far from convinced by these explanations. Since in any case the 
quantum of ~anhwork had to bc rca\scsscd in the light of tllc gl*n~ri~l 
directive on thc subject, such reassessment should have more appropriately 
been done before finalising the contracts particularly when there was time to 
do so. The Committee trust the Railway Administration will have learnt a 
lesson frcun this costly lapx and will be careful in future not to fritter away 
public moacy like this. Further, responsibility should be fixed dm the lapse 
in this case for apprcvriate action under advice to the Committee. 

IS, No. 22, Para 3.34 of 126th Report of PAC (5th Lok Sabha)]. 



Action frlw 
The observations of the Committee have been noted and brought to 

the notice of the Western Railway. 

It is respectfully submitted that the alternative suggested by the 
Committee that the railway should have reassessed the quantities first and 
then gone in far tendering the full quantity would have resulted in extra 
expenditure on the whole project. In awarding both the contracts in 
Novernbcr 1969 and February 1970 at a lower rate of Rs. 5.47 per Cu.M. in 
onc e'sc and Rs. 5.99 per Cu.M. in the another, the Railway was ah!? 
to col~~plcte ihc nlajor portion of the work i.e.. 73 pcr ccat in onc case and 
8 N  pcr cent in another case. In the context of the rising vend in prices if 
t h c  railway were to invite fresh tenders sometime in August 1970 when the 
survey was cclmpleted and revised quantitie wcre finalised, thc contract 

fk-r the entire quantity would not havc been less than Rs. 10.50 per 
Cu. M. i t1 which the additicrrnl quanti~r of cnrthuwk was donc. Similar 
tcnJ:rt \ t c r ~  invitcd in August 1970 for earthwork in ncnrby w c t i t ~ i ~  2nd 
thc i~c~cpted rates varied between Rs. 12.15 and 16.80 per Cu. M. 

In  vicw of the F~ct that there k c n  no monetary lcss to the Adminis- 
tration on the procedure adopted by the railway, the Committee are 
rcquzstcd to reconsider and agee not to pursue the question of Fxinp 
rcspmsibility in this case. 

This has  hccn seen Audit who have stated that the matter is *lnder 
bcxsmination in consultation with the Chief Auditor. Western Railway. 

IM~nittr! t i Railways (Rly. Board) O.M. So.  74-BC-PAC/Vil26 
(22-23) dated 12-1 1-1974/20. KcrtiAu 1 H % i .  

Recommendation 

A contract for fabrication, supply and erection of steel girders for the 
rail-cum-road hridp across river Godavari at Rajahmundry was awarded 
to a tirm in  Duccmber. 1969 and an agreement executed only on 30th 
March. 1971. ;her 3 years. Under clause 3 of the Special Conditions of 
the agreement tl~c contractor was solely responsible for procurement of steel 
and was himself to take all action ncaded to ensure expeditious procurement 
of matching steel. The work was commenced in A@ 1969 2 years prim 
to the signing of the agreement. As per the schedule of delivery of fabricated 
steel in accordance with the agreement, the contractor was to supply by the 
middle of Dcccmber, 1969, 8500 tonnes of fabricated steel which we= s u p  
plied only by thc end of August, 1970. Claims amounting to Rs. 7.06 lakhk 
i\s wage escalation subsequent to the period of deliver\ were. howrvc- mi ' 
by the Railway. This payment was soupht to be justified before the Corn- 

' mitt@ as arising out o? another clause in the contract which providd th.11 



tho 'Yabrication schedule shall W m e  valid o a y  from the time when the 
contractor got full matching steel." Surprisingly even though the contractor 
had procured 14,500 tonnes of raw steel by the middle of Octobx, 1969 out 
of a total quantity of 16,525 tonnes required for the work, the fabrication is 
reckoned to haw commenced only in June, 1970 when the contractor 
obtained all the matching steel. This provision virtually nullified clduse 3 
of the contr.ict and rcndered the stipulated M o d  of completion of work 
unenforceable. Such a serious Raw in the agreement could be exploited by 
i u ~ s ~ ~ p ~ l ~ u s  contractors to the detriment of the interest of Govc,rnment. 
The Committee would, thereforc, like a thorough investigation to b: made 
w~th a  vie^ 13 ,iccertr~ining how and whcn wch a clause was ~nstrtrd in 
the agreement which was executed long after the conlnlenccrnent of thc 
work, Thc ,r;tion taken a h  .i result of the investigation "gainst thc ot5ci;ils 
found at fault may be reported to the Committee. 

[S. No. 24, of para 3.48 of 126th Reqon of the PAC (5th h k  Sabha).] 
Action taken 

It is submitted that the finn to whom the contmt f i r  the fabrication 
and erection of the Godavari bridge was awarded is an established and 
experienced firm who had executed similar contracts for the Ganp, 
Brahamputra. Mahanadi, Krishna and Rupnarain Bridges and the contract 
was a high valued one viz., for Rs. 420.86 lakhs. The terms and conditions 
given under the existing contract were similar to lhose givcn to the firm for 
the consnuction of the Rupnarain Bridpe on thc S. E. Railway. 

The condition regarding availability of matching steel and other materials 
to cover at least 2 months production before the fabrication can be com- 
menced was stipulated by the firm in their tender offer No. JCG11979-R/ 
T/A dated 5-12-67 vide par.1 23.II(c) rcproduced below:- 

"We ghall require matching steel 'and mc'r matirials in span sets in 
soflkknt quantities to cover atleast 2 month1 production bdon 
fabrication can be commenced. Thereafter further supplies of 
sreal and matching materials in span sets are to wntmue as per 

the deiivery time6 stated on our indents, to permit of uninter- 
rupted fabricatidn and completion of the same 6 months before 
cdnipletian of the Order." 

A similar Jaw WIU d e r  hqxmtcd in the apccmcnt for R q m d n  
Brids on tbe S. E. Rtilway witb M/s. BBJ & Cb. (the same cbntrretor). 
il& special condition was examined by tbe Raihvay and the Board md 
accepted as a part of tbe ttnder offer during December 1967. The clawo 

lmcIpcptio0Ibk as tbe comactor cannot be expected to take op fabricath 
d girden unlerr somcieat mrtcbing steel is avdkble with tbem in orbr 

to msun onintempted production. 



Even though the contract was awarded in December, 1967, rrevcrd 
technical points had to bc subsequently got clarified from the firm and 
settled in view of the complexity and magnitude of the work before the 
formal execution of the agreement. This involved prolonged correspondence 
with the Firm and discussions with their representatives. In addition, 
financial scrutiny and consultations with the Law Officer which are essential 
for a major contract like the one in question, were also dcne before finalis- 
ing tho agreement. In spite of best efforts, these processes involved consi- 
deriblc time and the agreement was finalised only during March, 1971. 

It  is submitted that every clause af the agreement was finalised after 
thorough scrutiny and tt~erc has becn no condition which was accepted to 
the detriment of the interest of Government. It is therefore not pwsibk 
to hold ;my per.wn rccpnsiblc for any failure in the present case. 

This has been secn by Audit who have stated that the factual position 
is under verification by Chief Auditor. South Central Railway. 

[Ministry of Railways. ( R l v .  Board). O.M. No. 74-BC-PAC/V/lXr 
(24-25) dated 3CL10-1974/8, Kmtika, 18961. 

The Committee would like to be apprised of the final outcomc (.f 
the. police investigation of the case regarding loss of cash of Rs. 2.93 
lakhs on South Elstern Railw,.y rcferred to in the Audit paragraph. 

IS. No. 31, (Para 5.18) 126th Report of PAC (5th Lok Sabha )]. 

The West Bengd C.I.D. Police who investigated the case have 
k i d e d  not to pursue the prosecution i~gainst the accused persons for 
want of e v i d e ~ .  

lhis has been seen by Audit. 
[Ministry of Rnilwavs (Rly. Board) O.M. No. 7dBCPAC/V/126 

(28-3  1 ). dated 3(hh Novemkr. 1974/9th AgrohPva~ 18961. 

R c r o m w n d a k  
The Comn~ittce also scrinusly dcprecicl~c the unduly long time taken 

by the Rdlway Board in t.,king a decision an a reference made by 
Audit in July, 1970 commendinfi the practice Iolkrwed in the CPWD m 
regard to incorporation of a claust: in the conditions of contract which 
would make it obligatory on pan of the Arbitrator to m r d  his reasons ' for tbe award. T h i s  calls for an explanation and fixation of rcspolui- 
biljty u&y (0 the Committee. 'Ihe find d&m Ukm in thb 
behalf may be intimated to the Committee within tk6s month. 

p. NO 42, (para 7.38) 126th Repon of PAC (5th Lot Sahha)]. 



Action bken 

TI!: i v f t r m x  received from the Audit in July. I Y ? O  for mnliag a p m \ r w n  in the Cienerd Condition& of Cmtrac t  nr,k;ng i t  obligiltnrv 
on thc part (4 the arbitrator. as in thc case of the CPWD, to recwd 
:;i. r w m  for the auard  for clainis of Ks. 50,000 and i ~ b o r c  each. h.id 
t b: i.\clmlned 111 great detail. irltcr (ilia, in consultation with: 

iii'l Tht: Minrstry of Dcfcnce: 

( i i i  1 l b c  C'PU'D and the Ministry of Work4 and Houbing. 

2. It hs5 been ascertaintd that tllc Ministr! of Dcfcnct: hilbs not 
m:idr9 an! 4uch provision in thrir Grncrirl Ctmdition or Coutract similar 
to that of CPb'D referrcd to  have. Furthcr. Icy1  cr,pinion nht;tincd 
frcm thr Legal Adviser to thc Ministry of Ki!ilw;ry!, indici~tcs that in casc 
th; a r h i t r a t ~ r  i~ required ro give reasons for the awi1.d. Court\ get 
jurisdiction to cxaminr whrthcr thc arhitr:itor h::,  prwce:ied contr.lry to 
la* and arc entitled to intcrfcrc. T'hk might Itbitd t [ r  incrrnsc in 
litigatim 

? .  11 h. :~ h:.cn :wcrtaincd f : i m  rh,. Llinislr! of U'orh. m d  Htrus~iig 
lb:t! f!ic re\.i\rd cI:\use in t!lc ('PAD'> Cicncbr,il C'ond~tion\ of ~ ~ m t r a c t  
tn t ? ~  effect that thC arbitmtor should gi\c rc:t*on\ for :hc :r\r:lrd in ,711 
C 3 W >  where the amounl of t h ~ ,  cl;iim i n  disputc i 4  Hs. SO.(WlO and above. 
Ha*.  given ztkcf  tcr frtwi ths contr .CIS cn~crcd  ink1 after Augurt. 1970. 
C.P U'.D, are therefore not In a p i t i o n  to indicate v,hetticr the new 
c l i l ~ " ~  hits 31-11 marked effect contrncron. The Hoiir.1 hnrc. however 
decded that .(, far a, the r;ii lw.y~ ;trc ccwxrncd, t t ~ c  :!rhitriat~r~ may 
hereafter be ;iskcd 10 give the break-up again4t each itsrn trf ctaim as 
per M.E.S. condition of contract which hits hccn in force f ~ t  : $ h u t  20 
y rs. 

Thr\ hac betm x e n  h! the Audrt who have stated h a t  in rcgard to 
t h ,  iiabilrt! of thC Railways t o  fnllow the CPWD prsctict for thC re'lronli 
stated. the) ,ire unahlc to agrec. ;md that they will revcn to it after 

they have kerificd a few of the adm~nistrativc appreciations in Audit 

IMinistry of Raihuavs ( R l y  Board, 0 . M  No 74 -Bc -PACNIIZ~  
(41-42). dated 3rd December. I974l l2th  Agrahavam. IR961. 



The Committee further note that instructions were issued t o  the 
Zona l  R a i l w ~ y s  in January, 1970 that the rates of Commission paid t o  
the vendors should be reviewed once after every three ycars. It is, 
however, s e w  that the last review carried out on Eastern Railway was 
in I970 and t i l l  I973 :lo further review has been carried out. Further 
n o  such I . ~ v ~ ~ H  w n ~ ,  to have ever hccn carried out on the North Eastern 
Railwar. A rcvicw is \tatcd ta be now in hand. The Committee 
would likc an explanation as to why the review on bastern Railway was 
not carried out at all in 3 ycars. In rcgi~rd to North Eastern Riiilwny. 
the Committec ~ i s h  to know how the rates of commission were initially 
fixed 4incc ntl rcvi~\\l  sccnib to ha1.t. been carried o u t .  This show> the 
wholc aHair 1 5  bcing mismanaged and no care has been taken to ensure 
that H..jlwa>'s share of profit is kept to declared minimum and that the 
vendors without whose services thu passengers, especially the weaker 
sections. will & put to great inconvenience. are given ii need blwd 

.earning ;ind ;I human living. 

Action taken 

As p i n t c d  out h the Committec itself. the Railways are required 
;to review thC rates of Commission ~ f t e r  every three years. Eastern 
Railway car-rid out ;I review in 1070 ;md the next review thus became 
due only after 197.7 i . ~  in e ;~r l )  1974. The Ridway ;iccordingly rook 
up thc next rrvlcw in earl! 1974 ilnd tinaliu,J the same in April. 1914. 
Thrrc has. thcrefcw. h w n  no lapse on thc p3R of the Eastern Riiilwn! 
4n this regard. 

2. In rrrgirrd to North Eastern Kailwity, thC mtc, of comniisian on 
that Rnilwa! wcrc initi;llly fi1r.d on thc h;ni. of :I rcvieu nmductrd in 
May,  I963 and 1967. 

3. Thc R. il\va\'b sharc of profit in dcpnrt~ncntal catcring i. kept to 
the M o t  m i n i m m .  'The Railway Caleilng and Passtnger Amenities 
Committee which had gone into this question in detail had recommmded 
that the Rai lway  should bc ahle to  make an overall profit of 3 to 4 per 
cent. However, in practice, the Railwiiys arc making only 24 to 3 per 

. c e n t  of profit per annum. 



4. As already indicated in reply to 'point No. 7.59, attempts would bc 
made to ensure that the conlmission pJid to vendors/beerers amounts to 
a reasonable wage at the time of review of the commission rates. 

[Ministry of Railways ( Railwiiy Board ) O.M. No. 74-B(C )-PAC/ 
\'/I26 (45-17). dated 26th December. 1974/5th Putira, IP96)j. 

Recommendation 

In the vast Railway Organization the catering vendors and a section 
of the catering bearers are the only set of people who, although they are 
doing a very essential and indispensable job for the passengers haw not 
been absorhej in the Railway. 

It is, therefore. necessary for p o d  of all concerned that the scnicc 
mentioned above should be fully taken over and run d~pannientidly on 
a permanent footing by paid employees only. Thcre should bc no S ~ C  
for any private trader or contr,:ctor in thk sphere. T h c  Comrni:*cc. 
desirc that the Railway Board should keep a careful watch tn we tt- :~!  
the Zonal R a i l w y  carry out the reviews after fixed intervals. 

[S. No. 37. Pnr:~ 7.61 nf th: 126th Report of Public Accounts 
Committee (5th Lok Sahha)l 

Tbe present policy of not expanding deponrnental catering on thc 
I d a n  Railways is the outcome of acceptance of the recommendations 
made by bigbqmwcred committees in the past. In 1953 a high-power- 
ed committee on catering on Railways headed bs Shri 0. C'. Alagwn 
had d y s e d  this aspect and recommended that both depanmental and 
contract catering should oontinued to function on the Railways side bv 
side and play a role complementary to cach other. 

In the nccnt past mother parliamentary committee v ,  Railway 
Catering arrd Passenger Amenities Committee, reviewed all aspects of 
catering in 1967. They found that the PcMic reaction to largcacale 
chanp over from amtract catering to departmental catering w s  a mixed 
one. Aftu considering all the aspects, this Cnmmittec further recnrn- 
mended that- 

f a )  The Raikrrars should consolidate their existing caterinc 
scrvicm and elfect an averall improvement in their qualitv 
uad service. Farther extension of depanmentd catering wets 
to k amternplated after these economy measures have be- 
m e  effective. 

(b) The question of abolishing '&partmental catcring at sman! 
Pad uaccoaomic units rbauld k coasidered. 



The above recommendatiws have been accepted by the Government. 
Accordingly, the extant policy is generally not to expand departmental 
catering exceptions being made in the case of prestige stations or stations 
where a proper contractor could not bc found despite efforts. In the 
circumstances, it is not practicable to departmentalise all the Catering 
units as suggested by the Public Accounts Committee. 

Provision already exists that bearers/vendors working on commission 
basis should as far as possible be absorbed as regular employees in thc 
departmental catering set up. 

The Committee's desire tbat Railway Board should keep a careful 
watch to see that the Zonal Railways carry out reviews after fixcd 
intervals has 'been noted for compliance. 

[Ministry of Railways (Rly. Board) O.M. No. 74-BC-PAC/V/I?h 
(45-47). dated 26th December. 197415 Pausa. 18963. 



CHAPTER IV 

H t.C'OMhlEND.4TlONS/OBSER\'.4TIONS REPLIES TO WHICH HAVE 
NOT BEEN ACCEPTED BY THE COMMITTEE AND WHICH 

REQUIRE RE-ITERATION 

Recommendation 

The Committee are distressed to learn that of late thc nunlbcr of 
W V n c  heid up insidc steel plant5 has considc.rabl~ incrclscd in spit.,. of 
conlf3riitiW$' reduced trafid. The  a v r r a p  alurllbcr of w;lgons jlcjd 
in steel plants daily which was 5,956 in 1969-70 went up to h.942 i.1 
"971-72 The payments made by the Steel Plants to Railways on ac- 
count of dcmurrupc for wagons dctailcd hcyond the permissible frcc time 
incrrnscd from Rs, 61 lrrkhs in 1963-64 to as much as Rs, 2.38 crorcc 
in 1972-73. During evidence rhc rcpresent;.tivcs of the Minktry of 
Railw:.\'s pointed out !hilt the handling methods followcd inside thc 
Str'el Plants were mainly responsible for thc dctrnticn of incrcasin; 
numhcr of wagon5 in htct.1 planr. f c v  Iongcr periods. At the s;mc tin>: 
the representative of the Ministr). of  Steel attributcd thc hold-up of 
wagons in stecl plant\ 10 changes in mode, of traction of railways. 
f r rqumt diskx;:tion< in thc ruilways system affcctinp uniformit! of flow 
of loads into ilnd from rhc ster'l pl;int\, frcquent imposition of routc 
restrictions e t i .  'I hc Conimittce v,erc informed t h ~ t  :I revicu committec 
had been set up by the Ministry of Steel to go into thr cntirc question. 
They desire that the review should be complctcd cxpcditiouslg and t l ~ c  
remedial measures suggested by the Review Committee to ovcrconic thc 
p r e r n t  shortcomings s p r d i l >  implcmmted. Action takcn in this hchalf 
may be intimated to the Committee within six rnonth.~. Similar action i h  

urgentl) called for in respect of detention to wagons in  pons a lw.  ' l l c  
Committee are greatly concerned n h u t  the hold u p  of wapons in stcc' 
plmts. pons and elsewhere h c a u ~  to that extent other users arc dc- 
prived of wagons and the Railways loss revenue. A very h i g h - p ~ w ~ ~  
reviewing Commitpc consistine of acadcmically educated t r i l n w r t  eco- 

and others should hb umt i tu ted  to go into this question imme- 
diately . 

[s, s o  4, (pars  1.27).  of 126th Report d PAC (5th Spbha'I 

m e  Review Committee set up by the h p a f t m c n t  af Steel under the 
Chairmanship of Shri O D KhandelwsL lamer Chairman, Railway 



Board started functioning from December, 1973. After examining in 
detail the Railway faditus available ad the present operating practices 
adopted, the Committee have already submitted four reports-one each 
in respect of Rourkela Steel Plant, Durgapur Steel Plant (includ- 
ing Alloy Steel Plant), the Indian Iron and Steel Co. Ltd., and 
the Tata Iron and Steel Co. Ltd. These repgts contain recommenda- 
tions for short-term remedial measures as well as suggestions for implr- 
mentation in the long term. The rtxomrnendatiom to be implemenrcd 
by the Railways and by the steel plants have also been indicated 
separately. Action has already been taken by the plants to start in1p1:- 
mentation of these recommendations and some of them have already 
been inlplemented while the rest are in the process of im'plerncntr?tion. 
A review of the progress of implementation of these recommendations 
will be done by the Steel Authority of India Ltd. 

2. Thc tenurr. of this comrnittue has been extended upto 31st March. 
1P75. The Committee is now engaged in studying the problems rcl:tt'ng 
to the other integrated steel plants. The reports on these plants arc: 
cxpcctcd to be available by March. 1975. 

3. Thc H~gh Power Review Committee cmlsistinp of a:adr.mic 
transport cconomists o d  others. it is presumed. bill be constituted by 
the Ministry of Railways as it is intended to cover Steel Plants. Ports 
CtC. 

[Ministry of Steel and Mines (Deptt. of Steel 1 dated 12nd 0cwb:r. 
19743. 

From the information made available to rhc ('ommitt~v it is sccn thd: 
liceping in. view thc figures of foreign corntries the initial prior11mc.r' 
index of 1.60.000 Kms. pcr cnginc failurc was rcvisod hy thc Railsay 
Board to 2 . 0 0 , O  Kms. in November. 1966. I f  the actual perf(r:n~an:e 
of certain rnilwqs such as Northcm, H'csvrn and 5 ~ 1 t h  Ccntrnl Rni \ l ays  
ir  any guide this index is anything hut ambitious. Thc Committcr d k c  
that tk Railway Board should rcnssess thc situation ;~nd scc whcrhcr hifhrr 
targets could be laid down for achieving better -csults. 

IS.  No. 10, Para 1.76 of 126th Report of PAC (5th L.S.)] 

Tbc target of Kms/en@ne failure was increased from 160.000 kms to 
2 ~ , 0 0 0  Kms. in Novcmbcr, 1966. Thc average performance on the Inlien 



Railways fur the BG and MG steam locos during the last 3 years ha8 
been as under: 

The above clearly show that Railways are far be!ow the target of 
200,000 kms/engine failure and this performance was even less than 
100,000 kms/engine failure in 73-74 perticularly on account of various 
staff problems on the Railways. Therefore, it will not be prudent to raise 
the target beyond the present level of 200,000 kms/cngine failure. 
Railways haw rather to strivr. hard to achieve the present tarpet hefore 
raising their sights further. 

So far as diesel electric locos are concencd, the targets. have hccn 
raised as the criterion for 'engine fdilure' has sincc been modified and ins- 
tead of deltation of 60 n~inuteg now 30 minutes and above detention cons- 
tilutes an engine failure in respect of diesel and electric locos. Therefore, 
for diesel and clectric I m s  higher targets have since k e n  prescribed from 
January, 1974. 

This has been seen in Audit. 

[Ministry of Railways (Railway Board) O.M. No. 74-BC-PAC/V/126 
(9-10) dated 26-9-1974/4 Asvina. 18Y61. 

5.15. Thc Committee are distressed to learn that even after the lapse 
of about 3 years it has nor been possible for the Chittarclnjan Locon~otive 
Works Administration and the State Bank of India to reach a settlement 
in regard to the liability for the loss of cash of over Rs. 18 lakhs arising 
Out of the arrncd dacoitv in the prcmises of thc State Rank of India. Chit- 
taranjan. The Committee were informed that the Railway Administration 
tried to negotiate with the Stntc Bank of India but their cflortf did not 
fructify. The Reserve ~ a n k ' o f  India also refused to intervene and thc 
Ministry of Finance when approached by the Railway Roard for arbitra- 
tion in the matter advised the latter that there was not scope for arbitra- 
tion as the dispute was between a bank and its client. As at present the 
CLW Administration have been advised by the Railway b a r d  to file a 
suit against the State Bank of India. The Committee reeret to say that 
the authorities in State Bank of India, Reserve Bank of India and the 
Ministry of E m c e  took too technical a view of the matter without mak- 
ing any serious darts for resolving the dispute amicably. As a result not 



.only the dispute has not yet been settled but the Railway Administration 
have also been forced to go in for litigation. The Committee have also a 
feeling that in this process the State Bank might have forfeited their right 
to recover the loss from the insurers as presumably all the cash transac- 
tions of the Bank are insured. The Committee desire that the whole 
matter should be reviewed at a high level and the result intimated to them 
within three months. 

5.16 The Committee are astonished at the manner in which the vari- 
ous organisations behaved. An issue like this must have been settled by 
referring it to some one at a high level. say in the Ministry of Finance. It 
is unseemly to allow the organisations in the Public Sector to go to court 
of law. Government should examine the matter for laying down general 
instructions forthwith. 

'IS. Nos. 28-29, Paras 5.15-5.16 nf 126th Report of PAC (5th Lok SabhLi)]. 

Action Takea 

5.15. Thc observations of the Committee mainkj concern the Ministry 
ot Finance (1)epnrtment of Banking) who have ofired the following 
comments. 

"It is submitted that neither the Ministry of finance nor the Reserve 
Rank of lndi., nor the Stalc Bank of India ever intended to 
take or  has Mken too technical 3 view in this matter. The State 
Bank of India refused to accept the liability in this case. he- 
cause. according to it, the money cmicd  away by the dacoits 
belonged at the tinw of thi. dacoit) to the client. The entire 
money h. d b x n  h:indcd over to and w a s  in the pos.ic\sinn of 
the Railway Cashier bcfore the loss occurred. According to 
the bank, the paymcnt of the cheques wlls compktcd m the 
basis of the followinp evidence: 

(3) The chcques discharped by the beneficiary werc in its p)s-  
session along with the rclativc tokcns which \verc hmdcd over 
by him. 

(b) The necessary entries in the Branch hooks had bcen made. 

(c)  The entitrc cash was taken a\vn\. hy the C,lshic.r aqd was 
packed/being packed by him in bows. 

(d) The rcsidu:il amount of Rs. I?.OCW)/-that was tying on the 
floor was taken away by the CLW cashier after the r i d .  

The Resern  Rank of India holds ~ h c  vicw that ns the dispute re- 
*lates to the question of ownership of the money when it was stolen, it 



had bettex be decided only by the court and that, as the matter is sub- 
judicc, it may not be appropriate for it to offer any comments. As rc- 
gar& the question of having recourse to the Bank's inciurance cover, the 
State Bank of India submits that no such cover is avilable to the bank in 
the present case since the bank's own money waq not involved. 

It may aIso be submitted that this loss of a sum of Rs. 18 lacs is now 
to be considered as an irrecoverable loss. Whether it is ultimately to be 
borne by the Railway Administration or by the State Rank of India, eithet 
wholly or partially, the loss of public money cannot k retrieved. 

On a consideration of the various issues raised. it appears that the 
question actually hinges on "facts" as to whether the handing over of 
the money was completed or not before the dacoity took place. As a money 
suit has already been filed by the Railway Administration at Asansol 
against the State Bank of India, it is felt that it  would be desirable d 
appropriate to await the findings of the court before a decision i s  taken 
as to who should bear this loss." 

5.16. It is respectfully submitted that this mattcr was taken up with 
the Ministrv of Finance on 9-5-73 vide U.O. No. 71-AC.I11/2S/I. It war 
again taki up with the Secretary. Department of Banking, Ministry of 
Finmce, vide D.O. No. 71-AC.I11/25/1, dated 26-7-73, by thc Financial 
Commissioner, Railways, to wbich reply was receivcd from the Secretary, 
Department of Bankin& Ministry of Finance on 5-9-73 Copica of thaw 
three letters are enclosed. (Annexures A, B dr C) 

This recommendation was also referred to thc Ministrs of Financc, De- 
pamnent of Banking, who have furnished the following reply: 

"It is submitted that the communication, in thiz rcprd sent hy  
the Ministry of Finance to thc Railways Adniinistration. 
was not only approved but issued undcr sipnature of Set- 
retary. Department of Bankinp. Ministry of Financc. It may 
therefore, be seen tha! this matter W;N consideretl in this 
Department at a sufficiently high level. I n  so far ;IS Iqr'ing 
down general instructions and guideline$ in the matter is 
concemcd, it may be submitted that guidclinrs and instruc- 
titns r c ~ a r d i n ~  settlement of disputcs between Govern- 
ment Departments and Public Scctor Undertakincs a'ready 
exist and that this Depafiment had examined this diapule 
in the light of instructions on the subject." 

This has been seen by Audit. 
ministry of Railways (Rly. Board) O.M. No. 74-BC-PAC/V/126 

(28-3 1 ) dated 30-1 1 - 1974/9 Agrahayana 1896). 



Copy of W t r y  ot  mayo (wy. B o d s )  U.O.1. No. 314GUI/25/1, 
daW 9-5-73 to MiaisQ of Aww /W. d Banlring). 

Siui P. B. Mulrherjee, a subashier of CLW, was deputed to the State 
Bank of India at about 11.15 hrs, on 7-1-71 with two a r q d  g11wdr 
and two peom for enwbment of two cheques of C+W aqqnting to 
Rs. 18,51,945.00 and seven cheques of Chimanjan Locomotive Em- 
pluyees' (*napedve Credit Society amounting to Rs. 36,604.97 wd aIso 
to remit to the Benk by adjustmnt an amount of Rs. 4.386.16. All thew 
&eques and remittance vouchers amounted to a net drawal of cash 
Rs. 18,84,119.26. 

Tbe cheques and remittance vouchers were presented by the Sub- 
Cashier to the Bank officials for passing at about 11.30 hrs. duly receipted, 
which wm passed by tbc Bank at abwt 12.40 hrs. Thp Hesd C w W  
and the Accountant of the Bank arranged for cash inside the strmg room. 
After coUecting the token from railway cashier, currency notes were 
brought in loose bundles in two or three inst$mrnts and were IcR on iloor 
in front. of the seat of Head &shier inside the payment counter. Th: 
Reilway Cashier was asked to oount the cash and take delivery. Accord- 
ingly. the Railway W t e r  counted and stacked Rs. 13,04,000 in w box 
Rs. 1,60,000 in the s d  box and locked them. He placed Rs. 2,07,000 
in the form of ten-~pec, notes and one rupee notes inside the third box. 
When he war in process of counting the balance money. be heard the 
noisc of an explosion. On looking up ha found that all the Bank otafF 
h9d run out for shelter end the bank Head Cashiw was fa\md taking 
shelter underneath his taMe along witb tbe baak and tailany peon. The 
Railway Cashier also tmk shelter near the cash bundles under a counter. 
He heard funher explosions a& t k  whok place was: sorrhnrgtd with 
smoke. A mmn r r g d  akwr 25 pears, as per the, account given br the 
railway crohiar. jumpsd o m  the wunSer d lifted the 3 ~ R S  OW attCf 
anotlwr and handed t k a  cww to wm# body out& tht COUXttcr. Siace 
the rcrilmy & i  was uadt- the counter, b was, bower, not in 
a p& to notice the number of pmns and thcu identity. h the 
rcvtlle followed. one of the Railway's Rakshak was killed. The 'Rail- 
way cwk 8ILd thC pLlLw dm got #*fly w- 



76 
rtacbbd the bank. It war, however, noticed that only an amount of 
Rs. 13,000 was lying strewn on the ground in front of the strong room. 
The Railway Cashier es also the Officer saw the Agent and requested 
him to take the cash lying strewn on the ground and account for W 
same in tbe inventory. Instead, the Agent insisted that the railway should 
take over the money and even Mused to give any note on the above 
incident without getting specific orders from his head office. As it was 
not desirab1e to leave the money on tbc ground, the Agent suggested, as 
aa alternative, that the Railway Cashier may a k e  over the money in thc 
presence of the railway Accounts Ofticcrs and Bank officials and a note 
to that e&ct was recorded by CLW officials. The Agent refused to 
countersign the note inspite of repeated requests. At this point, the bank 
o5cials tendered an amount of Rs. 119.26 and insisted that this amount 
be also taken delivery of in order to oomplete the transaction. The Agent 
was told that railway was not prepared to take delivery of .this amount 
as the transaction was not complete at the time of the incident. It was 
also made clear that as the matter stands, the dacoity occurred in the 
process d railway cashier wrifyiig and counting the cash inside the Bank's 
unmtet. The transaction, was. therefore. not complete. In this connec- 
tion it m y  be mentioned that according to the procedure of the S.B.I., 
cheques and also tokens have to be tendered before the cash is made 
avalabk, and the transaction cannot be treated as complete till the entire 
amount has beta taken delivery of by the railway cashier. 

The incident was immediately rdprted to the Police by both vk.  Agent 
d S.B.I. and the railway, but no report has so far been received. 

All egwts to settle the dispute by negotiations between the Agent 
S.B.I. and C.L.W. officials have been unsuccessful. Under the advice of 
Solicitor, Ministry of Law, Calcutta and the Joint Secretary and Dy. Legal 
Advirer d that Ministry a demand notice was caused to bo served on 
the S.B.1.--C.L.Wm 22-1-1972 thmgb  the Solicitor, Govt. of India, 
Calcuttn for p a p e a t  of tbe amounr in questton to the C.L.W. Adminis- 
tration and C L W .  Cooperative Society. This claim was not accepted by 
the A* S.B.I. on plea that the entire amount hrrd k e n  paid More 
tbe incident and the dacoity occulled at the rim when the money was 
being bsdtd in the boxes by the Railway Cashier. 

The OM., C.L.W. dm appmachcd the Managing Director, S.B.I. 
Bombv, in Aogrut 1972 for rerolving tb* dispute. The later, bcmwr,  
hdka!ed tb8t u the matter falls Irrr@ly witbin the jurisdiction of thslt 
~ ~ , t h e c o n ~ b e d b c \ u r s d r P t t b t h e S c c t d r r y & T r t k  
saw, S.B.I., slam. An mmpt wm madc an hs too rshrrsd to bow 
my dimdm with P.A. & CAO./C.L.W, and ~ v c n  refmod to ~ S W  a 
m a d  IlOtb d dhawrion. S.B.L bu taken r purely legalistic otand rbrt 



thc caw has been entrusted to their solicitors, and have refused to discuss 
the case at any level. 

The amounts involved are Rs. 18,51,945 pertaining to two railway 
cheques and Rs. 36,604.87 pertaining to sewn cheques of Chittranjan 
Locomotive En~ployces Cooperative Credit Society together with remit- 
tance of Rs. 4386.16 by adjustment The matter has been reported to 
the R.B.T. but nothing has so far been heard. Initially the Railway Ad- 
ministration wanted to file a suit in the Coun of Law, and they were 
discarded from doing so. As the State Bank of India has taken a purely 
legalistic stand stating that the case has heed entrusted to their solicitors 
and have even refused to discuss the matter at any bvel, the J.S. & L.A. 
of this Ministry has opined that we are left with no other alternative 
except to file a suit in the Court of Law. if at all a suit is to he filed 
the same has to be filed before 6-1-1974. 

Since ail efforts to resolve the dispute have proved aboxtive, the matter 
is brought to the notice of the Ministry of Finance for intervention and 
using their good offices to have the railway's claim settied so that the 
railway is not made to s u m  this loss of cash which has actually taken 
place within the premises of the bank well before completion of the 
transaction. The conduct of State Bank of India in disowning the loss 
and disassociating themselves with the enquiry involving substantial amount 
i n  not conducive to good banker-customer relationship, and cspc:inlb 
when the customer is the Government of India. 

The Depwtment of Banking are requested to use their good offices 
with Reserve bank of India and impress upon them to resolve the issue 
Won 31st October, failing which the question of filing a suit again~t  
R.B./S.B.L may be examined. 



ANNEXURE B 

C o n  of F.C. (R?vs.) D.O. NO. 71ACIN/25/1 &ed 25-7-73 lo Shri 
N. C.  Sen Gupta, Secy. Deptt. of Banking, Min. of Finance. 

SUBJECT ( 1 ) D m i t y  in the premises d f  State Bank of India, Chirtanutjan 
Lawmotive Works (looting of Rs. 18.52 lakhr) c u r  7-1 -1971. 
( 2 )  S k t  receipt of cash of Rs. 20,000 from the State Bank 
of I d a ,  Jhansi on 14-7-1 972. 

You m y  kindly rocall my mentioniag the above cases to you some 
time ago. A brief history of the two cases is contained in the enclosed 
memorandum. In the first case, the dacoity took place inside the premises 
of the baak where the Railway Armed Guards were even prohibited cntry 
a d  the incident took place much before the conclusion of the operation ot 
handing over cash by the 3anl's represc~tatives to the Railway r e  
presentatins. In the second case. the Raiiway represcatatives pointed out 
the shortage immediatdy on tendering of cash by the bank official and did 
not ewn part with the token. In both cases, the State Bank of India have 
Imaarsnny debited our accounts. On the other haad, the Solicitor of the 
Governmat of India (at the Brancb Secretariat of the Ministry Of Law, 
JaMice & Company Affairs, Calcutta) has advised us that we have a good 
case though the result will ultimately depend on the evidence given by 
the per so^ on the spot. In this COMedion, I am enclosing berewith a 
copy of letter dated 8th May 1972 from the Government of India Soli- 
citor. 

2. In pursuance of the decisions contained in the minutes of the meet- 
ing of the Committee of Serrebries on Internal Affairs held an 27-7-1970, 
on our part, haw triad to persuade the State Bank of Indie to resolve the 
dispute witbout lccourge to l i i l o n .  The Statc Bank of India, however, 
have ssrrted tbat dre csae hns beem entrusted to their Soliciton and have 
even refad to discam the case a! any level. The Reserve Bank of India 
whom we a p p a c h d  had a h  cxpmsd their inability to intervene in the 
matter. 

3. 1 shall be grateful if you could kindly look into the matter and ex- 
pbre - b my possibility of this mmer being acttled betwe= 
the BanL of In& md us on m agreed banis. It is also for conaide- 
rrtboo. dwther thne not ~ o m n l l y  k a clause of arbitration for 



,settling disputes of various kinds that may arise in the ordtnary course 
between the Govcnunent and its bankers, whether it be the Reserve Bank 
,or State Bank of India 

4. Incidentally,, the matter has been taken op in para 39 of the C&A 
*G'& Report on Railways for the year 1971-72, which will come up for 
discussion beforr the ansuing deliberations of the Publii Accounl Com- 
mittee. 

With warm repar&. 



Copy d Shri N. C. Sea Gupta, Sectttary, Mitry of Finance, Dcptt. 
of Banking's D.O. No. C. 31014/'18/Vig./73, dated 5th September, 1973 
to Shri K. S. S u n b  Rajen, Financial Comrnhionq for Railways. 

Please refer to your secret d.0. letter No. 71ACIII/25/1, dated the 26th 
July, 1973 regarding the controversy between the Railway Administration 
and the State Bank of hdia on the legal liability for payment of certain 
money lost or found missing at the Chittaranjan Locomotive Works branch 
and the Jhansi branch of the State Bank of India. I have also, subs+ 
qucntly, received a memorandum on these two cases prepared in the Ftail- 
way Board. 

2. I find that, even before your letter was received, the matter had 
already been raised by the Railway Board and considered in this Depart- 
ment. In so far as the alleged short payment of Rs. 20,000 from the State 
Bank of India, Jhansi branch, to the Railway Cashier on 14th July. 1972 
is concerned, our views bave already been communicated rddc this I>upa& 
ment's O.M. No. C. 31039!14/Vig./73, d:ltcd thc 18th May, 1973. In so 
far as the loss of Rs. 18.52 lakhs from the premises of the Chittaranjan 
Locomotive branch of the State Bank of India is concerned, the State Bank 
of hdia has reported that the entire amount had been paid by it and was 
m the possession of the C.L.W. Cashier when the loss occurred and. as 
such, there can be no question of the bank being liable for tbe loss. I also 
learn that the legal position on this has alteady been fully explained in 
detail by the State Bank of India to the Chittaranjan Locomotive Works in 
the exchange of Soliciton' cammunicatia. In both these cases you will 
appreciate the question being m e  of facts, there is little or no scope for 
arbib8tion. 

3. We have also examined these cases in the light of an O.M. circulated 
by the Cabinet Secretariat on 25th August, 1970, embodying the decisions 
taken by the Commi#et of Secretaries, at its meeting held on 27th July, 
1970. As you are well aware, the relationship between a bmlm and his 
customer is regulatdl by statutes and, as such any dispute arising out d a 
transaction between a banker and his customer is to be decided in accord- 
aace with the provisians of the rdevmt statute and not through arbitra- 
tion. Vide para 2(ii) af the O.M. of 25th Aupst, 1970 of the Cnbinct 
Seaetatiat, the c a m  under d i i s s i o n  c a r e  under the category exempted 
from arbitration. 
Wi ngards, 



6.13. It  ia doplorablo that own after nationalisation of coel mints the 
position far from improving has deteriorated. During the seven month 
period, February to August, 1973, after nationalisation the percentage of 
wagons found to contain inferior coal on visual inspection was 5.7 as against 
only 2.5 per cent for the corresponding period in 1972 before nationalisa- 
tion. Thus there has been a 128 per cent increase in inferior supplies. 
The Committee understand that the Department of Mines are considering 
to set up a mechanical service unit to control the quality of coal supplied 
by the nationalised mines. The Committee trust that this will be dona 
early. The matter should be gone into by a high powered Committee 
drawn from other spheres of Government. 

6.14. The problem of supply of inferior grades of coal to Railways 
engaged the attention of the Committee earlier also. They were then 
(November, 1965) assured that steps had been taken to tighten up ;n.;rx- 
tion and that the Inspection Organisation would be suitably manned. How- 
ever, it is regrettable that the inspection continues to be absolutely inadb 
quate and inefficient as the supply of mferior grades of coal has increased 
from year to year. Further, even the posts sanctioned for the Inspection 
Orgadsation were not filled up. 

6.15. The above paragraphs reveal an astonishing state of affairs. It is 
difIicult to believe that the Railway Board could have been so unmindful 
of its duties as to allow supplies of coal to a number of railways continrrirlr 
for years to be subgrade or to contain shale, slack and dust beyond per- 
missible limits. Quite obviously total quantum d loas suffered by the 
rallways must be very serious. Tbe loss apart from the straight monetary 
loss arising from the payment of full value of cual which was ot inferior 
quality there must have k e n  loss suffered due to inefhcient functioning 
d engines. It is evident that inspection machinery has functioned extreme- 
ly inannpstsntly. The Committee desire that the entire question should be 
carefully studied by the Railway Board with a vim to taking such steps 
a8 wauld awre  the elimination of lasses to Railways from inefficiency 
and c ~ l ~ c s s  and possibly also of corrupt practices. In this cxnnection 
tho ~ m n m i G  would suggest that the entire inspection machinery should 
be mtmpcd and that fresh procedure devised which would ensure that 
coal of right quality is accepted. 

(S. Nos. 35-37, Paras 6.1 3 to 6.15 d 126th Repart of PAC. F i  Lak 
&bh8). 



6.13. The quality of coal supplied by the nationalised coal mines con- 
tinues to be msatlsfactory. The matter is being taPeia up with the Public 
Sbctor Coat Campanics and the Department of Mha from time b time. 
It is wkstood that the Dapertment of Mines are taking steps to set up 
a techid strvice unit to improve the quality of coat loaded by tho 
l w b a b e d  coal mines. 

The Coal Mines Authority which supplies more than 80 per cent of 
the loco coal h not in a position to c o a h  the correctness of the figures 
quoted iD. mpect d wagons stated to contain inferior coal on visual iarspcc- 
tion. Since theu quality ccmtrol and Technical service units are in the 
proass d formation. B k a t  Coking Coal and Smgareai collieries have 
stated tbd tbe petcentage of deductions on account of inferior qoality of 
coal is marh lower. HOIR~YCC, the nad for ensuring that the qaalfty of 
d s- conforma to the required specifications, the CoPl Mines 
Anthority bave taken adon to establish Quality Control and Tscbnical 
SMice Units. OLticers have beea recruited, staff are being mmitd and 
tbc uuib arc apded to start functioning shortly. A similar organhtioa 
is bciog proposed in B.C.C. Sthganni Collieries already have id ly  equipped 
and poperlJ sMed laboratories for analysis bf coal supplied to die kaii- 
ways. During tbe pctiod February to August, 1973 they received csrp 

plaints from the Railways in rcspbct of only 0.66 per cent of tb6 total 
mpplY* 

'Ilk Corl Roduc'mg Orgmbthm are being advisad to campltta the 
f s a m J i o n d t t r c Q u a l i t y C a n t r o r U n i t s e x p e d J t i o o J y m d t a k e ~  
~ . c t i o o w h c r c v c r a c a n r p l a i n t b r e a i v d f r c r m t b e ~ .  

Ia view id the faregoing it ir felt that it might not be neccrary that 
tbe nrstta &o&l be k a m h d  by a higb powaed Committee, 



*hi& rcaclitkl ihe *ak h i e  of 17.2 million tomes, in 1965.66 &bod 
WtWW oh &~&unt of e k a h  dieselisation and elactriacation on Rdl- 
ways and s t h i  at about 14 million tonnes at present. In the circumstances 
it was not felt necessary to fill up all the posts originally sanctioned. How- 
uvm, all the posts as put current sanctioned strength required for under- 
taking inspection on the scale envisaged are manned except two loading 
inspectors. Arrangemeats arc on hand to fill the vacancies. 

Cantrol on quality of coal loaded for the Railways is exercised by the 
inspection organisation by cartducthg visual checks, drawing samples for 
grade check and keeping a watch on mining conditions and grade separa- 
tion arrangements in collieries. Against the schedule laid down for 50 psr 
cent visual check. the inspection organisation has been able to cover 65 
per cant of the suppfits. As coal is graded by Coal Board, an indtperrdcnt 
body, supply of correct grade can be ensured by verifying that the supplies 
come from the graded section of the seams and adequate grade suparatim 
arrangements exist at tho cdliery. The inspection organisation has beem 
concentrating on this a p t  besides drawing samples for grade checlt which 
could not be stepped up on accwnt of limitation of laboratory facilities. 
Action is already in progress to further step up the percentage of iaspcc- 
tion by introducing inspection at ceatralised points and drawing mom 
samples with the hclp of mobii trucks and augmenting facilities for analy- 
sis. 

6.15. l b  Railway Board have all along eadeavound to ensure that 
the desired quality of, val is received by Ute RaiIw ys and the paymeats 
arc mabe tor be q d k y  at coal that is receivedived f t is towards chis end 
that the railways' own Inspection &anisation was set up, whose warking 
is ktpt ngolarfp. ~n rddrnop, to gw thc ~nsptcti~a 
Organisation regardiag the emphasis that is to be paid on particular d i -  
eris, Railway Board olso directad the Railways to conduct petcentage 
cbscLsoft tw~m~rscs ivsd.  

Unlike manufactured product8 the quality d coal varies not only in 
t h t r a m e ~ b u t ~ i n t h s ~ m e s e a m .  Tbegrrrdationhaatoobviouk 
ly take Wo account tbc avmge quality an the basis of which the indspen- 
deat mtrttoy body viz. the Coal Board g b  the pdss  certSbcate. Tbw 
it would be obviop11 that just a8 some mpjth  would be eupuiar to the 
a- pa&, ntppb an bound to be inferior to the awmgc grade. 
Accdhgly, it war sarPtsd as per umtractual canditiom to levy d&c- 
t k o r i n o r r e o Z i n f e r i a r ~ ~ o a t h e b r s i 8 o b j o i m t c h ~ ~  
dtMdrttbsEoldbgpdUb. ' I l rc ,nn#rys , the t s l~b~bssn~gPub  
jngwawW-*. 



Any of dcmnining the quality of coal has to be m e d y  
with mutuai agreamcDt of the produca and thc consumer aad the quantum 
d c k b  lhould be such as to justify the infrastructure rquind by both - perties. 

With sPstained efforts it has been possible to cover the visual inync- 
tion mucb beyond the schedule of 50 per cent to 65 pcr cent on average 
which in case of B&B collieries, from where the bulk of supplies are 
ruxived, was increased to 75 per cent. 

Action has a h  been inidatad by ordering procurement of mobile trucks 
equipped with aushers for drawing more samples for grade analysis. Fur- 
ther action for faci;itics for analysing increased number of samplcs and 
nwkhkkg inspection at mtralised points is also Wig considered. In 
case of collieries with mechanised handling plant, procedure for drawing 
samples from the conveyer bdt to cover 100 per cent despatches is being 
worked out in consultation with the Nationalised Coal Producing Autho- 
rities. 

It  mry again be nit#at6d that the respwstWity of quality control: 
p r b d y  mUs witb tbe producer. With the nationalisation of coal indub 
by, it has XKW been possible to undertake close mrdinaticm with the pub- 
lic sector cumpanics and the Department of Mmea who are regularly 
being urged to take necessary steps to improve the quality of coal supplies. 
The Dsparbnem of Mines have indicated that action has already boen 
inaiated for QtaMishiDg fulflcdged Technical Service Unit for quality can- 
trd in the nationaliscd coal minos. 

Tbis has beca saa by Audit, who have stated that the position is under 
*aifiatioo by Chid Auditan, corumned. 
FIinirbrg of Railnaps (Railway Board) O.M. No. 74-BC-PACNIl26, 

(32-371, dated 6th November. 1974/15 Kartikn, 18961. 



RECOMMENDATIONS/OBSERVATIONS IN RE- OF WHICH 
GOVERNMENT HAVE FURNISHED INTERM REPLIES 

"It is surprising that at the time of inviting tenders, the DGS&D amend- 
ed the specifications to conform to metric units but allowed the drawings 
in the non-metric units to remain unchanged. The reasons given for main- 
ing the drawings in non-metric units are not at all convincing. There was 
undoubtedly a serious omission which calls for an explanation. The Corp 
mittee desire that individual responsibility for this lapse may also be bed 
under advice to the Committee." 

[S. No. 15 (Para 2.43) of 126th Report of PAC, 
( F i i  Lok Sabha)] 

Action bLea 
In case of indents pertaining to IRS and RDSO Drgs. and 8- 

tions, the Inspection Wing of the DGSBU) is guided by tbe Drawings/ 
Spschation issued, modified, caacelld or adopted by the Research De- 
signs & Staudards Organisation of the Railway Board (RDSO, Lucbow). 
In this connection reference may be ma& to tbe following ertracts from 
the Manual of Office Procedure for Supplies, Inspaction & Dispoeals. 

"Para 357(iii>--Whorcvcr an IRS Drawing is quoted, the last mod*- 
tion number of the drawing in sccordance with IRS mdiilcations to Qtd 
must invariably be quoted immediately after the ctrawiq number. If no 
rsvisiocr has been made 'Alt. Nil' &odd be insated aftm tbe drawing 
number as for example IRS VB 29 alt. 1, IRS VB 28 alt. nil." 

3 The RDSO issues "Quarterly Notifications of IRS Specifications nnd 
Drawings, Issued, Modified, Cancelled and IS Spccificatioas adoptad for 
use on tb@ I d a n  RaUw8yan for t& purpose. The RDSO also issues other 
L b  & Bulletins u, and whea necessary which are later notied h +he 

Ouarterlr Notifications. 



4. The function of the Inspection Wing of DGWD is to verify that the 
.rdrawings/specifications quoted in the Indents are the latest versions of 
drawings/specifications, current at the time of receipt of Indents, as stated 
in the "Manual of Oflice Procerlure." The Inspection Wing corrects draw- 
ings/specifications numbers only when not found to be in accordance with 
latest revision, modilkation or replacement by other drgs/specifications 
notified by RDSO. 

5. The Central Railway Indent No. T/6/67/G/CR(P.O.L.) d tcd 3 r d  
Deamber, 1967 was rectived by DGWD on 30th December, 1967 and 
allotted DGSaD Indent No. 501/27/210/ 30-12-67. The original Indent 
d e d  for "One-key Bearing Plates Anticreep case Iron (BG) for 90 lbs. 
RFF B.S.S. Rails to IRS Drg. No. T-225 alt.1 to IRS Specification 
T-7/55". 

6. While checking the tekhnical particulars of this indent on 6th Janu- 
ary, 1968, it was found that IRS Drawing No. 'T-225 alt.1' quoted in tbe 
indent was the latest version of that drawing and the said drawing was 
still current and had not been canctlled or superseded by another drawing 
by any notification of the RDSO, whereas Specn. IRS T-7/55 quoted in 
the iqdat  had been revised twice since 1955 in the year 1960 and 1967 
and the current version of this specification was IRS : T-7/67 as notified 
in fhb Quarterly Notification No. 133 of July, 1967 (as par item 6 on 
p. 113 d the said pti6cation). Therefore, the specification in the indent 
was corrected to IRS : T-7/67 as specification IRS : T-7/55 bad ceased 
to exist at the time of checking the technical particulars and was super- 
seded by SpccScaticm No. IRS : T-7/67. 

7. I t  was also verified that specification IRS : T-7/67 oould be fully 
hppli6;a to 7RS Drg. T-225 alt.1' in view of clause 3.1 of the said sped- 
htim which stated:- 

"3.1-The, Plateg and Cbairs shall be cast accurately to the form 
and dimmeions s b w n  in the drawing." 

This specacation IRS : T-7/67 therefore was equally applicable to 
both PPS as well as metric drawing and tho mention of metric units in tbe 
spccibcadbn (&self) f a  crirrylng out acrtain tests did not at all Meet tho 
test or the results of tests. 

8. It has to be appreciated that this was a period of transition in so far 
:.as the cbanp over frola FPS system to metric system was conccmed. 



Stom in FPS as well as in Metric Units were being indented by the I&-. 
denting Ofims and were bhag p~ocured by the DOSdM) amndiagly. 

9. Tha contention that Metric Drawing (T-10141) of the Boarding Plate 
was the eqnivalont co~~venion of Inch Unit Drawing and there was no. 
difference between the two drawings excepting the variation in dimensions 
due to rounding off to the nearest figures and the DGS&D could have in- 
corporated metric drawings instead of FFS drawing, is not correct. It has 
already been shown in earlier submissions that this could not be done 
because: 

(i) dimensions of metric RDSO Drg. 'T-10141 alt. nil.' were not 
an exact conversion of FPS Unit IRS Drg. No. 'T-225 alt.1.' 

(ii) RDSO Drg. No. 'T-10141 alt. nil' was not marked as "Freely 
Interchangeable with IRS Drg. 'T-225 alt.l'." 

(iii) The design of the Bearing Plates to metric drawing No. T-10141 
Alt. nil and T-225 Alt. 1 is not the same. For Section AB 
from the central line of the Bearing Plate, the position of the 
Key is at a distance of 33.5 mm from the small and for Rail 
BS 90R as per metric drawing, while it is at a distance of 
3-318" (85.73 mm) from the small end of the same rail section 
as per FPS drawing. The change in design is also evident from 
the fact that both rhe Bearing Plate (metric & FPS) can be used 
for rail section BS 90 but this could be done by increasiog the 
drive of the key to drawing No. T-405 from 3" to 5" for FPS 
Bearing Plate while for metric Bearing Plate the Key itself has 
to he changed to T-4 13(M). 

10. It  will thus be seen that the reason why the IRS Drg. No. 'T-225 
alt. 1' quoted in the Indent was allowed to remain unchanged while the 
specification was corrected, was because this d r a w  was camnt on the 
date of checking technical particulars but the specification quoted in the 
Indent (IRS : T-7/55) had become obsolete and was supadd  by 
IRS : T-7/67 and not because it was in FPS Units. Zbe drawing ~IU! 
qsd&ation as comcted were compatible with each other. Thc technical 
partidan wem co~rcctly checked in accordance with the procedure laid 
dawn in the DGSBU) Manual and other btructions i d  in this rcgud. 

13, This note iasues with the appnwal of Secretary Supply LlcasrQDmt 



SSo.  Contract No. and Date 

1 RGC No. SR-7/RGC-7752 (4)/ Out of total ord* quantify of 4,14,783 Nos. 
C I B P / I / ~ ~ O I / P A O C  dt. the firm supphed a quanuty of 3,42489 Nos. 
2 - 9  on M/s Ramo Em. Works, and the balance w t i t y  of 72294 Nos. 
M o w .  tars cancelled. '?hue IUM been no less 

aincc the cancelled quantity wan not re- 
purchased. 

2 A/T No. SR-7/goa/27/065/I/RP 305 Out of total ordered quantity of 1,64435 Nos. 
dt. 8-5-1969.oa Ram Lgg. h e  supplied a q-i of 94 20 NOS. 
Works, Motlhar I. md the balance quanhty 0 7 7 0 ~  ~ { h o s .  a@ 

cancelled. Them has been no loss due to 
non-purchase of cancelled quantity. 

3 A/T No. SR-~/~O~.'~~/O~S/I;RP!~Q/ This A/T was placed for a quantity of 15,015 
PAOC d t  8-5-69 on M/s. R.M. Nos. The stores failed in the test. The 
Chatterjn & Sons. contract was cancelled at firm's risk m 

cost (matter now in arbitration on the Go- 
vernment's claim to the extent of 
Rs. 26,336'31), and I fresh contract Not 
~ R - ~ ~ ~ ~ ~ P ~ / ~ s / R P / ~ w I P A O C / I / ~ S ~  dt. 
18-9-70 was plocqd on M/s RPmO Engg. 
Works, Mothan. 'The supplies stand 
completed. 

Recommendation 

2.61. A case of mn-mcovery of the value of deficiencies m the 
supply of signal stores to be made by a firm to the Northern Railway 
was brought to the notice of the Committee earlier. The firm had, 
however, obtained advance payment re-presenting 90 per cent of the 
value of the entire supplies to be made. The Committee are surprised 
to find that the same finn had obtained payments on the strength of 
inspection notes but did not supply the ma&erials compktely in respect 
of as many as 7 orders placed by various zonal railways. The value 
of deficiencies is esthated at Rs. 3.94 lakbs. According to the Railway 
Board the firm hzd offered all the, items for inwction but did not des- 
patch the entire quantity after inspectian. The present whereabouts of 
the firm are not lrnowa and the notice for attending the arbitration could 
oot be served on it. A prowcution also appears to have been launched 
in this case. According to the Spbcial Pdice EeraMishment, the prose- 
cut* case has * ban closed and it is pending for examination of 
the accused by the court. The Committee would like to know the further 
&vJopmtlltr. 
P. Nor. 17 ind 19, (Paras 2.61 and 2.63) of 126th Report of PAC 

(5th Lok Slbh~)]. 
I 



The obscrvatIms mainly concern the Department of Supply who wiU 
furnish a rcjAy to the ODmmitta in this regard. 

w t r y  of Railways (Railway Board) O.M. No. 74-BC-PACWI 
126 (1 7-19), dated 28th October, l974,/6th Kartika, 1896 ( Saka)]. 

taken by Department of Supply 

1. In so far as recommendation at S. No. 17 is concerned, the present 
position is that the criminal proceedings against the firm are continuing 
and are at present sub-fldice. 

2. As regards the conduct of the DGS&D m its dealmgs with tbe 
firm referred to in the recommendation at S. No. 19, the outcome of 
the enquiry in progress would be intimated shortly. 

[PIII-22(36)/74 Department of Supply]. 

The paragraph also ,highlights a drawback in the general conditions 
of contracts on Railways in that the pcrmtage or limit upto whiih 
variations in quantity can be effected at the rates quoted in the tendcr 
am not clearly spelt out in the agreements unlike in the Central Public 
Works Department. The Committee were informed by Audit that this 
lacuna was brought to the notice of the Railway Board in February, 
1973 but no decision has been taken thereon. This calls for an expla- 
nation. The Committee &ire that responsibity should be fixed under 
advice to them. Tbe 'committee further desire that the Railway Board 
should speedily examine the position and issue instructions to the Zonal 
Railways. Further, the practice followed by the C.P.W.D. in regard to 
settling rafes for additional work should also be studied for adoptian 
with advantage by the Railwws. 

[S. No. 23, Para 3.35 of 126th Report of PAC (5th Lok Sabha)]. 

Aftat, careful msichtatioa, the Board have decided that the Railways 
should, hacaiter, invariably provide for a spedfic b i t  of variation in 
tbe quantwn d work between 15 per cent to 25 per cent in the& Spscial 

aConditions of Cimtract in every iadividual CUW, d e p d i n g  the 
Nnae d work to bs d w ,  h d a d o n  with tbeir F.A. 8 C.A.O. 
A ~ ~ w o u l d ~ b m ~ p u t d t b e ~ t a z l d g a t r s t a ~ ~  
faoahct legally, it d mbet the rrcpimnenb of the Audit. 



Accordingly, a circulrr letter under No. 72/WiXT/45, dated 
27th July, 1974 has been issued to'& Railways a copy of which 
is encloged (Annexun). The pragice fp l l l ~wg  by the C.R.W.D. in 
W t h g  rates for @ e p  # 4 ~ O o n  and the 
iesult of the examination would be intimated to the Committee. 

On the questioa of &lay and dbring the responsibility, it would be 
appnciarsd that as the issue uslder consideration was of a complicated 
nature involving detailed examination of C.P.W.D. contract form, con- 
sultation with the Zonal Railways etc. it took some time which was 
unavoidable. The question of chm- a kmg standing practice on the 
Railways was involved. In the circumstances, it is submitted thzt the 
Committe may not press the issue for fixing responsibility for the delay 
p!4rticalarly when the instructions have already been issued 

This has been seen by Audit. 

Ministry of Railways Wy.  bard) O.M. No. 74-BC-PAC/V/126 
(22-23) dated 5th October, 1974113th Asvina 18961. 

GOVERNMENT T)F INDIA 
MINISTRY OF RAILWAYS 

(Railway Board) 
No. 72/W.I./CT/46. New Delhi, dated the 27th July, 1974. 

' f ie  General Managera 
All Indiaa Railwaya. 

Board bave issued administrative instructions indicating reasonabk 
extent of variation in anWac4 vide t h e  letter No. 63/W.2/CT/4, -fated 
6th May, 1963 f a  guidance d fhe Railways. To make the variation 
limit lcjltaUy bipdipe on a d  dve dm notice of the per- 

ampaw d &= even qt the ti- of sutmiiinn of 
haw decided that the Railways sbould provida as a 
o f t & . C r w D t e a c t i n ~ o p W j t h t ~ F A & d Y C h  

15 to 25 
i ~ u l p i r p t h s o o t a e c # ~ &  w OF M! 4Pw fof' 
norkrintau* 



Railways are also advised to properly assess the quantities of the 
various items before calling tenders so that cases of large variations are 
kept down and to strictly follow the instructions contained in Board's 
letter No. 67-BC-PAC-3/72(24) dated 29th November, 1967 where 
larger excases are invdwd, 

Sd./- 
M. P .  SINGHAL, 

I t .  Director, Civil Engg., 
Railway Board. 

DA: Nil. 
No. 72/WqI./CT/46 New Delhi, Dt. 31-7-74 

Copy (with 40 copies) forwarded to the ADA1 (Railways), New Delhi 
for information with reference to their U.O. No. 537-419/RAI/12-176170 
dated 11-2-72. 

Sd/- 
(;. C. MONGAI, 

It ,  Director, Civil Engg., 
( B  & S) Raillvav Board. 

Recommendation 
The Cammittec incidentally learn that during the last seven yeam 

the Railways have lost about Rs. 40 lakhs through thefts and robberies. 
This is undoubtedly a huge loss and the Committee feel that more 
stringent security measures n e d  be taken by the Railway Administration 
to minimise losses on this account. The method of handling and trans- 
porting cash should be further improved. Besides persuading the natio- 
nalised banks for opening of more branches in the station bui!dings, the 
Railway Board may consider making all payments of salaries etc. of 
Rs. 500 and abve only by cheques. They should also reconsider to 
inswe cash m transit. 

[S. No. 30 (Para 5.17) 126th Report of PAC (5th Lok Sabha)]. 
Actbn taken 

Over the past few years the Railway Ministry have been consktently 
crpiae to:- 

(a) reduce the amount of cash being handled; and 
(b) further improve the security measures for bandling and 

transporting cash. 
Of the various steps taken, the following deserve particular mention: 

(a) (i) The facility of paking pacyment bf ,*ight charges by 
means of cheques without any security deposit at present en- 
joyed by the Departmtnts of Central and State Oovements 
has been extended to Public Sector Undertakings, Corm-  



tim, reputed public limited companies and freight forwarders 
who offer regular and adequate t r a c  for carrying by rail in 
mpct of "freight paid" traffic vidc letter No. W1073/ 
72/1-Cheques in dated 5th April, 1974 Amexure "A" (copy 
enclosed). Further, important railway stations have been 
authorised to accept rupee traveller cheques in respect of 
passenger fares. These measures will further reduce the hand- 
ling of cash at the stations. It m y  be mentioned that in 
resped of freight charges on traffic carried by container ser- 
vices. Orders were issued in February, 1974, that these may 
be paid through cheques by parties of goods standing who offer 
regular and adequate traffic by these services. 

(ii) With a view to reducing the movement of cash from the 
stations to the headquarters offices for the purpose of count- 
ing and remittance to the banks, the Railway Board has 
embarked upon a policy of sending cash from the stations 
directly to the nearby branches of the RBI, the State Bank 
and/the natimalised Banks (without sending it through the 
Railway Cash Wces) .  During the last 18 months the 
number of such stations remitting a s h  directly to the Banks 
has gone up from 157 to 236. The Board is also encourag- 

ing the Banks to have branches opened at the Railway pre- 
mises at large stations, goods sheds and ofices, which would 
&a1 with railway business as well. The Board's policy in 
matter is enunciated in letter No. 72/W2/3/19, dated 16th 
March, 1972 (copy enclosed). Annexure "R" 

(iii) All subordinate stall not covered by the Payment of Wages 
Act bave tieen authorised to have their salaries depdted 
directly in the Bank. The Railway Administrations have been 
advised to give wide publicity to this fact and to encourage 
staff to avail of the facility freely, which will further reduce 
handling of cash. 

(b) Instructions bave also been issued by this Ministty to the 
Railways emphasising the importance of utmost security 
arrangements in the movement of cash vide their letter No. 
74-BGPACIVII 26/(28-31) , dated 22nd June, 1974. 
Annemre "C' (Copy enclosed). The question of taking insur- 
ance cover for cash in transit is under consideration. Final 
decision taken will be advised to P.A.C. 

'Lhk bas been wen by Audit. 
Feirny of Railways (Rly. Board) O.M. No. 74-BCPAC/V/126 

(2&3l), da!cd 30(h Novembsr, 197419th Agnhayam, 18961. 



ANNEXURE 'B' 

CW of Ministry of Rlys. (Rly. Board's) letter No. 72/W2/3/19, dated 
16th March, 1972 addressed to the enera1 Managers AU Indian Rail- 
ways including CLW, DLW, ICF and D.G.R.D.S.O. etc. etc. 

S U B J E C T : - - - O ~ ~ ~ ~ ~ K  of branches of banks authorised to do Goverrlment 
work in railway premises to facilitute banking transcrctions 
with the railways. 

At present only the State Bank of lndia is authorised to conduct 
government business. Arrangements are, however, being made for 
certain other nationalised banks to conduct railways business, at speci- 
fied places in the first instance. 

The Board oonsider that it would be of advantage for the State Bank. 
or any other nationalised bank which is authorised by the Reserve Bank 
of India to deal with railway business, to be located in railway premises 
particularly on large stations, goods sheds and offices. Accordingly 
Board desire that facilities should be provided to such banks who have 
secured 910 necessary permission of the Resene Bank of Tndia to open 
a branch at the proposed location, to open branches within railway 
premises. If any suitable accommodaticn is available. it may be rented 
out to the bank. In other cases, suitable accommodation may be built for 
the banks on available land as and when required by the banks. In such 
cases railway should build only normal type of accommodation. The cost 
of additions and alterations required to the existing accommoddm. and 
any extra arrangements, faci!ities, frills. etc. required in the case of new 
accommodation, should be provided only at the cost of the bank. The 
bank should be charged rent at the prevalent marker rate in the locelity 
for commercial premises subject to a minimum of 11 per cent of the capital 
carrt. It is not necessary to consult any State Cfivernment official for the 
purpose of determining the market rent. A suitable ameement should 
be enterad into with the bank in each case. 

To facilitate opening of banks at large stations, sheds, offices. etc. 
dppartunitv should be taken to provide soecific accommodation for a 
bank while under remodelling etc. The space rcquirements being 
Wled with vow F.A. & C.A.O. The fact that provisim for a bank h-s 
been made i.n the estimate should be snecificsllv brought out in the 
proposal asking for sanction for the construction or remodenin?. 



ANNEXURE 'A' 

Copy of Ministry of Railways (Rly. Board) letter No. TCI/1073/ 
72/l/Cheque, dated 5th April, 1973 to the General Manager All Indian 
Railways etc. etc. 

SUBJECT:-Payment of freight c-harges by  means of cheques. 

The Board have decided that the facility of making payment of freight 
charges by means of cheques may be granted by the General Manager 
in consultation with the F.A. & C.A.O. to all public sector corporations 
and undertakings and reputed public limited companies and freight 
forwarders who offer regular and adequate traffic for carrying by rail in 
respect of 'freight paid' traffic only. 

2. No security deposit, bank guarantee etc. need be obtained in these 
cases. However, it should be clearly laid down that the facility would 
be withdrawn in case any of the cheques is dis-honoured. 

3. To minimise the time interval between the receipt of the cheque 
and its redisation, it should be laid down that the cheques should be 
drawn on a bank situated at the same station as the cash office. 'Ihe 
parties who are permitted to pay by cheques will be required to furnish 
list of persons authorised to sign cheques along with their specimen sig- 
nature to the Station Master concerned for guidance of staff. Tt may 
also be considered desirable to arrange that the cheques are d r a w  in 
favour of "ReservejState Bank of India. Accounts--Railways". 

4. In mnting the facility other provisions of paragraphs 1407 10 
1409 of General Code, Volume T and paragraphs 1208 et seq. of the 
Tndian Railway Code for the Traffic Department (Commercial 1 should 
be generally kept in view. 

5. In case any'cheque is dis-honoured the Chief Cashkr would 
advise the forwarding station, which in turn should advise the destination 
station to stop delivery of goods. If the goods have already been deli- 
vered at the destination, the forwarding station may take further action 
for the realisation of the amount from the consignor. To watch realisa- 
tion of such dis-honoured cheque, it may be desirable to debit the for- 
warding station with value of such cheques dis-honourad. 

6. The Board desire that a close watch may be kept and a report 
submitted on the working of the system after nix months. 

Plea% acknowledge receipt. 



ANNEXURE 'C' 

Copy of Ministry of Railways (Rly. Board) letter No. 74-B(C)-PAC 
/V/126(28-31) dated 22nd June, 1974 to the General Managers All 
Indian Railways including CLW, DLW, and ICF etc. 

Su~~ccr:-Rec.ornmerrda1ion No. 30 of 126th Report o! the P.A.C. 
1973-74 relating to para 39 of C.&A.G's Report on 
Railways for 197 1-72-4.L.  W.&S.E. Railway-Loss of 

Cask. 

Recommendation No. 30 of Public Accounts Committee's 126th 
Report on Para 39 of C. & A.G's Report on Railways (1971-72) is 
reproduced below:- 

"The Committee incidentally learn that during lest seven years, 
the railways have lost about Rs. 40 lakhs through thefts and 
robberies. This is undoubtedly a huge loss and the Com- 
mittee feel that more stringent security measures need to be 
taken by the Railway Administration to minimise losses on 
this account. The method of handling and transponing cash 
should be further improved." 

In the above context, your attention is drawn to B o d ' s  letter No. 
71-Sec.(Cr.) /5l/l33, dated 10th March, 1972 in regard to remittance 
d daily station earnings directly from the stations to the Banks instead 
d routing through various stages of collections. shroffing etc., (ii) 721 
WS/3/19, dated 16th March, 1972 followed by letter No. 72-ACIT/9/14 
dated 25th February, 1973 for opmine of brancbes of banks authorised 
to do Government work in railways premises to facilitate banking transac- 
tions with the railways and (iii) 71-ACT112119 dated 14th January. 1972. 
for extendine the arrangements for payment of staff salaries through 
cheques and utilisation of station earning for the purpose of staff 
payments. 

In reply to bard 's  wireless rnewyze No. 72-B(C9-Rlvs-3. dated 2nth 
November, 1973, the Railwavs had intimated generally that the followine 
steps have been taken towards ensuring s~fetv of cmh while in tramit:- 
fa )  amidance of night travelling of caqhiers with c ~ s h  to the extent pos- 
sible. (b) checking of the com~artments reserved for ca~hiers awl cash 
wards, by the Ticket Checking Staff in order to see that no outsiders are 
travdline in the reserved mrmrtment nnd (c) chrrkino hv armed wine 
wpervisorv staff to see that the a s h  ruards. while on pavment t o m .  
:ire alert md arc dischnrfing thcir duties properlv. 



The recommendations of the Public Accounts Committee are brought 
to the notice of the Railway Administrations to ensure that the armnee- 
ments in this regard are adequate and the procedures laid down scrupu- 
lously followed and wherever necessary, reviewed for improvemant 

Please acknowledge receipt. 

Tbe Committee cannot but express their unhappiness on the Government 
Railways' failure to take timely action for the settlement ob their accounts 
with six nonCiovernment Railways. The total outstanding dues against 
the nmGovernmnt Railways are to the extent of Rs. 49.99 lakhs 
as at the end of 31st March, 1972. Out of this, Rs. 11.52 lakhs 
rzlated to periods over three years and Rs. 33.46 lakhs were for periods 
wer one year and upto three years. Inspite of the fact that the poar 
financial position of these railways was well-known to the Ministry d 
Railways the arrears were allowcd to accumulate and in the meantime three 
light railways had been closed down. The Committee urge that aIl necessary 
steps should be taken to realise the dues in reeard to these light Railways. 
Further, action for recovery of outstanding dues from the other tbrce 
hailways should also be expedited. T h e  progress may be intimated to the 
Caiimittee. 

[(S. No. 38, Para 7.16 of 126th Rcport of PAC-Vth Lok Sabhe)l. 

A statement showing outstandinm against the six lieht railways as on 
30-9-1973, 31-12-1973 and 31-3-1974 (separately for the Railwavs which 
bave closed down and those which are still workinel is enclosed. It will be 
noticed therefrom that the outstandings as nn 31-3-1974 were Rs. 56.94 
M s ,  out of wbich Rs. 39.39 lakhs rel~ted to Railways closed down and 
Rs. 17.55 lakhs to Railways stin working. 

2. The position regarding realisation of amounts outatanding against the 
Railways which have closed down is as under:- 

(i) Shahdara Saharanpur Li&t Railwavs-An Official Liquidator 
has been appointed and Ra\lwavs' daim filed. The Railwavs 
have nat been classed as "prior ranking creditors" and as such 
payment to Railways will start aftcr meetine the dues in full of 
the prior ranking creditors. 

(fi) Howrah Amta Light Railmvs-An Offidd liquidator has been 
appointed to deal wit% claims against this Lipht Railway and 
the Railways have been directed to prefer their claims for the 
outstanding dues from thc Licht Railwav. Railways can 
cxpect paymcnt after completion of liquidation proceedings. 



(a) Howrah Sheakhnla Light Raihvays-No liquidator has yet been 
appointed; as won as the Liquidatar has been appointed action 
W be taken to prefer our claim's for the outstanding duer 
against this Railway. 

3. As regards outstandings a~ainst L i t  Railways which arc still work- 
ing, they are requested from time to time to arrange payments to clear thek 
oqlstandmg dues. Instructions already exist vide Board's letter No. TCII 
1259169 SSL dated 20-5-71 that no payment whatsaver should be made 
to the Martin L i t  Railways towards their share of freight a d  othu 
chatges. Legal w o n  does not favour the suggestion for making prepay- 
ment of freight compulsory in respect of traffic booked to the stations on 
the Light Railways. Similarly step to withdraw the facility of permitting 
through t r a c  betwan the Indian Government Railways and the NO* 
Government Railways cannot also be effected as subsection (3) of section 
27 of the Indian Railways Act 1890 provides for offering facilities for 
through u&c by Railway Administration forming a continuous line. 

This has been seen by Audit who have stated that the facts and dguEsr 
mentioned in the draft Action Taken Note are under verification by the Chief 
Auditors and that remarks, if any, will follow in due course. 

[Ministry of Rlys. (Rly. Board) OM. No. 74-BGPAC/V/126 
(38-39) dated 9- 12-1 974/ 18 Agrahayana, 1896.1 



Name of Light Rly. Outstanding as c5n 30-9-1973 -------.---- 
Due to Due from Net 

(A) Railw~y Closed down 

I. Shahdara-Saharanpur Light Rly. . 2,99,87;. 12  31,02,404.03 28,02,526.91 

a. H,wrah Amta Light Rly. . 63,536.99 I 1,32,139'53 10,6X,602.54 

(B) Railways still working. 

4. Arrah Sasaran Light Rly. . 3,29,989.76 8,15,099.67 4,f$lo9.91 

3. Futwah Islarnpur Light Rly. , 2,26,700.51 14,76,382.13 12,49,681'62 

6. D:hri K thtas Light Rly. . 13,20,488,51 12,18,833.30 1 ~ 0 1 . 6 5 s . 2 1  

----+--- . . - 
Total (4 t 5 t 6) r8,77,178.78 35,1o,315.10 16,33,136.32 - - -  
Granil Total (A i. B) ( I  to 6)  2t,51,817.39 78,24,235'76 55,72618'37 



Light Railways (In Rupees) - - --- - 
Outstanding as on 31-12-1973 Outstanding as on 31-3-1974 

-----. -.- -- ----- . -.------- 

Due to Due from Nct Due r o  Due from Net 



The Committee are informed that in place of the three light railways 
whidh had been closed down, namely Shahdara-Saharanpur Light Railway, 
Hawrah-Arnta and Howrah-Shckhala Light Railways. broad gauge Lines 
are proposed to be constructed with 50 per writ participation by the State 
Govcmments conccmed. The Cornmitt* desire that final decision should 
be taken in regard to financial mangcmcnt and machinery for execution 
of work, early. 

[(S. No. 39. para 7.17 of 126th Report of PAC-Fifth Lok Sabha)] 
MiUp Wen 

Shahdma-Sahmartpur Light Ruihcuy: Thc Ciovcrnnmt of U.P.  have 
&a agreed to share equally with the Central Government the cost of con- 
svucting and running the broad gauge line. Actim is also being taken by 
the Government of U.P., in consultation w~th ths Ministries of Shipping & 
Transport and Law, to amend the Motor Vehicles Act (1939) so as to 
facilitate the formation of thc Joint Corporation to bc set up for running 
rail and road services in the area. The Ministry of Railways have also 
reminded the Ministry of Law in the matter. In the meantime the Govern- 
meat of U.P. have provided an amount of Rs. 2 crores in their budget for 
1974-75 as their share d the outlay during 1974-7.5 in the construction 01 
thin line and its construction has been taken in hand. 

Howrah-Amta and Hon-rah-SIwakhab Light  Railwav\: The Ciovern- 
mant of West Bengal have yet not agreed to an equal partnership with the 
Ministry of Railways in the Joint Corporation to bc set up for constructing 
and running the broad puge lines. In the latot communication received 
from the Chief Minister, West Bengal, a suggestion has been made that the 
Government of West Bengal nlay only provide the land required for the 
broad guage lines free of cost, to the Indian Railways. This prapovil is 
under consideration of the Ministry of Railways. 

This has been seen by Audit. 
[(MhhQ of Railways (Rly. Board) O.M. No. 74-BC-PAC/V/126 (38-39) 

dated 15-7-1974,/24 Asadhit. 1 Y Y O ) ]  

Following the rcmmmendations made by thc Committee from time to 
time the Railway Board had in 1967 asked its efficiency Bureau to make a 
detailed study in regard to the reference of a very large number of cases to 
arbitration by the contractors no Railways and also to examine the reasons 
why a majority of cases referred to arbitration went against the Railways. 
In pvsuance of the rtcomrnendations of the Efficiency Bureau certain 
dauscs of tbe General Crmditions of contract relating to works were amend- 
ed to ndnimise the cases leading to disputes between the parties to the con- 
tract. That theee measures did not have the desired e f f w  is clearly borne 



out by the fact that the number of cases referred to arbitration has p n e  up 
from year to year. Therefore, it could be taken that job was not done pro- 
p l y .  In 1968-69, the total nlurmber of cases referred to arbitration was 
150, while in 1969-70 this figure went up to 221. Again in 1970-71 as 
many as 212 cases were referred to arbitration. It is further seen that out 
of 583 cases involving total claims of contractors amounting to Rs. 802.10 
lakhs referred to arbitration during the period from 1968-69 to 1970-71, 
the Railway Adm~nistration had admitted the claims to the extent of only 
Rs. 8.20 lakhs but they had ultimately to pay a total sum of Rs. 201.54 
hkhs in satisfaction of the awards given by the arbitrators. This system 
is disartrous. This leads to the conclusion that the procedures followed on 
the Railways in regard to settlement of claims of contractors are not at all 
satisfactory and there is, therefore, a noticeable predeliction on the part ol 
contractors to resort to arbitration for the realisation of their dues. The 
Committee feel that the whole matter requires a competent reappraisal. 
They accordingly sugpst that a review committee of not more than 3 
persous-one practising lawyer; one practising auditor and an experienced 
retired railway officer-may be constituted forthwith, which should examine 
tbe matter in all its aspects and devise a form of contract that would reduce 
the disputes to the minimum. 

f(S. No. 41, Pdra 7.37 of 126th Report of PAC Vth Lok Sabha)] 
Action takeu 

The suggestion of the Cornmittec to constitute a Review Committee to 
examine the question of the tendency of the railway contractors to reson to 
arbitration for realisatioa of their dues and to devise a form of contract to 
reduce the disputes to the niinimum is under consideratical. A final deci- 
sion taken on this matter will be communicated to the Committee in due 
cOutse. 

This has been seen by Audit. 
[Mnistry of Rlys. (Rly. Board) O.M. No. 74-BC-PAC,'V/126 (41-421 

datcd 10-1 2-1 974/ 19 A~rahayma, l896)] 
Rmmmendafions 

7.54. This is a case of failure both on the part of DGS&D and the 
Eastern Railway to keep a watch on the utilisation of raw material by a 
fabricating firm which had running contracts with the DGS&D for supply of 
finished crossing sleeper sets to vnrious Railways between 1960 and 1963. 
Uadcr tho contraa the Eastern Railway was to issue free of mst the raw 
material to the fm on the basis of the release instructions issued by DGWD 
after the firm had executed proper indemnity Bond. 'Ihe finished products 
were to be despatched by the firm to different consignee Railways who were 
required to make payment to the fabricating f h n  to the extent of 90 par 
cent of the contracted rate on p m f  of despatch and the balance after ac- 
ceptance of the processed sleeper sets. Thc consipce Railways were only 



required to send an advice to the DGS&D about the receipt of finished p 
ducts. No proper procedure for correlating the issue of raw materials htb 
the receipt of finished products was however laid down leaving endugh 
soope for malpractices with the result that in July. 1967 when the firm 
themselves advised that they were closing down their factory neither the 
DGWD nor the Eastern ;Rai\wi\y were in a position readily to find out 
whether the entire supply of raw materiul had been properly accounted for 
by the firm. In fact it took the DGS&D more than a year and a half to tind 
out that the firm had drawn abour 321 .GI tonnes of stcel bars valued at 
Rs. 2.78 lakhs in excess. The explanations given by the DGS&D and the 
Eastern Railway are no more than an attcnlpt to disclaim responsibility and 
put the blame on each other for the serious lapse. Government should, 
therefore, consider seriously all the factors that led to this situation for 
t a k g  appropriate action :is also to prevent its recurrencc. Action taken 
in this behalf apsinst the responsible otiicials of DGS&D and Railways both 
may be intimated to the Committee within three months. 

7.55. The Committee understand that thr arbitration proceeding have 
been adjourned sine die because the whercahnuts of the firm arc not known. 
The Committee would like to know further action proposed to be taken in 
the matter. 

[(S. Nos. 43 & 44. Para 7.54 & 7.55 of 126th Report of PAC-Fifth 
Lok Sabha)] 

Aceian taken 
7.54. Jt is submitted that in accordance with the procedure followed oil 

the railways in respect of DG%D contract?, once the indents are placed on 
the DGS&D and the DGS&D have been given the consignee instructions 
for the despatch of the manufactured items, the part paymemt is made by 
the Pay & Accounts Officer of the DGS&D. T h e  consignees are required 
to certify the proper receipt. correctnew of the quantity received and its 
good condition to enable the Pdy & Accounts Officer to make final payment 
or  effect the necessary deductions. So far a\ the correlation of the issue of 
raw materials with the receipt of finished products is concerned, i t  would 
not have been possible for the Eastern Railway. who supplied the raw 
materials free of charge under DGS&D'q instructions, to undertake this task 
as the consignees vi?. Permanent Way Ins'pcctors. arc distributed all over 
the various railways. 

I t  is, however, noted that in reply to point No. 3 forwarded under the 
Department of Supply O.M. No. P. 111-20(8)/72 dated 24-9-73 jt has been 
stated that- 

"to enable the FA&CAO to maintain proper accountal, the fabricator 
was required to  send every month an accountal statemeat which 

inter alia showed the receipt of payments and consumptions 
thereof. In addition one consolidated letter in respect of the 



bills submitted during the preceding month was required to be 
sent to the FA&CAO containing details of supply orders, con- 
signees, head of accounts, inspection notes, R. R. Nos. etc. to 
enable the FA&CAO to raise the necessary debits on different 
consuming railways. As per practice, one of hhe functions ol 
the Dy. Director (Steel), Calcutta, was to maintain close liaison 
with the Extcrn Railway and FA&CAO with a view to ensure 
proper check and ccntrol." 

It may be clarified that regarding submission of monthly accountal s@te 
ments by the fabricator to the FA&CAO Eastern Railway, there was no 
contractual obligation as such on the part of the fabricator to furnish the 
despatch particulars of the fabricated materials and monthly consolidated 
statement in respect of the bills submitted to the Pay & Accounts Officers 
of the DGS&D etc. It was obscrved in most cases that the fabricators fail- 
ed to supply the necessary statements to the Rarlways and the Railways 
were not in a position to insist on their regular submission. Tt was, there 
fore, not possible for the Eastern Railway to correlate the quantity of raw 
materials released and its utilisation and keep the necessary check on the 
performance of the firm. 

The position so far as the responsibility of th- railway was concerned 
in this casc has been fully explained to the Department of Supply in the 
interdepartmental meetings held. 

So far as Railways are concerned, adequate safeguards have been preb 
cribed to prevent losses of this nature in future. In future contracts of this 
type, ww materials are supplied to the contractors only against cash pay- 
mcnt or bank guarantees, in a recent case of supply of steel billets to con- 
tractors for manufacture of track fittings. the material has 'been supplied 
against bank guarantee furnished by Chc contractors and detailed instruc- 
tions havc been issued indicating the functions and responsibilities of the 
officers concerned. 

Considering the circumstances of the case. thc Railway Board submit 
that no responsibility could be attached to any railway officer in respect of 
this contract. 

7.55. A copy of the recommendation has been forwarded to the Depart- 
ment of Supply for furnishing a reply to this para to PAC direct. 

[(Ministry of Rnilwavs (Rlv. Board) O.M. No. 74-BC-PACIV/126 
(43-44) dated 30-11-197419 A~rahuyam 1896)l. 

JYO'TIRMOY ROSU, 
Chairman, 

Puhlic Arcortnts Committee. 
NEW DEI.HI; 
April 26, 1975 --- ,- -- 
Vaisakha 6. 1897 (S). 



Summary of main ronclusionr/recommendrdions 

The Committee note that the Railway Board have undertaken a study 
I.  1.7 Klys. in depth with a view to locating areas where further improvements could 

be effected in the interest of better Railway operations. The C o m d e e  
would like to be appraised of thc results of this a study and the con- 
crete measures taken for the improvement of operations and maximum 
utilisation of railway assets. ii 

The Railway Board have quite obviously not been able to understand 
the Committee's recommendation. That it was not obscurely worded is 
evident from the fact that the Department of Steel has undentood what 
the Committee wanted, namely a High Power Review Committee to be 
set up by the Railway Ministry consisting of representatives of concerned 
ministries such as Ministry of Transport. Department of Steel etc. plus 
one or mom transport economists. This Review Committee would exa- 
mine the whole question of detention of wagons in steel plants, ports and 
elsewhere in detail and recommend suitable measures for improving the 
situation. This aspect has not been touched upon by the Railway Board 
in their reply. In the context of the acute wagon shortage and I ~ s  of 



earning capacity arising out of these detentions, the Committee would 
reiterate its recommendation that the Railway Board should appoint 
without further loss of time a High Power Review Committee consisting 
of academically qualified transport economists and others to go into the 
entire question of detentions to wagons in steel plants. ports and other 
places. The Cornmitttee should be informed as soon as the suggested 
Review Conunittee is constituted at appropriately high level. 

In the Committee's opinion. prima facie, the Railway Board's e g a -  
nation for not raising the performance index for engine faillure sounds 
fallacious. For judging the performance of each Railway vis-a-vis the 
targets laid down. the absolute figure of the performance index has to 
be taken note of and not the average of all the. Railways. The Com- 
mittee find that on the Northern Railway the performance index of b s .  
per engine failure was as high as 3.38.000 in 1970-71 and 3,07.000 in 
1971-72. Similarly on Western Railway the respective figures were 
2,61,000 and 2.05.000. In fact, even on North Eastern Railway a 
performance index of 2.36.00 had been achieved during 1966-67. 
There should be no reason why the North Eastern and N o ~ h  East Fron- 
tier Railways cannot emulate the performance of other zonal R a i l ~ y s .  
It is in this context that the Committee had sugeested a re-assessment d 
the situation. 

The Committee desire that the situation may be reviewed with a view 
to laying down targets which would be adequately challenging. While 
reassessing the situation, the Railway Board would no doubt criticany 
analyse the performance of those Railways whose prfomance is below 



their existing targets and take suitable remedial measures to improve the 
performance and ensure optimum utilisation of engines. 

l<lys. What the Committce had in mind was that suitable disciplinary action, 
including recovery of cost of litigation should be taken against the officers 
responsible. Has such disciplinary action been taken? Even if the court's 
judgements rule out recovery of cost of litigation, they do not come in 
the way of departmenta1 action for negligence against the officers con- 
cerned being initiated. The Committee would like the Railway Board 
to ex.lmine -chis aspect and take appropriate action. - 

G * 
Cabinet Sectt. The Committee cannot understand why it has not been possible to 

resolve a dispute between the Governmental organisations by mutual eon- 
R1p. sultation. Instead the parties have had to resort to litigation, this incur- 

Finance ring avoidable expenditure. The Committee desire that the existing ins- 
tructions for settlement of disputes between Government De'partments and 
Public Sector Undertaking should be reviewed thoroughly and a suitable 
machinery evolved for the resolution d inter-department4 and inter- 
governmetal disputes. The Committee suggest that this recommendation 
may be brought to the notice of the Cibinet Secretariat. 

1 .24 HIys. In view of the fact that all coal mines have now been nationalised, -- the Committee consider that it would be worthwhile for a high pgwm 
l'epartment Of 'lining committee comprehensively to review the whole production and supply of 



I .27 Rlyr. 

qoality coal for laying down pracedures and guidelines. The Committee, 
accordingly, reiterate. their earlier recommendation that the question of 
supply of quality coal should be gone into by a high power armmittee. 

Keeping in view the fact that the Railways consume wal worth about 
Rs. 60 cror& annually, the Committee consider that the Railway Board 
should be required to pay more attention to the quality of the coal sdp 
plies they get. As is well Lnown the Railways have had to cancel a 
large number of trains because they were not able to get steam coal of 
adequate quality. In this context it is only prudent that the Railway 
Board should have a fresh look at the machinery for the inspection of 
coal so that they are able to get coal of the quality they pay for. 

The Committee very much desire that the proposals of the West 
Bengal Government in respect of the Howrah-Amta and the How&- 
Sheakhala lines should be cocsidered very expeditiously and a final deci- 
sion arrived at by the Railway w a r d  so that the difficulties of the com- 
muters who come from weaker sections of the society, are put an end 
to at the earliest. A rigid time schedule for the completion of the pr* 
ject should be formulated on a very high priority basis. 




